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LOK SABHA

Wednesday, March 23, 1866/Chaitra 2,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mgr. Depury-Sreaker in the Chairl
ORAL ANSWERS TO QUESTIONS

Expulsion of Rajasthan M.L.As, from
Vidham Babha

-+
*713. Dr, L. M. Singhvi;

Shry Hokam Chand

EKachhavaiya:
Shri Prakash Vir Shastri:
Shri H. N. Mukerjee:
Shrimsti Savitrl Nigam:
Ehri Bhinkre:
Shri Vishram Prasad:
Shri Hem Barua:
Shri Harl Vishnn EKamath:
Shri U, M. Trivedl;
Shri Madhu Limaye:
Shri Onkar Lal Berwa:
Shri Kashi Rem Gupta:
Shri Kishen Pattnayak:
Shrj Ram Sewak Yadav:
Shri N. C. Chatterjee:
Shri Nath Pal:
Dr. Ram Manohar Lohis:

Will the Minister of Home Affairs

be pleased to state:

(a) whether the Government of
India have received any reports of
the expulsion of the Members of the
Legislature of Rajasthan by the Gov-
ernor from the opening session of the
Vidhan Sabha on the 26th February,
1968:

(b . whether  Government have
examined the constitutionality and the
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propriety of the Governor's action in
this matter; and

(¢) if so, the reaction of Govern-
ment thereto and whether any action
is proposed to be taken in this matter?

The Minister of State in the Minis-
try of Home Affsirs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Yes.

(¢) When the Rajasthan Legislative
Assembly assembled for the Gover-
nor's address on the 26th February,
1966, the Governor was in charge of
the proceedings until the address was
comnleted, since, when addressing
the State Legislature under Article
178, he functions as an organ of thz
State Legislature. It was, therefore,
open to him to conduct the procecd-
ings in an appropriute manner, consis
tent with the dignity and status of the
House and to take such steps as we'e
necessary for the maintenance of order
and decorum. '

Dry L. M. Singhvi: Sir, the hon
Minister claims that since the Gov-
ernor is discharging the obligations
under the Constitution he functions
as an organ of the Legislature I
should like the hon. Minister to tell
us under what warrant of authority
or warrant of law he comcs to the
inference that while the Governor is
functioning under the Constitution he
functions as a presiding officer and a
discip.inary officer und us a person who
is entitled to give wvent to his un-
seemly temper against the legislators
who are assembled, and that also in
the discharge of their own constitu-
tional obligations, to listen to the
Governor. 1 am not trying to defend
the deplorable behaviour of some of
the legislators in trying to disturb or
obstruct the proceedings or showing
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discountesy to the Head of the State.
But the question has swnuch larger im-
plications. The Government must
tell us what warrant they have for
the claim that the Governor could
discipline and give vent to his un-
seemly temper in this fashion,

Sbrl Hathi: This is not the first time
that such a question has arisen. There
have been instances in the past, from
1954, onwards, in Madras, ' Mysore
Bombay and other States. So, this
question has been considered in de-
tail. Article 168 says:

(1) For every State there ghall
be a Legislature which shall con-
sist of the Governor; and

(a) in the States of
Bembay, Madhya Pradesh,
Mudras, Mysore, Punjab, Uttar
Pradesh and West Bengal, two
Huouses;

Bihar,

’b) in other States, one House."

o W ;W AT wET A
o ?

Bbri Hathl: So, according to the
Conutitution the Legislature consists
of the Governor and the two Houses
Under article 176 he calls a sitting
of bcth the Houses and informs them
the causes for summoning them, This
iz not a new question we are consi-
dering. It hag arisen several times
in the past. Tt was also considered
whether a rule should be provided
for disciplinary action or we should
leave it vague.

Shri Harl Vishno Eamath: Disci-
plinary action?

Bhri Hathl: Disciplinary action or
what should be done,

Shri Harl Vishnu EKamath: Disci-
plinary action under the Constitution?

Shri Hathl: Even an amendment of
the Conastitution. 1 am giving you the
history This question was taken up
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at the Presiding Officers’ Conference
and the late Shri Mavalankar said:

“T do not see how we can im-
priove {upon the position except
by friendly discussions and deve-
lopment of conventions. 1 think
Legislators will begin to behave
more responsibly as parliamentary
democracy develops. We need not
be so nervous ourselves that un-
less there is somebody to control
us we shall be acting irresponsi-
bly.”

Therefore, this idea was dropped

and we have a convention.

Bhri Surendranath Dwivedy: What
is the law?

Dr, L. M. Singhvi: It is entlrely be-
side the point for the hon. Minister
of State for Home Affairs to cite
these pious hopes for better behaviour
on the part of legislators. He has
not cited one shred of cvidence any
where to say what warrant of law
there is to hold the position that the
Governor has the power to discipline,
to expel and to behave in the man-
ner in which the Rajasthan Governor
did at the time of the opening ses-
sion of the Assembly....

Mr. Deputy-Speaker: What is your
second question?

Dr. L. M. Binghvl: This is my se-
cond question. I am entitled to two
questions.

I want to know whether this was
considered by any legal authorities in
the country, whether this was examin-
ed by the hon. Law Minister or the
Attorney General, and, if' so, what
was their opinion and whether that
opinion will be laid on the Table of
the House.

Bhrl Hathi: Yes, Sir. As I said, the
tter was idered thread-bare....

Bhri 8. M. Banerjee: By whom?
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Shri Hathi: By the Law Ministry.
Dr. L. M. Singhvi; At what level?

Shri Hathi: At the Law Minister's

level. A note was prepared and it was
circulated. If the hon. Member wants,

sft wy fored : a2 1T WA € AW
T wE ...

legal point of view.
said that he is not

stitutional matter and it is a matter
which has been discussed not once
but three or four times. When the
incident happened {n Punjab, it was
then referred to the....(Interruption)
I wil] lay it on the Table of the House.

Dr. L. M. Singhvi: This is advocat-
ing a doctrine of unfettered unac-
countability for the Governors.

Shri Hathi: I shall lay the summary
of this note on the Table of the House.
I do not mind it at all.

8hri Harl Vishon EKamath: On a
point of order, Sir. Rule 370 says:
“If, in answer to a question or
during debate, a Minister dis-
closes the advice or opinion given
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He has not laid it. It will perhape be
laid later., He must lay it straight-
way. v

Shri Hathl: With due respect to the
hon, friend, the Government receives
advice from the secretariat. Here, it
is an advice of the Law Ministry....

Shri Harji Vishnno Eamath: ‘Minis-
try’ means an officer.

Shri Hathl; I will lay it on the
Table of the House. I do not object
to it

M. Deputy-Speaker:
laid on the Table.

Shri Harl Vishno Kamath: It may
be kid right now, not tomorrow.

It may be

Shri Hathi: I have no objection.
Let us understand the position....

Shri Hari Vishau Eamath: Lay it
straightway.

Bhri Hathi: I say K. [Placed in
Library. See No. LT-5880,/66]. It was
the hon. friend who asked me whe-
ther this wag examined by the Law
Ministry. T said that it was examin-
ed—I am not relying on that—but i
wag in reply to a question put by the
hon. friend. But I don’t mind it.

Mr. Deputy-Spesker: It Is laid on
the Table. Shri H N. Mukerjee.

Shri Harl Vishnu KEamath: We want
to see what it is. We want to put
questions.

Bhri H. N. Muokerjee: In terms of the
Constitution, the Governor is a con-
stitutiona] head, a figure-head and, as
Dr. Ambedkar put it he has no func-
tion either in his discretion or in his
giving judgment, and according to the
principles of the Constitution he is
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" well as the Chairman of the Council,

' Ministry, who can do nothing

:ipso

if there is a Council in Rajasthan....

An hoa. Member: There is no Coun=
cil in Rajasthan

Shri H. N. Mukerjee: .... when the
Speaker was there—the Speaker is
facto entitled to preside i.!,
there is nobody as the presiding
officer in that Assembly—the Gover-
nor who is a mouth-plece of the
i except
through the Ministry and at the bid-
ding of that Ministry, arogates to

" himself the job of the discipline of the

procecedings which is the job of the
Speaker who was present on that oc-
casion? Do I take it that the Govern-
ment acting on the advice of who-
ever has chosen to advise them have
put the Governor on a pedestal which
even in the sessions of the Assembly,
joint or geparate, would iake away
the rights of the Speaker?

Mr. Deputy-Speaker: lle has said
that the Governor functions as an or-
gan of the legislature and he has
read the relevant section.

Shri H. N. Mukerjee: He is not en-
titled to preside over the sessions of
the Legislature. ‘The Presiding
Officer has got to be an impartial per-
son. The Governor is a party; he is
the Head of the Executive; he is their
spokesman and he can do nothing ex-
cept that. But he chooseg to control
the proceedings; he chooses to exer-
cise disciplinary jurisdiction to the

. extent it happened in Rajasthan. This

iz terrible, (Interruptions).

An hon. Member: He can ask for

" a half-an-hour discussion.

Shri H. N. Mukerjee: What is the
answer?

The Minister of Home Affaire (Shri
‘Nanda): Here is an argument on the
question of interpretation of the Con-
stitution. Now the answer has been
liwnmothhmmord'h,m
colleague, but beckuse & question was
asked. The legal opinion has besn
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obtained and that opinion is being
laid on the Table of the House. This
is the advice given; this is the inter-
pretation of the Constitution. The hon.
Member has hig own knowledge and
hig own interpretation of things and
he has put his interpretation before
the House. We have given <he advice
we have received. (Interruptions).

Mr. Deputy-Speaker: Mr. Hem
Barua.

8hrl Shashi Ranjan: I rise on a
point of order., The Speaker has al-
ready said in this House that during
Question Hour...... (Interruptions).

ot wy faw® : fawsward ?
ol gwR T vy : fra Ew §
O A AT AT T IS @ E
Some hon Membery rose—
Mr. Deputy-Speaker: Order, order.

Shry Bhashi Ranjan: Please sit down.
I am on my legs. Please have the
courtesy to sit down. (Interruptions).
Mr. Deputy-Speaker: Order, order.

Shri Shashi Ranjan: Let me have
my say. I am on my legs. (Inter-
U

=t gen W vora - few e
saaT?

Mr., Depuly-Spesker: Unless I re-

cognise the Member, he rhould not
speak. Please sit down.

oft 7y fomd : frw Frrawr & we?
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said. The Speaker has already given
hiy ideas......

Mr. Deputy-Speaker: The hon.
Member should tell me the rule un-
der which he js raising the point of
order.

Shri Shashy Ranjan: Rule 377. (In-
terruptions).
wt feq® qzaae : Jux o= #
wqf A Fg w7
st Rq fmg : g7 ow TR
FTAITE |
Mr. Deputy-Speaker: He s ob-
structing  the Pprocecdings of  the
House. I am asking the hon. Mem-
ber to show the rule under which he
is raising the point of order. In the
meantime, why should he shout like
this? It is very bad. I am asking him
to sit down but he goes on shouting.
He should not disturb the proceedings
of the House like this.

What is the rule under which the
hon. Member is raising the point of
order?

Shri Shashj Ramjan: 376 and 377.

“A member who wishes to
bring to the notice of the House
any matter which is not a point
of order shall give notice to the

Secretary in writing > (In-

terruptions),

Laughing would not do. Please also
see 376

The Speaker has already said that,
during Question Hour, only such
questiong will be put which are rele-
vant{ to that Question and no argu-
ment will take place. Otherwise i
will be wasting the time of this House
and also of the persons who have
given notice to put questions. They
unnecessarily want to delay the pro-
ceedings. If they have anything to
eay in the matter, they must bring
it in some other way. The Speaker
bas already eaid this. (Interruptions).

ot arTit < qroA e e o
1
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it wy forwg : faar g & A
T & @t AR o Fraraa ?

it wnT : uTod IR o At
|y ? -
Mr, Deputy-Speaker: Ordey, order.
Shri Bagri, you are getling up with=-
out being recognised. 1 will have to
ask you to go out if you roplinue
like this.
Shri  Shashi
poing of order,

Ranjan, there is no
It ig arising out of
this question. Shrj Hem Barua.

Shri Hari Vishan Ksmath: He
quoted the wrong rule. He shpuld
have been stopped at once.

Shri Hem Barua: In view of the
fact that the Governor has deliberate-
ly usurped the power of the hon,
Speaker of the House and reduced
him to a position of a non-entity—
although Shri Hathi had gaid that the
Governor is a part of the legislature,

‘if you put. aw interpretation on that,

he §s just ‘an ordinary member of
the House if the address is to be
taken into account and he eannot
usurp the powers of the Speaker of
the House; but here is an instance
where the Governor usurped the
power of the Speaker of the House...

Mr. Deputy Speaker: There should
be no arguments, no Interpretation.
Please ask your question

8hrj Hem Barua: He reduced the
Speaker to the position of a non-
entity. In that context may I know
why It Is th#t the Government have
not in a very straightforward way
asked the Governor to resign, or if
he fails to resign, remove him from
office? Why has he not done it?

Mr. Deputy-Speaker: This is not a:
question. Shri Kamath.

Shri Hari Vishan Kamyth: Let it be-
answeared. (Interruption).

Mr. Deputy-Speaker: We have taken
15 minutes over this ... ,. (Inter-

ruption). Shri Eamath.
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off g% T, wHT, o, TS
q@nmﬂﬁﬁeﬁmiﬂa‘k
mlgm‘mi‘uﬁtrmwii
gt T qT

Mr, Deputy-Speaker:
down.

Shri Hem Barua: What is the reply
to my question? I wanted to know
from the Home Minister a straight-
forward answer., Why has the Gov-
ernment not asked him to resign or
dismiss him? Why should there not
be a reply to my question?

Mr. Deputy-Speaker: Please eit
down.

Shrl Hem Barma: It is a straight-
forward question. There chould be an
answer to this.. I do not understand
why you are putting down your foot
on that question that is legitimate, I
do not understand that.

Shrl Burendranath Dwivedy: Have
you disallowed that question?

Mr, Deputy-Speaker: Yes.

Shri Surendranath Dwivedy: How?
Why?

Mr. Deputy-Speaker: You
argue.

Shri Surendramath Dwivedy: There
is no argument. He should say either
“Yes" or "No".

Mr. Deputy-Speaker: It is a sug-
gestion for action. It does not arise.

Shri Suremdranath Dwivedy: There
is no suggestion.

Mr. Deputy-Speaker: He I3 asking
the Gwammenttoactinapcﬂ.i
cular manner.

Please sit

cannot

8hrl Surendramath Dwivedy: If you
listen for a moment, the question was
whether ,in the context of this situa-
tion the Home Ministry asked the
Governor to resign or would dismiss
him from office.
" Mr. Deputy-Speaker: This is 'a sug»
gestion for aition.

MARCH 28, 1088
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Shri Surendramath Dwivedy: Where
is the suggestion? Have they done
thatt (Interruption).

8hry Hem Barua: That cannot be
a guggestion

Mr. Deputy-Speaker: The position
is quite clear. If there are any ques-
tions on the main question, they may
be answered (Interruption).
Shri Kamath.

Shri Harl Vishnu: Eamath: Has the
Minister obtalned the advice of the
Law Minister, the wise and sagacious
Law Minister—I do not know whe-
ther it ig of the Centre or of the Btate
to whom he referred......

8hry Hathi: It was the Centre as
back as 1961,

Shri Harl Vishnu EKamath: Not the
present one?

Shri Hathl: No.

Shri Surendrenath Dwivedy: He
would not give such advice.

Mr. Deputy-Speaker: You have
asked your question, Shri Kamath,
and you have got the reply.

Shri Hari Vishnu KEamath: No
What have I asked? You do not seem
to follow, I am sorry.

Hag the Minister obtained the ad-
vice of the Law Minister with regard.
to article 79 of the Constitution also-
which says that there shall be a Par-
liament for the Union which shall
consist of the President and two-
Houses, and on a paralle] interpre-
tation, is the interpretation to the
effect that the President also, like
the Governor in the State {9 whom he
referred just now, can suspend, ex-
pel, take action against Members of
Parliament just as the Governor has
donet Is that his opinion?

Mi. Deputy-Speaker: That s =
hypothetical question.

- Ghrl Haibl: It will be difficult for
me to express an opinion on anmy
other mmtter except the one for whicke
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1 am armed with an opinion. For the
other I will have to have time to
consult the Law Ministry. I cannot
give an opinion, I am sorry.

oft gom W W 0 TR
o wwr ¥ ot weaT wé § ¢ T
guiragel wear § 1 @ T W e (#
¥ gy fr dfrar & IwAT w0 ®

T A FY 1 & W g W
famt A edafg d ogur o &
far F e g W Azt K e gt
7 fagdt faw =< 99 @@ o T,
o faez o ST Y oy 3% A1 €Y
o< w77 o1 fis et foprer R amdr
W 39 9T gy wriang g€, w0 0T
ag Ifem wft geeet § fe 750 avqaTe
w) agt ¥ ger fear o, Tir awdTe B
frqea @ Tar omdr ?

Shri Hathi: Ag I have said, the
legal advice that we have received is
that the Governor was in charge of
the proceedings end that he could
conduct and take whatever action
was necessary to conduct ihe meeting.
Therefore, if this view is uaccepted,
which has been ac:epted bv Govern-

ment, we do not find that any im=-
propriety hag been committed.

oft gen v v & frder
T § e 7L v o e Adt e
I¢ %1 T fewared | W A
Ll

Mr. Deputy-Speaker: If the hon.
Member is not satizfled with the ans-
wer, he may take other steps. The
hon. Minister hag given the answer
already.

off g v vww A T
T 2@ & | frery Wit & Forerar
T T g g wY g ferer vkt

Mr. Deputy-Speaker: Next gques-
tion. I have to gu to the next ques-
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tion now. I£.I do not cover mare num-
ber of Questiong then also obiection 18
taken.

Shri Surendranath Dwivedy: The
question asked by Shri Hukam Chand
Kachhavaiya was the same as the
previoug question asked by Shri Hem
Barua which you had disallowed....

oft wfere wre gt ¢ & ey
W § W a¢ W Teee § e ¥
fear mar & 1| gw ® FAH T W
wer femr am

Shrl Surendranath Dwivedy' I only
want to submit that the questisn that
was put up by Shri Hem Barua which
You were pleased to disallow was the
same as the one which was allnwed
when it was put by Shri Hukam
Chand Kachhavaiya.

Mr. Deputy-Speaker: That is also
disallowed. I did not allow it. I am
sorry.

Shri Hem Barua: 1 want to bring
one thing to your notice....

Mr. Deputy-Speaker:
tion. Shrj Bagn.

8hri Hem Barua: | want to bring
one thing to your notice......

Mr. Deputy-Speaker: I had disal-
lowed a similar question by Bhn
Hem Barua. I am disellowing Shri
Hukam Chand Kachhavaiya's ques-
tion also.

Next ques=

off pen vy weTT : f F A o
o7 ot fiy w47 qwT wlY qTO T@ QAT
i B S

Mr. Deputy-Speakey: The bhon
Member should not argus with me.
He should sit down now.

off gow oy wwyw ;. STEw
g, oy AQ o & ewfey
awdwr AT E ...

s t 1 do not jm~
derstand why hoa should.

Meérabers
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get up like thig and go on. Unles a
Member is recognised, he should not
speak. 1 have already called the next
question. Shri Bagrl will ask his
question now.

ot gen ww wwww ;W9 AT
qar w7 v A freargh fe v
wgt & {5 wAt T WM Y g wATE
L (g | S
Mr. Deputy-Speaker: We have al-
ready spent about 25 minutes on this
question. The hon. Member iy wast-
ing the time of the House, He is ob-
structing  the proceedings of the

ot gew wox wguw ;AR qaOre W
war At e oy s o A &
vy w1 7g faw w3 famr mm
wfe ...

Mr. Deputy-Speaker: 1 have disal-
allowed that question.

oft gew W W T 6 A
oty ¥ £ feauers v awd £ 1 BT
waTe T Wy A Fewramar amy

Mr. Deputy-Speaker: 1 am sorry.
Bhri Hukam Chand Kachhavaiya is
obstructing the proceedings of the
House, Let him please sit down, I do
not want to take the extreme action
against the hon. Member, I have cal-
led the next question. Shri Bagrl.

i wg fowd : w7 WY w6
ATy A€ 7B T |
Mr. Deputy-Speaker: I am sorry 1
cannot allow any more supplementary
questions on this. We have already
spent about 25 minutes on this ques-
tion. I am not allowing any further
Qquestions on this,

o oy fawa ¢ gETR AW W
@ wreatw R TR | wWTEw IR
@ % W o T qend

Mr. Dhputy Speaker: 1 would ask
8hri Madhu Limiyy whether we are

23, +1066 Oral Answers
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to go on like this, Let him please sit
down., Now, Shri Bagrl
oY et oW e : 7 Y TR
aRA L ATAmir@E g
oft gww W woErg & & furee
qer & fir w1 gt & .9 weft g e
T w £t § Tegyer WY, /1T Teae
¥ 9 foee 9 e forar § 0
Mr. Deputy-Speaker: Shri Kashi
Gupta is a senlor Member of the
House, I do not know why he should
behave like this. I have already gone
to the next question. (Interruptions).
ot vl T g : JTSEE wEA,
qZ TeqT 1 garer §, A XF g7
¥ e § AT G/ T qER w7 wEE
7Y fear mar | & @ & faQw ¥ ars-
LIEC S i

(Shri Kashi Ram Gupta then left the
Houge) :
oft wtwre wrw dowr @ gfe 3z

Tareat w1 qer § W AW o gy
¥ 7T gare Tgt wr faar ma
vafad & go & arge omar § |

(Shri Onkar Lal Berwa then left the
House.)

Mr. Deputy-Spesker: Now,
question. Shri Bagrl
oft wvmft : FaTSTE wgew, AT
T de 714 & 1 Afww amo A A
yfad | & qod oo & g § wgAr
wigAT g | ot W W@ Iw A AR
o & ar gwe & A @, e g &
¥ qw W ot mff e a1 & o
wiga § fis W WY ¥ T ¥ gw
oW ¥ a1 g 58RI g
awi = oft fre @er @ e
ot arr agt a1 Tt ewdl {0

All the Members of my party were
in the list, but none of them has been

clled.

next
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Mr. Deputy-Speaker: Is the hon.
Member asking his question or not?

sftaq fmd T IR AT Y
% 0F W A Ay |

Iqreqw AW ;AT AT, "W
| A (Od § 4T T8 )

oft wrmft - & & ot w7 g e A
T qo 714 & 1 AfET T W TR
¥ w19 gaT A T q97 3% ¥ 37 74
A |

o1 ®q fAwd w7 98 oF fEaw
&4 fad | & Fax oF aw w7
AL E | T F AT G4 WAS JO
&) w R % ¥ a4t 9T w W T80
KT AZAT F ¥ A9 g9 qa gIy
& 1 =< ST ATel & e A fed
AT 37§ FTF S Y T Laram svaw
oo v Al &

ot WYY AT WT gAY aTg ¥
AoF THT TRT |

Shrimati Savitri Nigam: He is ob-
structing the proceedings of the
House.

Shri Bhagwat Jha Azad: Yes, he is.

Mr. Deputy-Speaker: We have
spent 25 minutes on this question.
what am I to do?

ot arrft : &\ & Ao B min
v g fs g sa e e . | .

Shrimatl Suviiri Nigam: He s
again obstructing the proceedings,
Shri Bhagwat Jha Asad. He should
be named |

sftwy ol aw A w A ¥
o o wurd o
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Mr. Deputy-Speaker: If you go on
like that, T will have to ask to go
out. Please sit down.

Shri Radhelal ¥yas: I submit that
the Member should be named (In-
terruption).

Shrimati Savitrl Nigam: Again he
is obstructing the proceedings.

dtny femd : ITEw wEET
a9 A ot ar fraga o af qaa
oEA | FETL TN & A7 Tl A A9
fair & Afipr w3 oF # o A gaT
& 1 79 avg ¥ #Y e awT I g0 )

Mr. Deputy-Speaker: Mr. Limaye,
you cannot go on talking like thus I
am sorry, Mr. Limaye is ohstructing
the proceedings of the House in spite
of several requests by me.

Bhrimati Savitrl Nigam: He ghould
be named.

Shry Bhagwat Jha Azad: He should
be named.

sft wq fem@ : IoTsmw wEREa
iy ara g

FaTow W@ ¢ 9T d3 g A
T a1
Exodus Commission

+
*714. Shri Bagri:
Dr. Ram Manohar Lohia:
Bhri Yashpal Singh:
Shri Mohammad FElias:
Shri B. 8. Pandey:
Bhri Ravindra Varma:
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SBhrimati Renuka Barkataki:
Bhri D. N. Tiwary:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 738 on the
8th December, 1965 regarding the
Exodus Commission and state:

(a) whether the Report of the Com-
mission hes since been submitted to
Government;

(b) if so, the main recommenda-
tions thereof; and

(c) whether a copy of the Report
wil] be laid on the Table of the House?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Bir.

(b) Does not arise.
(¢) After the Report is received,

Government will consider whether it
may be placed on the Table of the
House.

st wymyt: W g #1E s fwd-
e T @ i oz Pz s o o st
QY @ % o W § Ay e ST R
L

gt : @ % oWy wiw &
VR AR KT § | T OF T 9T AT
W s i Tk § Y W e ag § fr
A ANT ® WO www g @
ooy

oft wrmift ;w7 g fode an S
&Y T w3 ol ATt

oft gt ;X T A & ¥ oram e
wx Fei wr st e 9w o
T e & ar oo o fieew 7k,
wit At v gk fow ®r ofew
7 faeqr ard oY oree et wrnft

oft mwaw Feg. . w0 xw wfe
% wrk ¥ v e o v & o Tifis-
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W ¥ AR O AT wrTeTar g
v i gt aft amare v o wT

g
wft et : rfigerey 3 ome Y o
i k)

Bhri Bhagwat Jha Azad: May I
know whether the Commission has
completed examination of the wit-
nesses and taken their statements
which run into thousands and thou-
sands of those, statements collected
by State Governments from the re-
fugees who have come uptill now?

Shri Hathi: They have examined
about 1,060 witnesses and received
14,000 statements.

Bhri 8. C. Samanta: May I know
whether the Commission went to
Andamans to take evidence from the
refugees there?

Bhri Hathl: They have not gone to
Andamans, but they have gone to
Agartala, BSilchar, Goalpara, Tura,
Bhillong, Caleutta, Krishnanagar,
Berhampore, Jalpaiguri, Cooch-Behar,
Sambalpur, Rayagada, Koraput and
other places.

Shri 8. C. Samanta: Will refugees
from Andamans be examined?

Shri Hathi: That will depend on the
Commission.

Shri P. C. Borooah: Is it a fact
that the activities of this Commission
are slowed down or rather are going
to be abandoned after the Tashkent
Declaration? If so, are Government
satisfled that a situation has arisen
when the minorities in Pakistan can
stay in that country safely?

Shri Hathi: No, there is no reason
to abandon the work of the Commis-
sion,

oft wrmft : famgr wgw Y wuTe
BT

ot gt EegRgERA K ge
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There is no intention or remson for
‘the Commission to abandon the work,
because one of the terms is also to
see the magnitutde of the work
because of the refugees coming out.
So, that portion has to be done even
otherwise,

8hri BR. Barua: May I know whe-
ther this question of exodus will also
‘be taken up at the Indo-Pak talks at
the ministeria] level?

Shri Hathi: In fact, the discussion
about this may be taken up.

off wryft © ggH wa AeT faee

MW AFEET ...
!mw@w:m\‘nwﬁl
st ;& wrod g £ i

wRgy w4y ¥ s o <8,
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Foir st & T A g

ft g1o ATe frarét : w1 wfm
sfor i w v fe
T Y gEL Qe A -
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gt o qo oA b
o I fear
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Fork afw ¥ o arow e frg
ofg gt &Y o wT &7 aneeR wWEY
¥ Wiz 9 wedsys aifewr & fredr
o § @ F ot go e Fede fr

t?
oft grft ;oY Sk P T T

Rural Service for Fresh
Medical Graduates

+
*715. Bhri 8. C. Samanta:
Shri Subodh Hansda:
Dr. Ram Manohar Lohla:
Shri Bhagwat Jha Asad:
Shri P. O. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
for compulsory rural service for the
fresh Medical Graduates; and

(b) if so, the details of the pro-
posal and when it is golng to be
implemented?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri P. 8,
Naskar): (a) and (b). A proposal is
under examination in comsultation
with the State Governments.

Bhri 8. C. Samanta: May I know
whether the Centra] Health Ministry
also had some discussion about it, and
if so, what was their reaction?

Bhri P. 8. Naskar: It is the Health
Ministry in the Centra] Government
which is taking up this matter with
the State Governments.

Bhri 8, C. Bamanta: Ts it not a fact
that there is so much shortage of
doctors in the country, and especlally
doctors do nol want to go to villages;
if 50, may I know whether this thing
will be expedited as soon as possible?

Bhri P. 8. Naskar: It is a fact that
there is over-all shortage of doctors
not only in the rural areas In the
country, but also in the urban areas.
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The Health Ministry, in consultation
with the State Governments, is trying
to find out ways and means to make
the rural services more attractive.

oft wrrew my wroe : frw wfm WY
g GOETY ¥ 1 W aran § Iy fasr-
fowt & g war 9= o fafww Tog &<
Wil sfafey feEd 7w
famr wk & & fir T wTETY #Y 7

ot Ay fomg : e SfaT o T
infid AR I mEAALW
TR

Bhri P. S. Naskar: No particular
instructions are sent by the Health
Ministry to the Statc Government, but
there is a Council of Health Minis-
ters, over which the Central Health
Minister presides, and from time to
time these matters are being discus-
sed there, and the State Governments
take appropriate action.

Bhri P. C. Borooah: What is the
average number of people required
to be attended to by & doctor in the
rural areas, and how does it compare
with the urban areas?

Shri P, 8. Naskar: I have not got
that figure.

Financial Resources of DM.C. and
NDM.O,

+
*718. Shri Shree Narayan Das:
8hri Bham Lal Saraf:
Bhri Shiv Charan Gupia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the C iasi of

Oral Answers MARCH 23, 1966

Oral Answers 7198

(c) whether the recommendations
have been considered and decisions
taken thereom; and

(d) if so, the nature of decisions
taken?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) to (d). Do not arise,

Shri Shree NaraYan Das: May I
know the circumstances in which it
became necessary to appoint such a
committee, whether the requirements
of these bodies were much greater
than their resources, and if so, what
was the extent of shortfall of the
requirements and the present resources
of these bodies?

8hri Vidya Charan Shukla: There
was some difficulty about the finances
of these local bodies, the New Delhi
Municipal Committee and the Delhi
Municipal Committee, which subse-
quently became the Corporation.
About the extent of ghortfall, if you
could give me notice I shall give that
figure also,

Shri Shree Narayan Das: When fs
this committee likely to submit its
report and is any time-limit fixed?

Bhri Vidya Charan Shokia: Yes,
Sir; the time limit origmally fixed
was October. It is now expected to
give its report in about four months'
time, before 31st July.

Shri Sham Lal Saraf: For more than
two years now, it has been reported
that the working of the corporation
is not up to the standard; not omly
fi fally it is in a bad way but also

Inquiry appointed by Government
under the Chairmanship of Shri B.
Gopala Reddi to examine the fiman-
cial resources of the Municipal Cor-
poration of Delhi and New Delhi
Municipal Committee has submitted
its report;

(b) if so, the broad features there-
ofy

engineering works are defective all
over. What steps were taken earller
in order to curb these unhealthy
trends that are discernible in this

corporation?

8hri Vidya Charan Shukla: Right
from the beginning this matter has
been under scrutiny. A special officer
‘was appointed to look into this matter
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and he submitted a report; it was
about six years back. The hon
Members know that a committee was
appointed under the chairmanship of
Dr. B. Gopala Reddi and that is look-
ing into all these aspects. As soon
as the report of that committee is
received, we shall take proper deci-
sions.

Shrimatl Savitri Nigam: In view of
the fact that some matters require
immediate intervention, has any
interim report been submitted and
what are the terms of reference of
this committee?

Shri Vidya Charan Shukla: We
have not received any interim report
from this committee. About the terms
of reference, may I read them out;
they are long. I would lay them on
the Table of the House, if you like.

Shri Shiv Charan Gupta: May 1
know whether cases of irregularities
with regard to utilisation of plan
funds by the corporation had come to
the notice of government and, if so,
will this question also be looked into
by this committee or a separate com-
mission will be appointed?

Shri Vidya Charan Shukia: Al
questions about financial matters are
being looked intp by this committee.
After their report is received, we shal)
see what could be done.

Closure of Textlle and Engineering
Units

+
*717. Shri 8. M. Banerjee:
Shri Mohammad Ellas:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it {s a fact that large-
scale retrenchments have taken place
due to the closure of textile units and
other engineering units in the country;

(b) i so, the number of such
ers; and
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(c) the steps taken by Government
to provide them with alternative
employment?

The Deputy Minister in the Minis-
try of Labour, Employmeni and
Rehabilitation (Shri Shahnawas
Khan): (a) Some retrenchment has
been reported due to the closure of
textile units and other engineering
units in the country.

(b) Information is not available.

(c) All possible efforts are being
made to avoid closure of industrial
units. The feasibility of taking over
textile units which have closed down
or are about to close down, for
management by Government under
the Industries (Development and
Regulation) Act, is examined. In
regard to closures caused by shortage
of imported raw materials, steps have
been taken to effect an equitable dis-
tribution of scarce ruw materials, to
formulate import substitution pro-
grammes and to expand the indige-
nous fabrication of machinery and:
components, to the extent possible.

At the recent session of the Stand-
ing Labour Committee it was agreed
that in cases of closure and mass
retrenchment there should be three-
months' notice to the workers as well
as to the Government and that In
cases of lay-off one month's notice
should be given except where the-
giving of such notice was not poasi-
ble owing to exingencles beyond the
control of the employer.

Shri 8. M. Banerjee: Before putting
the supplementary question, I would’
invite your attention to part (b) of
my question wherein 1 ask *if so, the
number of such workers'. 1 have
tabled this question at least one
month before. [

Mr. Deputy-Speaker: Have you got
the number of workers?
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Mr., Deputy-Speaker: If you have
not got it, you can ask for notice.

Shri Shahnawax Khan: I can give
an idea. 'The number of closed cotton
textile mills is 16, the number of
retrenched workers about 20,000,
Number of scrapped cotton textile
millg is 13 and the number of workers
involved is about 12,838.

Shri 8. M. Banerjee: May I know
whether the hon. Minister is aware
that in Kanpur alone, a particular
textile mill known as the Muir Mills
has been taken over by the Govern-
ment of India, but still, 8,000 workers
have not been paid a single pie as
their wages for the last eight months?

Mr. Deputy-Bpeaker: This s about
«closure.

Bhri 8. M. Banerjee: Kindly hear
‘me; do not become allergie.

Mr. Deputy-Speaker: He says it is
working.

Bhri 8. M., Banerjee: It is not work-
ing, Sir. 1 know that. Otherwise,
do you think I am a mad man to put
this question? (Interruption). My
question is this: is the hon. Minister
aware that in spite of the fact that a
particular mill known as the Muir
Mills, Ltd, Kanpur, has been taken
over by the Central Government
about two months back, still the
workers have not recelved their
wages even for a day since the last
eight months and, if so, what steps
are belng taken by the Governmemt
to pay them?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag)i-
wan Ram): We have no Information
on that point.

Shri B. M. Banerjee: Sir, what is
happening to this Government? It
-was announced here the other day—

Shri Jagjivan Ram: I will take up
the matter with them and see, if it
has not been paid, that it is expedited.
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Shri 8. M. Banerjee: Since about
38,000 workers belonging to textile
industry and other industries have
been retrenched, I want to know
whether it is a fact that, apart from
these closures, there is a regular lay-
off going on i the jute mills and in
other textile mills and, if so, whether
Government thinks it fit to convene
a8 tripartite meeting to discuss this
once again to find out a lasting solu-
tion.

Shri Jagjivan RBam: The hon. Mem-
ber has raised the question of jute
mills. I think the West Bengal Gov-
ernment is competent to deal with
the situation that arises there, (Infer-
ruption). If the West Bengal Gov=
ernment which iz concerned mostly
with jute mills and the labour there,
feel that it is necessary to have a trl-
partite conference or take some other
measures, they will certainly do it.

Shri 8. M. Banerjee: Sir, my ques-
tion was this. ‘K.in_dly listen to me.

Mr. Depuly-Speak
argue like that,

Shri S. M. Banerjee: 1 am not argu-
ing, Sir.

Mr. Deputy-Speaker: If he is not
satisfied with the reply, there is pro-
vigion for a half-hour discussion.

Bhri 8. M. Banerjee: He was refor-
ring to jute mills; my question was
not about jute mills,

You

Mr. Deputy-Speaker: You referred
to jute mills.

of v femdr W o7 o wF A
T TR AT, L,

yareaw st vy, Wit o
wTq Y qarar g g

Shri 8. M. Banerjee: According to
the information given by the hon.
Deputy  Minister, nearly 38,000
warkers belonging to textile and other
spinning mills have been laid off or
retrenched; my question was whether
in view of this—in these industries
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including jute mills where more
workers are to be retrenched or laid
off—the Government will convens a
tripartite meeting to discuss this
matter.

Shri Jagiivan Ram: I will answer
that. Perhaps the hon. Member is
aware that on the 12th and 13th Feb-
ruary, we had a meeting of the
Standing Labour Committee and all
this information that has been given
by the Deputy Minister to the House
was before the Standing Labour Com-
mittee, and we devoted nearly four
to five hours in discussing thisy ques-
tion. It was agreed as to what peried
of notice would be given and what
benefits would be given. The matter
has recently been considered, There-
fore, there is no case for further con-
sideration.

Bhri Bade: Is it a fact that in
Indore, the Swadeshi Cotton Mills is
closed for the last two months due to
mismanagement and the matter was
pending before the High Court, and
even then nobody is ready to take
the responsibility for that mill or
factory, and if so, may I know how
many workers are without jobs and
whether there is umrest and satya-
graha going on in Indore?

Shrl Jagjivan Ram: I will say what
T have been saying: that labour in the
textile mills is the responsibility of
the appropriate government and the
appropriate government in that case
is the State Government, and this
question could be appropriately put
to the State Government by the legis-
Tature there, which is as aware of the
good of the labour as Parliament is.

Shri A, P. Sharma: Are these clo-
sures due to the shortage of raw mate.
rlal or due to mismanagement of the
owners of the factories, and if it is
either or both, what steps do the
Government propose to take over
these textile mills?

Bhri Shahnawas Khan: There are
different reasons for closures of diffe-
rent textile mills. Some are closed
due to financial difculties; others are

2059 (al) LS—2.
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8hrj A, P. Sharma: Sir, my ques-
tion was, if it is either or both, what
steps do the Govermment propose to
take.
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*718. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the schemes to resetile
ex-Servicemen on the border of States
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contiguous to China and Pakistan

have been finalised;

(b) if go, the names of States where
it is proposed to implement these
schemes;

(¢) whether those BState Govern-
ments have sent thelr proposals and
schemes; and

(d) the concessions which will be
given to such ex-Servicemen for their
settlement by the Central or State
Governments?

The Deputy Minister in the Minis-
try of Home Affairs (Bhri Vidya
Charan Shukla): (a) to (d). Pro-
posals for settling ex-Servicemen In
border areas in certain compact blocks
where land is available, are under
consideration of the Central Govern-
ment in consultation with the State
Governments. Schemes for Tripura
and NEFA have, however, since been
sanctloned and a statement with res-
pect to the facilities to be provided
to the pettlers under these schemes,
is laid on the Table of the House,

STATEMENT

(1) Free transport for sel?f and
family from the residential place to
the settlement.

(2) Free grant of land for egricul-
ture, home stead and kitchen garden.

(3) Free residentlal datlon
at the initial stage.
(4) Provision of basic amenities

like roads, water supply, ssmitation,
dispensaries, schools, etc. in settlement
areas, free of cost,

(5) Financia] assistance in the form
of free grants and loans for house-
building, maintenance of self and
family for a few initial years, and
procurement of the requisite house-
hold effects, agricultural implements,
livestock, seeds, manures, etc,

8hri Hem Raj: Besides NEFA and
Tripura, what are the other border
Btates for which schemes are drawn
upt
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S8hri Vidya Charan Bhukla: We
suggested to the Assam Government
the scheme on the lines adopted in
Tripura. But Assam Government
have pointed out certaln difficulties
in its implementation. As far as
other areas like Rajasthan are con-
cerned, on the border areas there are
no proper fields or agricultural areas
available for resettlemenmt of the ex-
Bervicemen, Certain areas under the
proposed Rajasthan Canal may later
on became available and the Rajas-
than Government have reserved cer-
tain areas for allotment to the ex-
Bervicemen, if and when these areas
‘become gvailable. The other States
have pointed out that there are mot
enough proper lands available and if
such lands become available, they
will consider,

SBhri Hem Raj: May 1 know whether
there is any scheme to resettle ex-
Servicemen on the Jammu and Kash-
mir border?

Bbri Vidya Charan Shukla: We
have not received any information
from the State Government about
that.

wft g0 WYo wrwaye : Wagd dfTet
w1 grafeqm gy TR A7 ST
v F7 & fAg Torer wawn-
T &f §w ¥ g ¥ o en
T que wig graRk g A @
woeT g § 5 ¥ e §7

Shri Vidya Charan Shukia: I do
not have that information at present.

Shri P. C. Borooah: If I have cor-
ectly understood the Minister, the ex-
Servicemen are going to be rehabili-
tated in NEFA. May I know whether
the opinion of the NEFA Administra-
tion was sought for and what was
their reaction?

Shri Vidya Charan Shukia: Yes,
S8ir, this scheme has been drawn up
in collaboration with the local

ation.
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Dr. L. M. Singhvi: While the assur-
ance of the Government in respect
of resettling the ex-Servicemen in the
border areas when they become
cultivable in the Rajasthan Canal is
welcome, 1 would like to know whe-
ther until that time any special effort
would be made and any extra special
assistance would be given to settle
the ex-Servicemen even in the arid
zones of Rajasthan border, where
they can be settled with special assist-
ance given to them?

Shri Vidya Charan Bhukla: Yes,
8ir; this will be considered and if the
Rajasthan Government comes forward
with any such scheme, we shall fully
co-operate with them.

oft swrmite et ¢ Fmey gt

Oral Answers 7208

ot feerwewr e @ ot aw
iy s %1 aeE I 9w
wh WY gt e @t oomfr &
Wi T gaa & fag wrewaw

8hri U. M., Trivedl: For a long time
a proposal has been made that some
sort of rehabilitation Yor ex-Service-
men must be carried out in the bore
ders. Still it is in the ofing. The
border roads are intended to be made
#s0 that the approaches may be secured
to the border. Government ig still
dilly-dallying with the question of
making border roads. How long will
this dilly-dallying continue?

Mr. Deputy-Speaker: This question
relates to rehabilitation.

Shri U, M. Trivedl: The border
roads are to be mainly for the sake
of allowing people to be rehabilitate
there. If they do not make roads,
how will people go and live there?
The point is this.

Mr. Deputy-Speaker: No arguments.

Shri U. M. Trivedl: How will people
go and live there without roads?

Mr. Deputy-Speaker: Are border
roads being bulilt in such areas?

Shri Vidya Charan Shukia: We
have selected such areas where there
is no such problem as the hon. Mem.
ber mentions.

Bhri Hem Barua: In view of the
fact that the Mizo National Front
recently staged an armed revolt in the
Mizo District of Assam with arms and
ammunitions taken from Pakistan,
may I know whether Government
have considered the urgency of put-
ting in as many ex-servicemea as
possible, particularly in the Mizo Hiils-
East Pakistan border, as quickly as
possible?

8hri Vidya Charan Shukla: It is a
suggestion for action. We will take
note of it.
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Shri 8, C. Samanta: May I know

being held in the various Central
Ministries and, it so, what classes of
officers and employees are trained
there?

Shri Vidya Charan Shukla: It is a
fact that regular classes are being
held and all classes of officers are
being trained.

Shri P, C. Berooah: Hindi is spoken
in different States in different ways.
Hindj spoken in Bihar, U.P.,, Madhya
Pradesh, Rajasthan or Punjab is not
alike. So, standardisation is wanting.
Because of not doing stendardisation
of Hindi, non-Hindi-speaking officers
find it difficult to follow the instruc-
tions. What steps are being taken
for the standardisation of Hindit

Shri Vidya Charam Shukla: Hindi
in Devanagari script is a standard
language. What the hon. Member is
referring to are probably the dialects.

st arfaent fooerw - 8 g T
ST § F 99N dg aul ¥ wwaw
¥t woeT e wefarei it it
a1 qre Feret wft § T el waew-
wart i gk & W 1 o vk v e
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Shri Eapur Singh: Since the im-
practicability of having instent Hindi
at the Secretariat level has become
apparent now, do the Government

propose to slow down the process of
imposing Hindi upon the country?

Mr. Deputy-Speaker: It is a sug-
gestion for action....(Interruption).

Shri Eapur Singh: It i3 such a good
question; let wus have a reply....
(Interruption). I asked for a reply
from the Treasury Benches, not from
my hon. friend there....[Interrup-
tion].

Mr. Deputy-Speaker: Order, order.
Please sit down, all of you.

oft 3o yo firdeft : fiemin fafaedt
arerga & Figedt oy Srrar vy roeTlr k-
wrhr d ow Y @t % ot i
T a7 T YveT STHT wOR & wToT I
.}10 o ®Yo ¥ qWo ¥Yo drod firwr
fiar w1 w7 WA T W & I
i} & - aw Al 1 o o
& furfirerT wmgw % xw X ¥ qur Forar
qr | o oft oot feafr wrar o weft ot
<t k199wt ®) godterfto ¥ frwrar
T e ¥ro gt ¥ v firmr mar § e
vt e @ & e sy At fF oY A
¢ witfis ay figetr ¥ g tr e )
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8hri Vidya Charan Shukla: It is an
individual matter. If the hon, Mem-
ber brings it to our notice, we shall
definitely take action on it.

Mr. Deputy-Speaker:
Ranga.

Professor

Shri Rajaram: Sabhanayakar avar-
gale. ...

Mr. Deputy-Speaker: I have called
Professor Ranga.

Shri Ranga: In view of the fact that
the maintenance of national integrity
is as important as helping that action
of officers who do not know Hindi to
understand Hind!, the senior ministers
—I am glad, both of them are present
here—should give some thought and
see that the suggestion made by my
hon. friend Sardar Kapur Singh, is
given some consideration and that this
fascination for Hindi, which 1 dp not
mean to say is very bad, is not speed-
ed up to such an extent that it would
endanger national integrity also.

The Minister of Home Affairs (Shri
Nanda): I am glad that the hon. Mem-
ber does not grudge the interest of
other Members in Hindi. It has been
declared, announced There, atated
several times that while Hindi has to
progress, no impediments can be
placed, should be placed, will be
placed in the way of effective func-
tioning of those Who do not know
Hindi. All kinds of facilities will be
provided so that no difficulty is placed
in their way.

Mr. Deputy-Speaknar: (luestion Hour
is owver.

Shri Rajaram: May [ put a question?
You told me that you will be giving
me & chance,

Mr. Deputy Speaker: I can go only

¢l 12 &'Clock. The Calling Attenlion
Wotlce. Shrl Mathur,
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WRITTEN ANSWERS TO
QUESTIONS

Conditiong of Detenus

*720. Shri Madhu Limaye:
Shr Kishen Pattnayak:

Will the Minister of Home Affairs
be pleased to atate:

(a) whether the attention of Gov-
ernment has been drawn to the re-
marks of the Supreme Court to the
Attorney General in regard to the
conditions under which detenus (Poli-
tical) are being kept by the Central
and State Governments; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). As
hag already been stated in answer to
Starred Question No, 419, there is no
class of detenus classified as ‘political
detenus’. Taking note of the observa-
tions of the Supreme Court, the Cen-
tra]l Government have recently made
certain suggestions with a view to en-
suring a measure of uniformity in the
conditions of detention obtaining in
the various States in respect of those
detained for security reasons.

Academic Exchanges wily Moacow

*721. Shri Earal Binghjl: Will the
Minister of Educatlon be pleased to
state;

{a) whether it {s a fact that regulur
academic exchanges are to be estab-
lished between Delhi University sand
Moscow State University;

(b) whether any standing agreement
bas been entered into in this connec-
tion; and

(c) if so the details thereof?

The Minister of Education (Shrl M.
C. Chagis) (a) Yes, Sir.

(b) No, Sir; but the matter is unde.
conslderation.

(c) Does not arise.
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Applicatien of Bonus Act to Govern-
meat of India Press, Mint and
Opium Factories

*722. Shri P. R. Chakraverti:
Shri K. N, Tiwary:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government recelved
representations from the employeen of
the Government of India Press, Mint
and Opium Faclories for application
of the Bonus Act to them; and

(b) if so, whether any alternate
scheme has been formulated in thet
behall?

The Minister of Labour, Employment
and Rehabllitation (Shri Jagjivan
Ram): (a) Some such requests are
reported to have been made,

(b) Ad-hoc ex-gratia payments are
already being made to the employees
in the Government Opium Factories at
Ghazipur and Neemuch. Two Incen-
tive bonus Schemes are also in opera-
tion in the Government of TIndla
Presses.

Micro-Wave Links

*72), Shrimati Renuka Barkataki:
Shrl Yashpal Biagh:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
link capitals of the States and Delhi
with & micro-wave net work; and

(b) if so, the main festures of .he
proposal and when it will be imple-
mented?

The Minister of Btate in the Depart-
ments of Parliamentary Affalrs and
Communications (Shri Jaganatha Rao):
{a) No, Sir.

(b) Does not arise.

Pak Bpy Ring

#734. Bhri Bibhuti Mishra:
Bhri Bagri:
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Shri Basumatari;
Shri Ram Harkh Yadav:

Will the Minister of Home Affalre
be pleased to state:

(a) whether Government's attention
has been drawn to the Indian Natlon
published from Patna dated the 3rd
January, 1866 page 3, columns 2 to
B, under the heading ‘Pak Spy
behind N.C.C. Camp poisoning
about the arrest of one Kadrl wad
confession by Manwarul Haque; and

(b) if so, the steps taken by the
Central Government and the Govern-
ment of Bihar in the matter?

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shuokla): (a) Yes, Sir,

(b) Six persong have go far been
arrested. The case is still under in-
vestigation,

Will the Minister of Parliamentary
Aftairs be pleased to state:

(a) whether a Whips' Conference
was recently held in Bangalore;

(b) the aim ang objects of the Con-
ference;

(e) who attended, who Inaugurated
and who presided over the Confarence;

(d) the duretion of the Conference,
the subjects discussed, papers read,
and resolutions adopted at the Con-
ference;

(¢} whether all the relevant docs-
ments will be lald on the Table; and
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(f) the total expenditure incurred
thereon?

The Minister of Parllamentary
Affairs and Communications (Shri
Batya Narayan Sinha): (a) to (f).
The Fifth All India Whips Con-
ference was held at Bangalore on
the 4th, 5th wand 6th January, 1660.
The aims and objects of the Con-
ference were to provide a common
forum for mutual discussions between
Whips of the Government and the
Opposition parties in the parlament
and the State Legislatures go that pro-
blems confronting the Whips to im-
prove the working of the parliamen-
tary 'machine at the Centre and the
States could be examined and solu-
tions suggested. The Conference was
inaugurated by Shri 5. Nijalingappa
Chiet Minister of Mysore and presided
over by the Union Minister of Parlia-
mentary Affairs and Government
Chiet Whip. A list of the delegates
who attended the Conference is laid
on the Table of the House. [Placed
in Library. See No. LT-5880/66]
The plenary gession of the Conference
was uddressed by Shri B. V. Baliga,
Speaker of the Mysore Legislative
Assembly and Shri G. V. Iiallikerl,
Chairman of the Mysore Legislative
Council. The delegates representing
different political parties and State
Legislatures also addressed the Con-
ference on various aspects of the
working of the Parliamentary machine,
After the plenary session, the Confer-
ence met in three Committees presid-
ded over by Shri Gurdial Singh
Dhillon, Minister of Patliamentary
Affairs, Punjab, Shri Moinul Hagque,
Choudhury, Minister of Parliamentary
Affairs, Assam and Shri C L. Nara-
simha Reddy, Chief Whip of the
Swatantra Party in the Lok Sabha res-
pectively, A copy of the membership
of and the subjects discussed in the
three Committees, the recommenda-
tions made by the Commitiees and
those finally adopted at the plcnary
session of the Conference are placed
on the Table of the House. The total
expenditure incurred on the Confer-
ence by the Government of India was
R 18108.07.
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Ednsation as an Electlye Bubjest

*728. Shri D. O. Sharma:
8hri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Education be
pleased to state:

(a) whether a Committee set up by
the University Gran's Commission has
recommended the swudy ¢f Educsion
as an elcctive subject al the pnder-
graduate level 1o induez a selier class
of students to take to teacaing;

(b) whether the recommendation has
been considered; and
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(c) it #0, with whet results?

The Minisier of Educatien (Shri M.
C. Chagia): (a) Yes, Sir, The Com-
mttee has, however, ponted out that
graduatey with ‘Education’ as an elec-
tive subject will not be sdequately
prepared for employment as teachers
in high/higher secondary schools,

(b) und (c). The recommendation
has been generally accepted, in prin-
viple, by the University Granty Com-
mission who have also referred the
Report of the Commmittee to the Edu-
cation Commission for consideration.
The Report is also being circulated to
Universities and training colleges for
such action as may be considered
necessary by them.

Kerosene Oll Centainers

*729., Shri Indrajit Gupta:
Dr. Ramen Bea:
Shri Dinen
Bl Prabhat Kar;

Will the Minister of Petreloum and
Chemicals be pleased to state:

(a) whether Governmant are aware
that the foreign oil companies in this
country have stopped manufacture of
4-gallon tin containery for kerosene
and are disposing of their plants for
making containers;

(b) whether ag a result thereof,
distribution of kercsens oll to gmall
dealers and scattered rura] aresas s
becoming virtually impossible, and the
crisis of kerosene supplies g‘mntod.
and

(¢) if so, Goverrrmenl's reaction in
the matter?

The Minister of Petroleam and Che-
micaly (Shri Alagesan): (a) Esgp and
Cultex (India) Limitsd have closed
down all tin-making faciories. In the
case of Burma-Shell, one of the 5§
units is still in production. AOC. und
IBM, have not clnsed their factories.
It is understond that the ofl compan-
ies are offering for san units which
have remained idle for a long time.
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They are also reported to be disposing
of unity which wre not in good mecha-
nical condition,

(b) No definite evidence is avall-
able in gupport of this view, but Gov-
ernment is carrying out a careful exa-
tmination of the position to ascertain
the true state of affairs.

(¢) Further action will be taken in
the light of the conclusions reached
83 a result of the examination refer-
.red to in (b) above.

Oll Exploration in India

*130. Shri Himatsingka:
Shri Rameshwar Tantla:
Shri Yashpal Singh:
Shrl Vishwa Nath Pandey:
Shri P. Venkatasubbalah:
8bhrl K. C. Pant:
Shri Linga Reddy:
Bhrimatl Renuka Barkataki:
Bhri Maheshwar Nalk:
Shri Jashvant Mehta:
Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:

Will the Minister of Petroleam and
Chemlcals be pleased to state:

(a) whether it is a fact that five
U.5. oll companies have offered to col-
laborate with the Government of India
in prospecting und exploring oil 1In
India;

(b) if so, the reaction of Govern-
ment thereto;

(e) the conditions for collaboratlonm;
and

(d) when the final decision is likely
to be taken?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) Interest in
possible collaboration with Govern-
ment has been expressed by over half
@ dozen American Oil Companies.

(b) Government has indicated wil-
lingness to negotiate on the basis of
suitable proposals.

(¢) and (d). Discusalons are in pro-
gress. It Is too early to say what
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terms and conditions are likely to
be finally decided upon and when.

Use of DLR.
*731. Shri Hem Barua:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to liberalise
and sparingly use the Defence of
India Rules;

(b) if so, whether this decision has
been conveyed to the State Govern-
ments and théy have been advised
accordingly; and

(c) it the reply to part (b) above
be in the affirmative, the reaction of
State Governments concerned?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A reference may be made to the
statement made by the Home Minister
in the House on 28th February, 1966.
in connection with the judgment of
the Court In writ petition
No. 136—G, Sadanandan vs, State of
Kerala.

(c) Replies from most State Gov-
ernments are yet to be received.

Intensification of Aectivitles by Nagas

*732, Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadar:
Bhri 8. M Banerjes:
Bhrl Dail:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether 3 13 a fact thet =
heavy build-up of armed Naga hos-
tiles equipped with mortars, light
machine-guns and other automatie
weapons arrived at Tollol Camp
(Manipur) and had spread themselves
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out in Tollol, Tuniem, Berrikhon,
Anikathe] and Nambasi tn Ukhrul
Bub-Divislon of Manipur recently;
and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir,

(b) Besides, suitable preventive
measures, all such cases of breaches
of cessation of operations agreement
are brought to the notice of the Naga
underground through the Peace Mis-
sion and legal action is also taken if
specific offences are committed, by
starting criminal cases.

Bonus in Public Sector Undertakings

*733. Dr. L, M. Singhvi:
Shri D. N. Tiwary:
Shrl P. R, Chakraveril;
Shri XK. N. Tiwary:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is proposed to make
payment of bonus gbligatory in all
public sector undertakings: and

(d) it so, in what
whent

The Minisier of Labour, (Employ-
ment and Rehabilitation (Shri Jag-
Jjivan Ram): (a) No, Sir.

(b) Does not arise.

manner snd

Rehabilitation Work in West Bengal

sanctioned its committed finance to
the West Bengal Government for {ts
various schemes for the rehabilitation
of the refugees in West Bengal; and

(b) the reasons for not sanctioning

the full amount particularly for
Education, Health and Housing
colonies?

The Minister of Labonr, Employ-
ment gnd Rehabilitation (Shri Jag-
Jivan Ram): (a) It Is not a fact that
Government of India have defaulted
on the financial obligations accepted
under the Residuary Problem.

A gtatement Is laid on the table of
the Lok Sabha. [Placed in Library.
See No. LT-5861/86].

(b) The question does not arise.

Disturbed Area Bordering Manlpar

*735. Shri Madhu Limaya:
Bhri Kishen Pattnayak:

Will the Minister of Home Aflalrs
be pleased to state:

(a) whether it is a fact that a 15
mile belt along the international
border in Manipur has been declared
a disturbed area;

(b) if so, the reasons therefor; and

(c) how long the disturbed condi-
tions are likely to continue in this
area?

Defence (Bhri Hathl): (a) to (¢). For
a period of sixteen days ending omn
the 31st December, 1865, the area
lying within 15 miles from the inter-
pational border of Tengnoupal sub-
division of Manipur was declared as
disturbed. This was done to enable
the security forces to intercept armed
Naga hostiles returning through
Burma,
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Development of Library Sclemce

*736. Shri P. &, Chakraveril:
Bhri Bam Harkh Yadav:

Will the Minister of Eduocation be
pleased to state:

(a) whether a review committee
bas been set up by the University
Grants Commission to study the
development of Library Science in
India;

(b) if so, their specific recommen-
dations;

(c) how many Universities have in-
troduced Master's and Bachelor's
degree courses in Library Science;

(d) whether the Post-Graduate
courses offered by some Universities
have attained the standards of the
B. Lib. Science course; and

(e) it so, whether the Universities
have been advised to re-designate the
Diploma course as B, Lib. Science?

The Minister of Education (Shri
M. C, Chagla): (a) Yes, Sir. The
Committee has since submitteq its
report.

(b) A statement is laid on the
Table of the Sabha [Placed in Lib-
rary. See No, LT-5882/686],

(c) Ome University has provision
for Master’s degree course and eleven
Universities have facilities  for
Bachelor’s degree course,

(d) Yes, Sir.

(e) The Report which contains this
recommendation, is being circulated
to Universities for consideration.

yopaafai ot frgferal

*737. ot wwrdie el ;oW
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Empleyees Stats Insmrance
Corporation

*738, Shri Indrajit Gupta:
Shri S, M. Banerjee:
Bhri Dajl:

Will the Minister of Labour, Em-
ployment and Rebabilitation be pleas-
ed to state:

(a) whether Government have re-
ceived any memorandum of griev-
ances and a charter of demands from
the employees of the Employees State
Insurance Corporation;

(b) if so, when the said represen-
tation was recelved; and
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(¢) the steps taken, if any, to
redress the grievances and meet their
demands?

The Minister of Labour, Empley-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and (b). The re-
presentatives of the All India Pm-
ployees’ State Insurance Corporation
Employees” Federation met the Direc-
tor General, Employees State Insur-
ance Corporation on the 10th January,
1966 and submitted a letter contain-
ing a list of their demands. Govern-
ment have received a copy of the
letter.

(c) The Director General informed
the Federation that the matter would
be submitted to the Standing Com-
mittee of the Corporation at its next
meeting. Discussions with the office-
bearerg of the Federation are conti-
nuing.

Disconnection of Telephones in Delhi

*739, Shri D, C. Sharma: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
telephone connections of even those
who pay their bills regularly have
been cut in Delhi without sending
any notice;

(b) if so. the number of such cases
during the current year so far against
which complaints were received; and

(c) the action taken in each case?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) No. A few cases have, however,
occurred where the telephones were
disconnected on account of non-post-
ing of payments in +he concerned
registers. In so far as bills issued
from January 1866 onwards, no writ-
ten notice is sent for default in pay-
ment but the subacribers are informed
over the telephone and are given
7 days’ time for making payment, or
to fve proof of payment, if already
pai
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(b) Twenty approximately,

(e) Such telephopes which were dis-
connetcted even after receipt of pay-
ments were, after verification of pay-
ment, restored promptly without the
levy of restoration fee,

Entry of Misos from Pakistan

*740. Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that two
large groups of Mizo hostiles have en-
tered the Southern part of the Mizo
hills from Chittagong (East Pakistan)
fully equipped with modern weapons
and they were grouping at the amall
town of Thegamukh pfter getting
training in guerilla warfare in Chitta-
gong hill tracts recently; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Suppiles in the Ministry wof
Defence (Shrl Hathi); (a) and (D).
Government have seen reports in the
Press to that effect, but have no
confirmation.

Losses due to Trouble in Misoland

*741. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Kishen Patinayak:
Shri Vishwa Nath Pandey:
8hri P, C, Borooah:

Will the Minister of Home Affatrs
be pleased to state:

(a) the number of townships and
administrative centres captured by the
Mizo rebels;

(b) whether any Government per-
sonne] and other citizens were killed
by or sustained injuries at the hands
of the rebels; and

(c) how many of these centres
have been recaptured and after an
interval of how many days or hours?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Detence (Shri Hathi): (a) to (c). The
information is being collected and will
be laid on the Table of the House in
due course,

Punthury Sub-Inspector

2585, Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it has come to the
notice of Government that the
Punthura Sub-Inspector fully drunk
entered a house and caught hold of
the inmates including women and
threw them out;

(b) whether it is a fact that one
Bakunthala who was at her confine-
ment bed was also pulled out by him;
and

(c) it so, the action taken against
him?

‘The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minlstry of
Defence (Shri Hathl): (a) and (b).
On Tth November, 1865, a Sub-Ins-
pector of Police, Punthura, went to
village Muttathara in connection with
enquiry into 2 prohibition offences.
It is alleged that the Sub-Inspector
intimidated and assaulted some
people there. It s also alleged that
the Sub-Inspector trampled on a
women when he entered her hut. De-
partmental enquiry showed that the
Sub-Inspector was not drunk when he
went to the village Muttathara, but
he was tactless, irresponsible and
foolhardy, The Sub-Inspector had ex-
ceeded and abused his authority.

{c) The Government have asked the
Commissioner of Police, Trivandrum,
to take departmental action against
the Sub-Inspector. A case under
Bections 448 (tresspas) and 323
(simple hurt) of LP.C. hag also been
registered against him,

MARCH 28, 1968

Written Answers 7230
Charges against Fort Sub-Inspector,
Trichar

2596, Shri A. K, Gopalan; Will the
Minister of Home Affairs be pleased
to state:

() whether it is a fact that the Fort
Sub-Inspector, Trichur belsboured a
girl of 13 years on the 13th Novem-
ber 1865;

(b) whether she has been admitted
in the hospital;

(c) whether any action has been
taken against the Sub-Inspector and,
if so, the details thereof; and

(d) if not action has ben taken; the
reasons therefor?

The Minister of Siate in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defemce (8hri Hathl): (a) No Sir.

(b) She was admitted in the Hos-
pital for observation and was found
suffering from colic pains due to
round worms,

(c) and (d). Do not arise.

Cashewnut Industry

2507, Shri A. K. Gopalan: Will the
Minister of Labour, Employment amd
Rehabilitation be pleased to state:

(a) whether it is legally provided
that on 475 points above the cost of
living index, the dearness pllowance
must be paig to workers in the In-
dustries;

(b) if so, whether the employers of
cashewnut industry in Keraly deny
this right to the workers; and

(c) if"s0, the reasons why Govern-
ment do not ask the employers to im-
plement the Industrial truce resolu-
tion of Industrial Standing Committee
and other Labour Regulations con-
cerning dearness allowance?

The Minister of Labour, Employ-
maat and ERehabilitation (Shrl
Jagjiwan Ram): (a) Yes, Sir.
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(b) No specific complaints has been
received,

(c) Does not arise.

Circus Artistes

2598, Bhri A. K. Gopalan:
Shri ¥ashpal Singh:

Will the Minister of Labour Em-
Ployment and Rehabllitation be pleas-
ed to state:

(a) whether it is a fact that circus
artistes have recently submitted a
memorandum to Government;

(b) it so, thelr main demands;

(c) whether it is also a fact that
these artistes are not allowed to insure
themseélves;

(d) if g0, why; and

(e) the average number of acci-
dents which have taken place during
the last five years in the circuses?

The Minister of Labour, Employ-
ment and Rehabllitation (Shrl
Jagjivan Ram): (a) Yes. A memo-
randum on behalf of the employees of
the circus companies was received
from the Akhil Bharat Circus Karam-
chari Sangh;

(b) A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-5863/66],

(¢) Yes. Insurance cover ls, how-
ever, | granted on suitable extra
premium jin individual cases tg circus
artistes where the Life Insurance Cor=
poration is gatisfled that a departure
from the normal practice of non-ine
surance of circus employees {s
Justified.

(d) There ere various adverse fac-
tors, e.g. occupationa] hazards, living
at high tension, necessity to move from
place, which add up to a considerable
extra risk In the case of circus
artistes, Even In advanced countries,
proposals on the lives of circus
artistes are generally not accepted.
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(&) No information is available,

Toddy Tapping Industry

2509, Shri A. K, Gopalan: Will the
Minister of Labour, Employment and’
l&lﬂﬂhﬂnbeplundtomte:

(a) whether Government are aware
that toddy tapping workers in Kerala
numbering thousands have given.
notice for a general strike;

(b) if so0, their main demands;

(c) whether Government have takem:
any steps to settle the dispute; and

(d) if not, the reasons therefor?

The Minister of Labour, Employ-
‘ment and Rehabilitation (Shri
Jagjivan Ram): (a) to (d). Informa-
tion has been called for from the
Government of Kerala and will be
placed on the Table of the House as
soon as it is received.

Unempioyment due to Electricity Cut
in Eerala

2600, 8hri P, Kunhan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government are aware
that large number of workers have
become unemployed owing to the elec-
tricity cut in Kerala;

(b) it so, the steps taken or propos-
ed to be taken by Government to re-
habilitate these employees; and

(c) whether there is any proposal
to give interim reliet to these workers?

The Mimisier of Labour, BEmploy-
ment and Echabilitation (Bhrd
Jagjivan Ram): (a) to (c). Informa-
tlon has been called for from the Gov-
ernment of Keralg and will be placed
on the Table of the House as s00n as
it is received.
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Correspondence Course for Higher
Secondary Education in Delki

2801, Shri Basumatari:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Education be
Pleased to gtate:

(a) whether Governmant propose to
introduce a correspondence course for
the Higher Secondary Examination in
Delhi;

(b) if so, the feasibility of the pro-
posal; and

(c) the details of the scheme?

The Minister of Education (Shri M.
Q. Ohagla): (a) to (c). A proposal
to introduce a correspondence course
at the higher secondary stage in Delhi
is under consideration. The course is
intended to provide the {facility of
higher secondary examination to those
who are unable to take to regular
schooling. The course will be intro-
duced when the detailed scheme
under formulation is finalised.

Free Service by Japanese Experts

2602, Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Bdusation be
pleased 1o state:

(a) whether Jepan has offered
India the free services of & large
number of experts on different sub-
Jjects; and

(b) if so, the detaily of the offer
.and the terms thereof?

The Minisier of Education (Shri
M. C. Chagla): (a) No such offer has
‘been recelved from the Government
of Japan as far as this Ministry i
concerned.

(b) Doeg not arise.

MARCH 23, 1066
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Classification of Detenns in Kerala

2604. Shri Vasudevan Nair:
Bhri Warlor:
Will the Minlster of Home Affairs
be pleased ¢o state:
(a) whether Government have de-
cided to change the classification of
detenuy in Kerala State; and

(b) if so, what is the new clamifi-
cations?

The Minister of State in the Minis-

Defemce (Shri Hathl): (a) Yes, Sir.
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(b) The State Government have
decided that all the persons detained
under Defence of India Rules, includ-
ing those who were earlier in Class
O, will be put in Class I.

Fisheries in Eenly

2605. Bhri Vasudevan Nalr:
Shri Warior;

Will the Minister of Labour, Em-
ploymeat and Rehabilitation be pleas-
ed to state:

(a) whether the agreement between
the Fisheriey Director, Kerala State,
and the Representatives of the work-
ers of the Boatyard and workshop at
Quilon in October, 1968 has not been
implemented; and

(b) if so, the reasons for the same?

The Minister of Labour, Employ-
ment and Rehabilitation (Bhri
Jagjivan Ram): (a) and (b). The
information is being obtained from
the Government of Kerala and will
be placed on the Table of the House
when received,

Death of Anna

2608, Shri Vasudevan Nair:
Bhri Warior:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have re-
eeived representations about the gus-
plcious death of one Anna and her
child on the 13th January, 1968 in
Nattakam Panchayat, Kottayam dis-
trict, Kerala State;

(b) whether any steps have been
taken to enquire into the incident;
and

(c) whether any cases were regis-
tered against suspected culprits and
the result thereof?

Defence Supplies in the Ministry of
Defemce (S8hri Hathl): (2) Yes,

(b) Yes
2069(Ai)LS—3

(c) A case has been registered and
is under investigation,

Expansion of Fertilizery and Chemi-
cals Travancore Lid, Alwaye
2801, Bhrl Warler:
Shri Vasadevan Nalrt

Will the Minister of Petroleum and
Chemicals be pleased to state;

(a) whether the fourth stage of
the expansion of the Fertilizers and:
Chemicals Travancore Limited, Al
waye hag been sanctioned;

(b) it so, the estimated expendi-
ture thereon; and

(c) the i in employ t op-
portunities due to this expansion?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes,

(b) Approximately Rs. 28 million.
(e) 100 persons.

Incentive to Learn Imdian Langusage

2808, Bhri Jedhe: Wil the Minister
of Education be pleased to state:

(a) whether Government proposed
any scheme to provide incentive for
learning a third Indian language other
then Hindl and Regional language;

(b) if s0, the main featureg thereof;
and

(c) the tota] expenditure likely to
be incurred annusally on thig scheme?

The Deputy Minister in the Minis-
try of Edocation (Shri Bhaki
Durshan): (a )to (c). There is no ge=
parate scheme as such to provide in-
centive for learning a third Indian
Language other than Hindi and re-
gional language. However, the Minis-
try of Education have launched seve-
ral schemes for the propagation and
development of Modern Indian Langu.
ages, specially for Sanskrit, which in-
clude Grants to Voluntary Sanskrit
Organisations ete. Scholarships to
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students, Financial assistance to
eminent Sanskrit Panditg In indigent
eircumstances and All-India Sanskrit
Klocution Contest.

The total expenditure incurred on
the propagation and development of
Banskrit in 1965666 by the Ministry
ls approximately Rs. 23 lakhs.

A provision of Rs. 20,8 lakhy has
been made in the budget estimates
tor 1988-87. The corresponding figures
for develop t of Modern Indian
Languages are Rs. 9.50 lakhs and
Rs. 10 lakhs respectively.
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Indism Studonty ia U.SA.

2610, 8hri K, N. Tiwary:
Shri P. B Chakraverti:

. Will the Minister of Edusstion be
pleased to state:

(a) whether Government are aware
of the statement made by Mr, Haw-
thorne, Cultural Officer, U.SIS.
Bombay while speaking at the Rotary
Club, Nagpur that the Indan students
in UB. Universities failed to pro-
mote Indo-US. wunderstanding be-
cause of thelr lack of ability to ans-
wer gestions on India of interest to
the Americans;

(b) whether Government fee] that
the Indian scholars going abroad are
not properly equipped with know-

ledge of India's ancient or modern
history, culture, literature, religion
or politics; and

(c) if so, the steps which Govern-
ment propose to take so as to ac-
quaint these young scholars with ade-
quate knowledge of their own coun-
try and people?

The Minister of Education (Shri
M. C. Chagia): (a) Yes, Sir, we have,
seen the ptatement in question (b)
and (c). Government of India have no
definite report on the point raised in
part (b) of the question. Mejority of
the students going abroad do eo on
their own. Some orientation courses
are arranged for them by the Indian
Council for Cultural Relations. In so
far as Government of India scholars
are concerned, they are also supplied
with a list of gelected publications on
India with advice to read the same
before proceeding abroad. This is done
to further improve their knowledge
about India.

Quarters for P.AT. Employees in.
Dedhi

2612, Shri Buia Simgh:
Shri Guishan:
Shri Yashpal Singh: .
Will the Minister of Cemmualon-
tions be pleased to state:

(a) whether the rules of allotment
of quarters for the P.&T. employees
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have since been brought on par with
those framed for other government
-employees;

(b) whether according to the new
rules, quarters are to be allotted ac-
<ording to the total length of service
«of an employee and not on the basis
of mere stay in a particular city;

(c) whether even after the new
Tuleg were framed and orders issued,
<ertain quarters were allotted by the
‘General Manager, Delhj Telephonep
to certain persons contrary to the
said rules; and

(d) if so, the reasong therefor amd .

the steps being taken to rectify the
irregularity?

The Minister of State in the De-
partments of Parliameatary Affalre
and Communications (Shri Jaganatha
Kao): (a) Yes with minor modifica-

(b) Yes.
(e) No.
(d) Does not arise.

‘Milk Products Comtrol Order in West
Bengal

2613. Shri 5. M. Banerjee: Will the
Minister of Labour, Employmeni and
Rehabilitation be pleased to state:

(a) whether it is a fact that nearly
80,000 men have become |dle due to
the control order issued by the West
Bengal Government on milk pro-
-ducts; and

{b) it so, whether the State Gov-
ernment have asked the Centre to
help to absorb these men in some of
" the undertakings and the steps taken
by Government in this regard?

The Minister of Labour, Empley-
‘ment and Rshabilitation (Shei
- Jagjivan Ram): (a) No Sir.

(b) Does not arise. The Govern-
rment of West Bengal feel that there
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is little chance of retrenchment from
the gweetmeat shops which are free
to prepare and sell layger quantities
of permissible sweets and salty pre-
parations. A few persons who may
be rendered unemployed may be taken
in by the State Government in the
new milk depots which are being
opened for distribution of the large
quantity of milk now being collected.

Confirmation Examination for L.D.Cs.

2614. Shri 8. M. Bamerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have issued instructions to
exempt from confirmation examina-
tion those Lower Division Clerks who
had § years' continuoug service on the
12th October, 1961;

(b) whether it Is also & fact that
for new entrants confilrmation exa-
mination has been discontinued; and

(e) whether it ig also a fact that
Lower Division Clerks in the Postal
Department having more than five
years' service have been reverted to
Class IV for not getting through the
confirmation examination?

Ras): (a) No, There is no confirma-
tion Examination prescribed for
Lower Division Clerks.

(b) and (c). The question does not
arise.
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316, Dr. L. M. Biaghvi: Will the
Minister of Educatien be pleased to
state:

sent examination system in the High-
er Secondary and University stages
in consultation with Universities and
State Governments; and

(b) the alternatives which are be-
Ing considered?

“The Minister of Edueation (Shré
M. C. Chagla): (a) and (b). There is
no proposal to dispense with the pre-
sent system of examinption so that
the question of considering alterna-
tiveg to the existing system does not
arige. The question of bringing
about suitable modification in the
present system of examination at the
Higher Secondary stage is, however,
engaging the attention of the Nation=-
al Counci] of Educational Research
and Training in collaboration with:
State Education Departments/Boards
of Secondary Education. Likewise, at
the University stage, the University
Grants Commission is considering the
question in consultation with the
Universities.

o ¥ gt gra frt sem

2617, St FwTTET TTeNt -

(w) =fy gt o1 oak o FTOw
w §; wit



7243 Written Answers CHAITRA 2, 1888 (SAKA)

(7) = svg fgl @ & fay
omf &t ok wiewr gfad & &
gfee & w feft o Tmiw o
T famramgrg ?

fam dxrerg & gt (o wenr
) : (x) o aff a0
(@) wwr aff ST AW )

(7) wfr ar =t sfwg
Grant to Certaln Coulegns

2618, Shrimati Bavitrli Nigam: Will
the Minister of Education be pleased

1o state;

(a) whe'her Government have re-
ceived any representation frcm  the
Degree Colleges at Attra and Banda
regarding the special grant lo be given
to them for opening *he Science
Block and for its recognition withuut
insisting on the conditions iaid down
by the University Grants Commis-
sion for such recognition ag that area
is most backward educativnally in
Uttar Pradesh; und

(b) if so, the aclion taken thereon?

The Minister of Edueation (Shr

M. C. Chaglx): (a) No, Sur,
(b) Does not arise.

Criticlsm of Indian Universities

2619, Shri Madhs Limaye:
Shri Kishen Patinayak:

Will the Minister of Edacallon be
pleased Lo state:

(a) wheiher Government's atten<
tion has been drawn to the criticism
of the Indian Universiles by an
Amerlean expery published in the
Hindustan Times dated the 4th De-
ccmber, 1085 that they arc stagnant
and are not doing any worthwhile
research;

(b) it so, Government's reactlon
thereto; and
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(c) the remedial steps taken in the
matter?

The Minister of Eduocation (Shrd
M. C. Chagla): (a) Government have
seen a press report on the subject.

(b) and (c). The statement in ques-
tion is only a matter of upinion of
an individual scientist and does not
represent the view generally held by
foreign scientists or the Goverument
of India, Even so, it may be men-
tloned that several meassurcs have
been undertaken by the University
Grants Commission since its incep-
tion for improvement, pramolion as
well as modernization ol sc.entifie
research In the Universities, Every
effort is being made to accuiciale the
rate of progress in this direction, enne
sistent with the availability of resours
ces.
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Fertiliser Plants

2633. Bhri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Petroleum amd

‘Chemieals be pleased to refer to the

reply given to Unstarred Question No.
883 on the 10th November, 1065 re-
garding fertilizer plants and state:

(a) whether the examination of the
offer of M/s Voest of Austrla for the
supply of plants to manufacture cer-
tain types of fertilizers wunder the
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Austrian credit has since been com-
pleted; and

(b) if so, the result thereof?

The Minister of Petroleam and
Chemicals (Shri Alsgesan): (v) and
(b). The matter is still under exami-
nation,

Postmen in U.P.

2624, Shri Vishwa Nath Pandey:
Will the Minister of Cemmunmications
be pleased to state:

(a) the numbers of Postmen who are
in service in different Post Offices of
Uttar Pradesh as on the 31st Decem-
ber, 1965;

(b) how meny of them have got
residential quarters;
(¢) how many are living in the

rented houses; and

(d) the steps, Government propose
to take to provide residential quart-
ers to the Postmen of Uttar Pradesh?

The Minister of State in the Depart-
ments of Parl Affairs and
Communications (Shri Jaganatha Rao):

(a) 5,404,

(b) and (c). 93 are living in P. & T.
quarters and 8 in rented quarters leas-
ed by the P. & T. Department,

(d) No quarters are constructed ex-
clusively for Postmen and they get
quarters along with other staff of the
same pay group.

Sanction for the construction of 34
type 1 quurters to which Postmen and
equivalent cadres are entitled, has al-
ready been issued. In addition to this,
proposals for construction of more
quarters in the 4th Plan at different
places In the U.P. Circle are under
consideration.

Telephone Connectiong in U.P.

2625. Shri Vishwa Nath Paney: Will
the Minister of Commmuwuivations be
pleased to state:

(a) the number of applications for
grant of telephone conmections pend-
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ing in various Telephone Exchanges in
Uttar Pradesh as on the 31st Decem-
ber, 1965; and

(b) the steps taken to expedile the
matter?

The Minister of State in the Depart-
ments of Parliamentary Affairy and
Commanicationg (Shri Jaganatha Rao):
(a) 18,674

(b) Steps are being taken to expand
the capacity of the existing exchang
open new exchanges, lay additi
cables, etc. so that the pending de-
mands are met to the maximum pos-
sible extent, consistent with the ﬂlil-
able resources.

Upgrading of Post of Home Secretary
in West Bengal

2628, Bhri P. R, Chakravertl: Wil
the Minister of Home Affalry be pleas-
ed to state:

(a) whether the Union Governmeni
had received a proposal from the West
Bengal Government to upgrade the
post of the later's Home Becretary tp
that of a Commissioner;

(b) whether the West Bengal Gw-
ernment earlier sent another propo.
sal for the third extension of the.term
of office of its former Chief Secretary;

(c) whether the decision of the
Central Government was prompted by
its keenness to discourage yuch chang-
es in administration as would raise
its cost without proportionally increas-
ing efciency; and

(d) whether other States have been
informed about the policy of the Cen-
tre that prompted to come to a definite
decision with respect to the two pro-
posals from West Bengal Governrnenl
for their own guidance?

The Minister of State in the Ministry
of Home Affairg and Minister of De-
fence Supplies im the Ministry of
Defence (Shril Hathl): (a) Yes, the
matter s under conzideration.

(b) No, 8ir.
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(c) Question doeg not arise,

(d) Question does not arise.

Central Advisory Commitiee on
Chemicals

2827, Bhri P. R. Chakravertl:
' Bhrl Blbhuti Mishra:
Bhri Vigshwa Nath Pandey:
Shri R. 8. Pandey:

‘ Wil the Minister of Petroleum and
Chemicals be pleased to state:

(a) the suggestions of the Central
Advisory Committee on chemicals to
help chemical industry carn foreign
exchange for int imports;
and

(b) whether Government endorse
the proposal for levying the duty on
imported plants and machinery on a
se.ective basly with special ohject of
increasing the capacity ol (he indus-
try?

The Minlster of Petrolenm and Che-
micals (Shri Alagesan): (4) The fol
‘lowing suggestions were made at the
first meeting of the Central Advisory
Committee for Chemicalg held on the
R7th December, 1965;—

(i) The Chemicals industry must
try to export at least 20 per-
cent of its products, This
would give the industry a
moral claim to demard neces-
sary forcign exchange needed
for maintenance gnd expan«
slon,

(li) Custom duty on imported
plant and machinery should
be levied on & seleclive basis
and Government should be
prepared to suhsidise cxports.

(ill) Exports of solvent grcundnut
oil which was rat fit fcr edible
purposes should be allowed.

(lv) Rallway freight concessions
should be allowsd ¢n clcohol
to promote exports.

(b) The suggestions are rccelving
sttentlon,
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Manufacture of Fertilizers From Coa’

2628, Shri P. R. Chakraverti:
Bhri Bibhuti Mishra:
Bhri Vishwa Nath Pandey:
Shrl R. 8. Pandey:

Will the Minister of Peiroleum and
Chemicals be pleaged to state:

(a) whether Government have exa-
mined the possibility of utilising the
country's vast resources of lowgrade
non-metallurgical coal for the manu-
facture of fertilisars; and

(b) it so, with what result?

The Minisier of Potroleum and
Chemicals (Shri Alagestn): (u) and
(b). Lignite ig at present used in the
manufacture of fertilizers in the plant
at Neyveli. Non-cocking coal will also
be used in some of the fertilizer fac-
tories that are being established, for
steam generation and evaporation pur-
poses.

A pilet plant capacity of two tones
per day has been commissioned re-
cently for production of coul fertilizer
(nitrogen enriched product) from low
rank powdered coal by the technique
of simultaneous oxidation and ammo-
niation developed by the Central Fuel
Research Institute,
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Retrenchments in Coal Mines

2630, Shri Dajl:
8hri Mohammad Alias:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
«d to state:

(a) the number of workers who
were retrenched from various coml
mines in 1065; and

(b) the names of the Collieries along
with dates of their retrenchment col-
lery-wige?

Ram): (a) 4,308,

(b) A list giving the number of
workers retrenched, colliery-wise, with
date of retrenchment shown against
each is lid on the Table of the House.
{Placed in Library. See No, LT-5884/
48).

Welfare Work in NEFA

2831, Shrimatl Renuka Barkatakl:
‘Will the Minister of Home Affairg be
pleased to state:

(2) whether it is a fact that the
Ramakrishna Mission has  sought
Ppermission to start welfare and c¢on-
structive work centres in NEFA; and

(b) if so, Govermment's reaction to
the proposal?

The Minister of State o the Minls.
try of Home Affairs and Minister of
Defence Supplies in the Minlstry of
Defence (Shri Hathi): (a) Yes, Sir,

(b) Ramukrishna Mission has been
allowed to start a centre lor gocial and
welfare work in NEFA.
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Umploiad Women in Rajasthan

2632, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment ang Rehabilitation be pleas-
ed state:

(a) the number of women candidates
(both Graduates and non-Grauduates)
who have been registered in various
Pmployment Exchanges in Rajasthan
as on tha 31st December, 1983; and

(b) the number out of them provid-

ed with employment assistance till the
end of December, 19657

The Minister of Labour. Employ.
ment and Rehabilitation (Shri Jagjivan
Eam): (a) and (b).

No. on  No. placed®

Category of Live Re- in employ-
applicants gister a8 ment dute
on 31-12- ing the
1965 year 196§
T a 3
Graduates  (includ.
ing  Post-Gradu- '
ates) ' . 135 2]
Matriculstes  (inclu-
ding H-gher Se-
passed
and Intermedi-
ates) . ., 1,398 L1
Below Matric . 2,001 436
ToraL 4034 1,358
*Number placcd out of the icants
shown in Col. (2) is not ava’lshle. Pigurs

shown in col. (3), however. show
effected during the year 1965,

Postal Services in Rajasthan

2833 Shrl Dhuleshwar Meena:
Bhri Ramachandra Ulaka;

Will the Minister of Communlcs-
tions be pleased fo state:

() the number of villages covered
by Postal services in Rajasthan till the
end of January, 1986; und
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(b) the number of villages proposed
to be covered by postal services during
1966-687 in Rajasthan?

The Mimister of State in the Depart-
ments of Parliamentary Affalrs and
Communications (Shri Jaganatha Rao):
(a) and (b). All the vjllages in Rajas-
than have the facility of delivery of
mails, The position regarding the
frequency of delivery service as ob-
taining in the State towards the end
of Junuary 1088 iz given below:

Daily e 8TH
Tri-weekly 8140
Bi-weekly 7945
Weekly 8018
Over a week i

The postal services were renderea
by 14 Head Offices, 526 Departmental
Sub Offices and 5000 Extra Departmen-
tal Branch Offices at the end of Janu-
ary 1986.

The question of the number of vil-
lages proposed to be covered by postal
services in 1966-67 in Rajasthan does
not arise as al] the villages are already
being served.

Bamgest Natak Akademl in Asdhra
Pradesh

2634. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Edacatiom be
pleased to state:

(a) whether any financial assistance
was given to Andhra Pradesh by the
Sangeet Natak Akedemi for promotion
of Telugu Dramas in the State during
1963-88; and

(b) it so, the details thereof?

The Depuly Minister in the Minls-
try of Education (Shri Bhakt
Darshan): (a) and (b). Rs, 7,680/- to
the Andhra Pradesh Natya Sangham,
Hyderabad for the following purpo-
ey —

(1) Rs, 6,000/-towards salaries of
the teching staf? in the Natya
i Vidyalaya; and

{ (i) Re. 1,000/-for scholarshipe.
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School Hostels in  Rajasthan

2835. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
has been given to the Government of
Rajasthan for the construction of
school hostels in the State during
1963-86; and

(b) if g0, the details thereof?

The Minister of Education (Shrk
M. C. Chagla): (a) and (b). A lump
provision of Rs. 2 lakhs was given for
Special Schemes of Birl's BEducation,
including construction of hostels.

Colleges and High Schools in Rajasthan

2636. Shri Dhuleshwar Moena:
Shri Ramachandra Ulaka:

‘Will the Minister of Education be
pleased to state:

(a) whether the affiliated colleges
and high schools of Rajasthan were
given any financial assistance for
improvement of pay scales of teachers
during 1965-66; and

(b) if so, the details thereof?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

(Bhrs

Development of Hindl in Orises

2637. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Eduestien be
pleased to state:

(a) the names of voluntary organi-
gations In the State of Orissa which
were given grants for the develop-
ment of Hindi in the State during
1085-68; amnd

(b) the amount sanctioned to each
of them during the above period?
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The Deputy Minister in the Minls-
try of Eduoeation (Shri Bhakt
Darshan): (a) and (b). The names
of voluntary orgamisation in Orissa,
‘who were given grants for purposes
of propagation and development of
Hindi during 1985-66 and the amount
of grant sanctioned to them are as
indicated below:—

(1) Hindi Rashtrabhasha Parishad,
Purl, Jagannath Dham (Oris-
sa) . . .Ra. 15,000

(ii) Utkal Prantiya Rashtrabhasha
Prachar Sabha, Cuttack (Orls-
) Re. 18/-

Engineering Colleges in Orissa

2638. Shri Ramachamdra Ulaka:
Bhri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

{a) the total amount granted to the

Engineering Colleges in Orissa du-
ring 1965-66; and

(b) the details thereof?

The Minister of Education (Bhri

M. C. Chagla): (a) Rs. 43,56,004

(b) Regional Engineering College,
Rourkela.

Grant-in-aid Ras. 32,601,000
Loan Rs. 10,109,414
Ras. 4270414

University College ut Engineering,
Burls,

Grant Ras, 2,85,250
School Hostels In Orissa

2689. Shri Ramathkandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Edwcation be
pleased to state:

(a) whether any financial assistance
has been given to the Government of
Orissa for the construction of school
hostels in the State during 1985.66;
and

1888 (SAKA) Written Answers 7246~

(b) if so, the details thereof?

The Minister of Educatlen (Shri
M. C. Chagla): (a) and (b). Under the
Advance Action Programme, a lump:
sum of Rs, 1'80 lakhs has been alloca-
ted to the State Govermment for
construction of women teachers quar-
ters, girls' hostels etc. The State
Government has also made a provi-
sion of Rs. 2'25 lakhs for construc=
tion of hostels under Special Prog-
rammes for Girls' Education, which
qualifies for 100 per cent Central as-
distance as an aided scheme,

Unesrployed Schefimled Castes xmd’
Bekeduled Tridbes Candidates in Orlins

2640. Shri Ramachandrs Ulaka:
Shrt Dhufeshwar Meena:

Will the Minister of Labour, Emp-
h:rllnt and Rehabilitation be pleased
to state:

(a) the number of candidates be-
longing to the Scheduled Castés and-
Scheduled Tribes registered with the
various Employment Exchanges in
Orissa as on the December, 1985; and-

(b) the number out of them provis

ded with employment assistance upto-
the end of December, 19857

The Minisler of Labeur, Employ-

ment and Rebabiiation (Bhrt:
Jaglivan Ram): (2) and (b).
No. on No. *placed!
C.m.-fwy of Live K In employ-
spplicants pm-: ment dur-
on 31-12- ing
1965  year 1969

-
(]
-

Scheduled Castes
Schoduled Tribes

560
B,163

1,786

2,11p

*Number placed out of the
shown in colamn 2 is et svailable. Fm
shown in column 3, however, show p
ments efiected during the year 1965,
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Deposits in Post Offices

2641. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communications
“be pleased to state the total amount
of gross deposits in wvarious Post
-Offices of Orissa under the scheme of
small savings drive as on the 3lst
-January, 19667

The Minister of State in the De-
.partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): The gross amount of deposits
made under various small savings
.schemes in all the post offices in
.Orissa during the period from 1-1-65
to 31-12-65 is Rs. 11,64,90,745,

The figure of investment for the
month of January, 1968 is not avail-
able.

Minimum Wages for Agricu'tural
Labour

2642. Shrimati Ramdularl Sinha:
-will the Minister of Labour, Employ-
-ment and Rehabiltation be pleased to
-state:

(a) whether any advice has been
given to the State Government to set
up effective machinery for the imple-
mentation of minimum wages to agfie

. eultural labour; and

(b) if so, broad details threof?

The M:nister of Labour, Employ-
ment and Rehablitatlion (Shri
Jagjivan Ram): (a) Yes.

(b) The State Governments have
been urged from time to time to
tighten the wage enforcement machin.
~ery and to strengthen their Labour
Departments having regard to the
size of the region and or the agricule
tural labour population.

. Police Excesses In Atiapad] (Kerala)

2643. Shri P. Eonhan: Will the
Minister of Home Affairs be pleased
to state: ol

(a) whether it hag come to the
npotice of Government that recently
the police excesses on large scale
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against the hill tribes of Attapadi
in Palghat District of Kerala Stats
have taken place; and

(b) if so, the steps taken by Gove
ernment to protect the tribals and
prevent the repetition of such rep-
ression?

The Minister of State In the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) No Sir,

(b) Does not arise,
ww # e o ol
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Indebiedness Among Workers

2635. Shri Kolls Vemkalgh: Wil
the Minister of Labour, Employ-
ment and Rebabilitation be pleased
to state:

(a) whether Government have
formulated any scheme to overcomes
the indebtedness among workers in
the country; and

(b) if so, the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) No Bcheme as
such has been formulated to cover
workers as a whole. There are how=
ever certain forms of assistance which
cover specific categories of workers.

(b) Under the Employees Provi-
dent Fund Scheme, members of the
Fund are eligible to draw non-
refundable advances from the Pro-
vident Fund for varlous purposes,
e.g., payment of life insurance pre-
mium; purchase of dwelling houses
or house sites or construction of
dwelling houses; tiding over periods
of unemployment due to temporary
closures; purchase of shares of Con-
sumers' Cooperative Societies; medi-
cal treatment in certain cases, etc.

Steps have been taken to encourage
the cooperative movement in the
coalfields, by setting up cooperative
credit societies and consumers stores.
Loans are advanced from the Coal
Mines Labour Welfare Fund to the
credit societies for offering credit
facilities at subgidised rateg of in-
terest etc. For the benefit of Mica
Miners, the Labour Welfare Fund
Organisation has also set up Consu-
mers Stores. The fair price shops
and consumers cooperative #tores
which are being set up by indus-
trial establishments, throughout the
country on the advice of Govern-
ment, should also provide relief to
workers during a period of high
prices.
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Telephones in Calentta

2646. Shri Mohammad Ellas:
Dr. Ranen Sen:
Bhri 5. M. Bamerjee:

Will the Minister of Communiea-
tions be pleased to state:

{(a) the steps taken by Govern-
ment to meet the acute demand of
telephones by the public in Calcutta
area;

(b) the reasons of present shor-
tage and whether such shortge were
visualised when the present auto-
matic system was plammed only a
few years back; and

(c) whether it is a fact that the
present automatic telephone service
in Calcutta is in poor condition and
the subscribers cannot use thier
phones when needed due to over-
loading of exchanges?

The Minister of State In the De-
partments of Parliamentary Affairs.
amd Communications (Shri Jaga-
natha Bao): (a) A number of new
telephone exchanges and extensions
to the existing telephone exchanges
have been planned. In 1964-65
about 9,000 new conmections ‘were
given. This year the figure is expec-
ted to be slightly more.

In the Third Plan provision had
been made for 30,000 lines of addi-
tional capacity. The programme was
expedited and completed within the
first four yearg of the Plan.

In the Draft Fourth Plan, 70,000-
lines are proposed to be added. The
actual provision will, however, de-
pend upon the available financlal re-
sources but for 1086-67 14,000 lines
of equipment has been ordered.

(b) In 1945 a team of Foreign
Consultants known as the TMI was
appointed by the Government of
India and they gave report on the
development of the Calcutta Tele-
phones. It was found, however, that
the actual demand for telephones
was far in excess of the forecasts
made by the TMI. Bubsequently,
a Planning Group was established'
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separately for the Calcutta Tele-
Phone area and the Plans for this
area are continuously under review.
Due to this, it has been possible to
make a more accurate estimate of
the demand. “There is, however, a
shortage of telephones in Calcutta as
elsewhere in the country and this
is due mainly to the limitations of
available financial resources.

(¢) The Automatic Telephone
-equipment in Calcutta is relatively
new and provides good service, The
trafic during the busy hour is very
‘high and far in excess of the traffic
estimated by the TMI and later by
the consultants of the British Post
Office. Action has been taken since
‘then to add additional trafc hand-
ling equipment in the exchanges
but in 2 or 3 exchanges in the area
the subscribers may have to walt
‘for a few seconds before their calls
can be handled, As soon as the
equipment which has been ordered
is installed, the position will im-
prove.

Arrests of Naga Hostlles

3647. Shri Madha Limaye:
Bhri Hem Barua:

Will the Minister of Home Affairs
"be pleased to state:

(a) whether any hostile or suspect
Nagas have been arrested in the
Assam-Nagaland-Manipur area re-
.cently;

(b) whether the hostiles have
taken any retaliatory action; and

(c) it so0, the details thereof?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.
Seventeen hostiles were arrested by
the Government of Manipur, and
thirty hostiles and their supporters by

Government of Assam.

(b) and (c). There have been re-
-ports of incidents of sabotage, ambush
.and violence in that area recently
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involving sections of Naga hostiles,
but it is difficult to ascribe any of
them solely to attempts at retaliation
for the arrests made.

Judiclal Inquiry into Burning of Naga
Villagers

2648. Shri D, C. Sharma: Will the
Minister of Homse ASfalrs be pleased
to state:

(a) whether the Rev, Michael Scott,
a member of the Naga Peace Mission
hes demanded e judicial inguiry into
the alleged burning of some Naga
villagers in Ukhurul division;

(b) if se, the facts thereof; and
(c) the action taken in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Allegstions were made on be-
half of Naga hostiles, about torturing
of villagers, burning them alive, firing

ete., but no concrete details were
furnished.
(c) The Prime Minister, to whom

Rev. Scott had sent s telegram sug-
gesting a judiciel enquiry, has mnot

pted the gestion, She has,
however, issued instructions to the
Chiet Commissioner, Manipur to de-
tail a senior officer to enquire into the
matter and submit a report.
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M/s, Akoojee Jadwet Trading Co.,
Andaman and Nicobar

2852, Shrimati Savitrl Nigam: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No, 2726 on the
2Bth April, 1965 and state the action
finally taken against the Master or
Owner of the vessel belonging to M/s.
Akoojee Jadwet Trading Co.?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): Proper en-
quiry was held in this case, but as the
lapse did not disclose any serious
violation of the Customs Act, no
action was taken against the Master
or Owner of the vessel.
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Reirenchment in Census Department,.
Kerala

2854. Shri Vasudevan Nair:
Shri Warlor;

WIill the Minister of Home Affairs
be pleased fo state:

(a) whether Government have re-
celved any representation against
retrenchment from the employees of
the Census Department at Trivan-
drum; and

(b) if so. the reaction of Govern-
ment to these representationa?

The Deputy Minister in the Minls-
try of Home Affairs (Shri P, 8.
Nagkar): (a) Yes, Sir.

(b) Having regard to the fact that
the quantum of work during the
inter-censal period is not of the same
level as during the Census operations,
some of the temporary employees
recruited for the Census work have
necessarily to be retrenched. Efforts
are, however, being made to find
alternative employment for the
retrenched employees,

Payment of Bonus Act, 1965

2855. Shri Kolla Venkalah: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the industrial warkers
and their organisations in different
centres have resorted to either strikes
or to any other protest action or pro-
posed to resort to such activities in
different industrial cities and in differ-
ent industries against the bonus
formula;

(b) if so0, in which industries and I
which cities; —
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(c) the action resorted to or pro-
posed to be resorted to;

(d) the workers involved; and

(e) the action taken by Government
in the matter?

The Minister of Labour, Employ-
ment and Rehabilitation  (Shrl
Jagjivan Ram): (a) to (e). Information
‘has been called for fram the State
Governments ete, and will be placed
on the Table of the House as soon as
it is received.

Forelgn Exchange for Production of
Fertilizers

2658. Shri R, 8. Pandey: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering certain mea-
sures to reduce foreign exchange
component for the production of fer-
tilizers in the country in view of the
uncertainty about ald from some
‘Western countries; and

(b) if so, the details of the measures
contemplated?

The Minister of Petrolenm and
Chemicals (Shri Alag }: (a) and
(b). In view of the difficult foreign
exchange situation, possibilities ol
maximising indigenous content of
plant and equipment and purchase, to

the extent possible, from Rupee coun- -

tries the equipment for the establish-
ment of fertilizer factories, is under
conslderation,

Employees’ State Insurance
Corporation

2857. Shri D, C. Sharma: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that over
200 workers of the Employees’ State
Insurance Corporation refused to take
their salaries as a protest aguinst the
anhelpful and passive attitude of the
suthorities and demanded full finan-
elg]l and administrative autonomy for
the Corporation; and

WEH (Al) LS4
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(b) if so, the action taken in the
matter?

The Minister of Labour, Employ-
ment and (Rehabilltation (Shri
Jagjivan Ram): (a) Yes; a number of
employees of the Employees' State
Insurance Corporation did not take
their salaries on the lst March, 1966
but they received their salaries on
the following day. Full financial and
administrative autonomy to the Em-
ployees’ State Insurance Corporation
is one of the demands made by the
All-India Employees’ State Insurance
Corporation Employees’ Federation,

(b) The whole matter is to be
considered by the Standing Committee
of the Employees’ State Insurance
Corporation at its ensuing meeting.
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Scholarships in Eerala

2659, Shri P. Eonhan: Will
Minister of Education be pleased
state;

the
to

(a) the total number of scholarships
awarded to the students belonging to
Scheduled Castes and Scheduled
Tribes and other Backward Classes
for post-Matric students in Kerala
during the year 1084-65 and 1965-88
#0 far;

(b) the total number of students
who applied for these scholarships;
and

(c) the amount provided and the
amount spent so far?

The Deputy Minister in the Minis-
ry of Education (Shrimatl Sounds-

ram Ramachandrin): (a)
1964-65

Scheduled Castes . 1589
Scheduled Tribes . 168
Other categories 188
ToTAL 1945

1965-66 (upto 31-1-1966) :
Scheduled Castes . 1447
Scheduled Tribes . R 79
Other categaries 95
ToraL . 1621
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Ta%e
(b) 1964-65 :
Scheduled Castes . 1883
Scheduled Tribes . 182
Other categories . 12019
ToTaL . 14084
1965-66 (upto 31-1-1966) :
Scheduled_Castes]. 2743
Scheduled  Tribes . 189
Other Jcategoties 9618
ToTaL 12543
(c) 1964-65 :

Amount provided Ras. 4,28,900,
Amoynot spent Rs. "5,40,590. (The
excess was met by
the Department of
Social Welfare and
the State Govern-

ment,)
1965-66 :
Amount provided Rs. 4,16,700.
Amount pent Rs. 2,64,66a.
(upto 31-1-1566)

Sarvey of Indla Employees

2660, Shri 8. M. Banerjee: Will the
Minister of Eduoation be pleased w
state:

(a) the total number of employess
stopped at the Efficiency Bar stage m
the Sourthern Circle, Survey of India,
Bangalore during each of the yearw
from 1860-81 to 1064-85; and

(b) the total number of employess
stopped at the Efficiency Bar stage m
other Circles/Directorates of the Sur-
vey of India during the above period?

The Minister of Education (Shri
M C. Chagis): (a) and (b). A
statement giving the information w
laid on the Table of the House. [Plac-
ed in Library. See No. LT-5885/68].
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Discharge of Survey of India Em-
ployees in Southern Circle

2661, Shri 5. M. Banerjee: Will the
Minister of Educatlon he pleased to
state:

(a) the total number of employees
discharged under Rule 5 of the Cen-
tral Civil Service (Temporary Ser-
wvice) Rules, 1848 in the Southern
Circle, Survey of India, Bangalore
during each of the years from 1860-81
to 1964-85; and

(b) the number of employees dis-
charged under Rule 5 of the Central
Civil Service Temporary Service)
Rules, 1949 in other Directorateg of
the Survey of India during the above
period?

The Minister of Education (Bhri
M. C. Chagla): (a) and (b). A state-
ment giving the information is laid on
the Table of the House. [Placed in
Library. See No. LT-5866/66].

Conventions of LL.O.
2667 Shrimatl Maimoona Saultan:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether there has been increas-
ing demand for the ratification of con-
ventions 87 and 98 of the Internationaj
Labour Organisatlon by Government:

(b) it so, Government's response
thereto, and

(e) why these conventions have noi
been ratified so far?

The dinister of Labour, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): (a) No.

(b) Does not arise

(c) Government of India have de-
cided not to ratify Convention No. 87
as it stands, A statement explaining
the reasons is placed on the Table of
the House. [Placed in  Library.
See No, LT-5867/66). The question of
ratifization of Convention No. 98 con-
cerning ‘Right to Organise ang Collec-

Written AnJwers 7a7

tive Bargaining’ is under considera-
tion.

Seminar on Educational Planning

2663. Shrimati Maimoona Sultams
Will the Minister of Education be
pleased to state;

(a) whether a seminar on the legm
and constitutional implications of
Educational Planning was held in
New Delhi in January, 1066;

(b) if so, the main observations and
suggestions made therein, particularly
on the need for uniformity in educa-
tion; and

(¢) the decisions Government hawe
taken in the light thereof for imple-
maentation under the Fourth Plan?

‘The Minister of Education (Sha
M. C. Chagla): (a) Yes, Sir. A
Seminar on ‘Educational Planning im
India: Its legal and constitutiond
implications’ was held under the joins
auspices of the Indian Law Institute
and the Education Commission in New
Delhi, on 27—30th January, 19866,

(b) The general {feeling at the
Seminar was that an overall unifor-
mity was not desirable, at the primary
and secondary stage where oppor-
tunity for experimentation should be
available so that viable patterns of
education may be evolved in dus
course of time., However, it was fel
that the subject of uniformity of
higher education needed to be brokeny
up into a number of smaller and more
concrete problems which should be
studied through similar discussions,
meets and seminars,

(c) The Report of the Seminar o
yet to be finalised.

Reservation for Backward
Communities

2864. Bhri Vasudevan Nair:
Shri Warior:

Will the Minister of Home Affaime
be pleased to state:

(a) whether the Kerala Govern-
ment have decided to put an end te
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the principle of reservationg for
backward communities in the gppoint-
ment to certain categories of Gov-
ernment jobs;

(b) if so, whether Government
have received any representations
against this step; and

(c) the reaction of Government to
these representations?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shrl Hathi): (a) It had
been decided that for some of the
services for which no specia] rules
had been issued there would be no
reservations of appointments for
backward communities.

(b) Yes.
(¢) The matter is being re-examin-

ed and revised orders will issue

shortly.

India as an Ed lomal R
Centre

28685. Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that India
hias been chosen ms a testing ground
for developing & chain of educational
resources Centres;

(b) if so, the maip functions of
the Centre;

(c) the countries which are help-
ing in establishing this Centre; and

(d) the assistance which Govern-
ment is likely to give?

The Minister of Education (Shri
M, C. Chagla): (a) to (c). The Uni-
wersity of the State of New York has
decided to set up a centre in Delhi
to prepare reading and other instruc-
tional aterials on India for the use
of school and college students in the
USA
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(d) The National Council of Edu-
cationa] Research and Training will
give whatever technical advice and
guidance is needed by the centre.

Scheme and Syllabi of U.PS.C.
Examinations for Recruitment
to Central Services

2866. Shrl Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Government are considering
certain changes in the scheme and
syllabi of the combined competitive
examinations for I1.AS. and other
Central Services held annually by
the UPS.C.;

(b) if so, when the changes are
proposed to be made and the details
thereof; and

(c) the reasons for these changes?

The Minister of State in the Minis-
try of Home Affairs and Minlsier of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library, See No.
LT-5868/66].

Regional Engineering College,
Bilchar

2867, Shri N. R. Laskar; Wil] the
Minister of Education be pleased to
state:

(a) the progress made in estab-
lishing the Regional Engineering Col-
lege at Silchar, Assam; and

(b) whether the College is going
to start functioning by the beginning
of the second year of the Fourth Five
Year Plan as already assured?

The Minister of Edneation (Shri
M. C. Chagla): (a) Acquisition of
1lamd for the College has been finalis-
ed.
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(b) The College is likely to start
functioning in the later part ot the
Fourth Five Year Plan.

Banning of Mizo National Front

2668. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

Mizo National
the

(a) whether the
Front has been banned under
Defence of India Rules;

(b) whether any arrests have been
made after the ban; and

(e} the action taken against the

arrested persons?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Bupplies in the Ministry of
Defence (Shri Hathi): (a) On 6th
March, 1966, the Government of
India issued an order applying Rule
32 of the Defence of India Rules,
1962 to the Mizo National Front. This
order was published in Part II, Sec-
tion 3(ii) of the Gazctte of India of
that date,

(b} and (c¢). Information is being
collected from the Government of
Assam and will be laid on the Table
of the House as soon as received.

Hand of Forelgn Missionaries In
Mizo Crisls

2669. Bhri Lakhmu Bhawanl: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a
number of missionaries from UK. and
other foreign countries are involved
in the present Mizo crisis;

(b) if so, the steps taken by Gov-
emment in the matter; and

(c) whether it

The Minister of State in the Mints-
try of Home Affairs and Minister of
Defence Supplies in Ministry of
Defence (Shri Hathl): (a) Govern-
ment have no such information.

(b) Does not arise,

(c) There are adequate powers
under the Foreigners Act, 1046, and
the Orders made thercunder to deal
with any foreigner indulging ia
undesirable activities.

Muthes Refuges Camp

2670. Shrimati Renuka Barkataki:
Shri Onkar Lal Berwa:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state;

(a) whether it js a fact that the
Commandant of the Muthee Refugee
Camp (J & K) has been suspended;
and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (8hri D. R. Chavan):
(a) Yes, Sir.

(b) It was alleged that the Com-
mandant had thrown into the eanal
some sweets meant for distributiom
amongst the displaced persons, The
matter i3 being investigated by the
State Government. Aeccording to a
preliminary report, the sweets were
thrown away, as they were not found
fit for consumption.

Janasikha Press Agartals, Tripara

2871. Shri Biren Dotia:
Bhri Dasaratha Deb;

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether itis a fact that
Janasikha Press, Agartala, Tripura
had been ordered to be closed under
the Defence of India Rules in 1963;

(b) whether it is still under the
occupation of the Tripurs Gov:rn-
ment; and
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(¢) if so, when it is llkely to be
released in the light of the declara-
%on of the Home Minister regarding
the use of the Defence of India
Rules?

Tha Minister of Siate in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) and (c). There was no ques-
tion of occupation of this printing
press by the Government of Tripura
and as such the question of release
of the press does not arise. The press
was closed down under clause (h) of
Sub-rule(l) of Rule 45 of the Defence
of India Rules for non-compliance
with a direction under clause (f) of
sub-rule (1) of Rule 45 of the Defence
‘#f India Rules to deposit Rs. 3000/-
a8 security.

Unemployed jn Maharashtra

2872, Shri D. D, Mantrl: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the number of persons register-
od as unemployed at the Employment
Exchanges in Maharashira as on the
¥st January, 1866; and

(b) the steps taken to get employ-
ment for them within a year from
the date of their registration?

The Minister of Labour,
ment and Rehabilitation
Hvan Ram): (a) 2,66,990.

(b) Keeping in view the existing
employment situation, it may not be
possible to place all these applicants
within a year of their registration.

Employ-
(Shri Jag-

Arrears of Telephome Bills in
Maharashirs

2673, Shri D. D. Mantri: Will the
Winister of Communications be
pleased to state:

(n) whether it is a fact that there
is a huge arrear of telephone bills in
Maharashtra;
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(b) if o0, the amount thereof;

(c) the steps taken to realiss the
bills; and

(d) the result thereof?

'The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Bhrl Jaganaths
Rao): (a) and (b). No Sir, the arrears
are Rs 10.2 lakhs on 30-11-85 for
bills issued upto 31-5-65 against a
billed revenue for one year of about
Rs. 809.00 lakhs.

(c) and (d). Action has been taken
to enforce the disconnection of tele-

phones of defaulting subscribers.
Other special steps, such as, pursu-
ing the defaulting  subscribers,

recoures to legal action, where neces-
sary, are also being taken to secure
early settlement. Arrears are being
realised progressively.

Post Offices in Maharashtra

2674. Shri D. D. Mantrl: Wil] the
Minister of Communications be
pleased to state:

(a) whether there is any proposal
to convert a few sub-Post Offices into
Head Post Offices and Branch Post
Offices into sub-Post Offices In Maha-
rashtra during 1086-87; and

(b) if so, the details thereof?

The Minister of State in the Depart-
ment of Parliamentary Affairs and
Communications (Shrj Jaganatha
Rao): (a) Yes.

(b) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-5870/68].

Consumption of Petroleum Preducts
in Maharashtra

2675. Shri D. D, Mantrl: Will the
Minister of Petroleum and Chemicals
be pleased to state the total consump-
tion of petroleum and petroleum pro-
ducts in Maharashtra during 1966 and
1966, so far, separately?

The Minister of Peiroloum and
Chm.icgl. (Shri Alagesam): The tetal

ption of petrol and petro-
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leum products during 1965 in Maha-
rashtra is estimated &t 30,088,100 kilo-
litres of refined products and 65,05,883
tonnes of crude ofl. During January
and February 1066, the consumption
is cst'mated at 5,81,800 Kilo-litres of
refined products and 1119108 tonnes
of crude oil.
‘Polytechnics in Maharatwada Ares in
Maharashira

2676. Shri D. D. Mantri: Will the
Minister of Education be pleased to
state:

(a) the number of Polytechnics in
Maharatwada area of Maharashtra
at present;

(b) whether Government propose
%0 open & few more polytechmics in
Maharashtra; and

(e) if so, the locations thereof in
Maharatwada area?

The Minister of Education
M. C. Chagla): (a) Three.

(b) and (c). Number of new Poly-
sechnics to be started in various
States including Maharashtra during
the Fourth Plan period has not yet
Seen finalised.

Posta in University Grants
Commission

(Shri

2677. Bhri Vishram Prassd: Will
the Minister of Education be pleased
10 state:

(a) the total strength of the staff
in the Office of the University Grants
Commission in the cadre of (i) Sec-
tion Officers; (il) Senior Steno-
graphers;  (ill) Assistants; (iv)
UD.C’s; (v) Junior Stenographers
and (vi) LD.Cs;

(b) whether there are some posts
researved in each cadre for Schedul-
ed Castes and Scheduled Tribes; and

(c) if so, the number of persons in
each cadre belonging to Scheduled
Castes and Scheduled Tribes?

The Miaister of Edwmeation (Shri
M. C. Chagla): (8) and (c).
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Slnctinxd No. of
stre persom
Cadre of tlntse in each
Cadre  cadre be-
longing te
S.Ca,
&S.Ts.
I. Section Officers | 14 1
2, Stenographers . 14
3. Assistants . 56 1
4- UD.Caj . . 62 3
5. Junior  Steno-
graphers . . 17

6. LD.Cs. . . 66 5]

(b) Yes, Sir. The University Grants
Commission follows the Governmemnt
Rules for reservation of posts for
Scheduled Castes and Scheduled
Tribes, except when sufficient num-
ber of suitsble candidates for the
reserved posts are not available,

Production of Fertllisers from Gas

2678. Shri P. C. Borooah:
Shrimat! Remuka Barkataki:

Will the Minister of Petroleom and
Chemicals be pleased to state:

(a) whether Government have
under consideration the schemes for
production of fertilizers from Petro-
leum gas from the oilfields in Assam
and Gujarat;

(b) if so, the broad details there-
of; and

{e) Government's decision in this
regard?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) to
(c) Messrs Fertilizer Corporation of
India Ltd. are setting up a fertilizer
plant at Namrup in Assam for the
manufacture of 45000 tonnes of
Nitrogen based on  utilisation of
Natural gas. Similarly, the fertilizer
factory being constructed by Messrs
Gujarat State Fertilizer Company,
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Ltd. at Barodu for the production of
96,000 fonnes of Nitrogen is based on
the utilisation of some associated gas
from oil wells in Gujarat.

Apart from the above schemes,
the question of setting up additional
Fertilizer capacity in both Assam and
Gujarat based on the wutilisation of
natural/associated gas and |or
naphtha is also under the considera-
tion of Government. Details in regard

to these have yet to be worked out
and decisions taken.

Acrial Photo Interpretation Institute

2679, Shri P. C. Borooah:
Shrimatl Renuka Barkataki:

Will the Minister of Education be
pleased to state: -

(a) whether an Aerial Photo Inter-
pretation Institute is proposed to be
established;

(b) if so, where and at what cost;

(c) whether any foreign collabora-
tion is forthcoming; and

(d) if so, the detalls thereof?

The Minister of Education (8hri
M. C. Chagla): (a) Yes, Sir.,

(b) At Dehra Dun at an estimated
cost of about Rs. 79 lakhs to the Gov-
ernment of India towards staff, build-
ings, indigenous equipment ete, during
the period of first five years.

(¢) Yes, Sir.

(d) The Government of the Nether-
lands have agreed to provide assist-
ance in the form of experts, fellow-
ships and equipment at an estimated
cost of about Rs. 38 lakhs during the
game period.
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Cochin Reflnery

2681. Shri K. 5. Pandey: )
Shri Ram Harkh Yadav:
Shri Maniyangadan:
Shri D. C. Sharma:
8hri Yashipal Singh:

Will the Minister of Petroleum andf

Chemicals be pleased to state:

(a) whether it is a fact that the

cost of the Cochin refinery has {nicreas-
ed the estimates stioulated in the
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agreement signed in April, 1965 with

foreign collaborators;

(b) if so, the reasons therefor; and

(c¢) the steps taken by Government
to meet the foreign exchange compo-
nent of increase in the cost of the
Refinery?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes,
the cost has increased. The agree-
ment was signed on 2Tth April, 1963
and not in April 1965 as stated.

(b) The increase in expenditure is
on account of—

(i) increase in freight and higher
import duties on plant and
machinery than originally
expected;

(i) increase in cost of land and
site preparatiom;

(lit) incremse in cost of pipelines
and ware-housing equipment;

(iv) fresh exepnditure on rail and
dock facilities.

(e) The increase in forelgn exchange
component would be met by foreign
exchange loan r ised from U.S, com-
mercial banks.

Development of Indlan Languages

2882. Shri Himatsingka:
Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri R. Barua:
Bhri R. 8. Pandey:
Shri Yashpal Singh:
Bhri Dasaratha Deb:

Will the Minister of Educatiom be
pleased to state:

(a) whether it is a fact that the
Union Government are considering a
proposal to set up a Committee to
advise on matters relating to the
development of Modern Indian

"

(b) it so, when it iz likely to be

set up; and

1888 (SAKA) Written Answers 7284
(e) its terms of reference and per-
sonne]?

The Depuiy Minister in the Minis-
try of Edocation (Shri Bhakt
Darshan): (a) to (c). It has been
decided to set up a Committee called
the “Bharativa Bhasha Samiti" wita
effect from February 15, 1968. Its com-
posilion and functions are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-5869/65].

Afro-Aslan Sclence Symposium

2683, Shri R. Barua:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

(a) whether the Afro-Asian Science
Symposium proposed to be held m

India will keep up to the time-
schedule; and

(b) whether the response recelved
from different Afro-Asian countries
80 far is encouraging and, if not. the
reasons therefor?

The Deputy Minister in the Mints-
try of Education (Shrimati Sounas-
ram Ramachandra): (a) The Sympo-
sium on “Collaboration between the
countries of Africa and Asia for pro-
motion and Utilization of Science and
Technology” (CAAUST) has been
sponsore by a Preparatory Committes
consisting of ten scientists, one each
from Ceylon, Philippines, the USSR,
Iran, Lebanon, Tunisia, Ghana, Kenya,
the UAR and India. The Preparatory
Committee had agreed to hold the
Symposium in the last week of Feb-
ruary 1066 but it decided in January
last to hold it from the 25th Apri] to
2nd May, 1966.

(b) It is understood that over 88
scientists from more than 30 countries
have expressed their keenness te
participate in the Symposium and that
this response is considered very satis-
factorr.
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Pakistani Barge Unioading Arms for
Mizos

2684, Bhrimatl Renpka Barkataki:
‘Will the Minister of Home Affairs be
pleased to state:

(a) whether it 1s a fact that a
“Pakistanl barge was observed unload-
ing arms and ammunition for Mizo
armed bands near Demagirl in the
"Mizo Hills; and

(b) it so, whether the arms and
ammunition were seized before they
reached the rebels?

The Minister of State in the Minis-
‘ory of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).
‘Two barges covered by tarpaulins
‘were reported to have been seen near
Demagiri on 10th March, 1966, Later
when our security forces reached
there, they did not find any barge.
Government has np information whe-
ther these barges carried arms and
ammunition, or whether they were
Pakistani.

“Tultion Fees Charged in Delhl Bchoels

2685. Bhri Jedhe: Will the Minister
-of Education be pleased to state:

(a) the monthly tuition fees and
warious other funds charged from
girls and boys separately for each
class from Clasg VI to XI in Delhi
‘and New Delhj by (i) Government
Schools and (ii) Government-aided
-achools; and

(b) the reasons for difference in
ithe .amount charged specially when
the aided schools get 85 per cent. aid
from Government?

The Minisier of Education (Shri
‘M., C. Chagla): (a) and (b). The re-
‘Quigite information is being collected
from the Delhi Administration and
will be placed on the Table of the
‘Babha In due course.
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Mysore High Court

_2888. Shri Linga Reddy: Will the
‘Minister of Home Affalrs be pleased
to state:

(a) the present strength of the High
Court Judges of Mysore State;

(b) whether It is a fact that they
are not in a position to cope with the
‘heavy accumulated work in the High
Court;

(¢) if so, whether Government pro-
pose to appoint additional Judges to
cope with the increasing additional
work; and

Antl-India 7288
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{d) it so, when and how many
judges will be appointed?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Minisiry of
Defence (Shri Hathl): (a) Fourteen.

(b) According to latest figures fur-
nished by the State Government, the
arrears in the High Court of Mysore
cannot be regarded as so heavy as to
necessitate the appointment of more
Judges. Further, proposals for such
appointments have not been received
from the State authorities.

(e) and (d). Do not arise.

Cases pending in Mysore High Ceurt

2689. Shri Linga Reddy: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of cases, appeals,
writ petitions, Revision Petitions and
other cases pending at present in the
Mysore High Court; and

(b) the steps taken to reduce the
pendency and give speedy relief te
the litigant public?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Minisiry of
Defence (Shri Hathi): (a) and (b).
The information {s being obtained and
will be laid on the Table of the House,

12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ANTI-INDIA PROPAGANDA BY
PAKISTAN'S ACCREDITED REPRE-
BENTATIVEg AND OTHERS

Shri Harish Chandra Mathur (Jal-
ore): I call the attentlon of the Mi-
nister of External Affairs to the fol-
lowing matter of urgent publle impor-
tance and 1 request that he may make
a statement thereon:
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[Shri Harish Chandra Mathur]

The anti-India propaganda by Pakis-
tan's accredited represcntatives and
others,

Sir, 1 thought it was such an jmpor.
tant matter that it would have been
much better if the Prime Minister was
here. The hon. Foreign Minister has
a great quality of a diplomat talking
for hours without saying i
meaningfu'. I hope in the House h=z
will very kindly give us precise and
positive information on the subject.

The Minister of External Affairs
(8hri Swaran Singh): Sir, I am grate-
ful to the hon, Member for his left-
handed compliment. I hope I will live
upto his expectation—it will be my
endeavour—and also to the expectation
of other hon. Members. I would like
to assure him if any assurance is ne-
cessary.

Shri U. M, Trivedl (Mandsaur):
What is the meaning of g diplomat?
(Interruption),

Shri Swaran Singh: I will do my
best to give information in as precise
a manner as posisble,

According to Article IV of the Tash-
kent Declaration, both gides have ag-
reed to discourage any propaganda
directed against the other country anqi
to encourage propaganda which pro.
motes the development of friendly re-
lations between the two countries.

hnmediately after the Declaration
was signed, we gave instructions to aul
our Missions and to our informatioa
and publicity agencies to exercise re-
straint and not to undertake any pub-
licity, which might be considered as
being directed against Pakistan. In the
Pakistan Press and on the Pakistan
Radio, we noticed a welcome abate-
ment of anti-Indian propaganda, We
also received encouraging reports from
sur Missions in regard to Pakistani
publicity abroad. Howewver, this situa-
tion did not last too long. While in
consonance with the Tashkent Decla-
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ration and with the Tashkent spirit
we have continued to avoid anti-Pakis-
tan propaganda, Pakistani media of
public information asg well as their
government agencies have during the
past few weeks resumed propaganda
of an anti-Indian character. A reading
of the Pakistan Presg and listening t3
Pakistan Radio broadcasts increasin-
gly show g reversion by Pakistan to-
wards the pre-Tashkent position in
this regard. Several Statements made
by the members of the Pakistan Gov-
ernment also in recent days have been
propagandist and must inevitably
arouse anti-Indian feelings contrary
to the Tashkent spirit,

Recently, on the 10th March, 18686,
Pakistan's Ambassador to the United
States, Mr. Ghulam Ahmed in a speech
before the Chicago Council gn World
Affairs spoke about the recent Indo-
Pakistan conflict and deseribed his
country’s traditional view of the ori-
gin and development of the Kashmir
issue. He also made some remarks
about India's attitude towards Kash-
mir,

We have protested to the Pakistan
Government against the deliberate and
sustained violation of the letter and
spirit of the Taskent Declaration by
Pakistan.

Shri Harish Chandra Mathar: It is
not a fact that immediately after ur
forces were withdrawn, even from our
own territory in Kashmir, from strale-
gic points, Pakistan has already laid
the Tashkent Agreement in the grave
by not only what the hon, Minister
has said but by the Pakistan President
himself making s very serious allega-
tion that India is not reconciled even
to the existence of Pakistan, Mr. Bhutio
going his own wild way and even
Pakistan not joining you in getting the
Tashkent Agreement registered in the
U. N,, if all this, if what I say is cor-
rect, what is the Government’s own as-
sessment of this Pakistani attitude and
what s the nature and purpose of ths
steps taken by Government? How “ar
can we go on unilaterally? I under-
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stand they have also addressed the
U.S.S.R. and others, Will the hon Mi-
nister throw light on these?

Shri Swaran Singh: As I have already
indicated in my statement, the state-
ments made by the Pakistani Govern-
ment leaders have been very mucn
opposed both to the letter and to the
spirit of the Tashkent Declaration and
as pointed out by the hon Member,
Mr. Mathur, the press report of the
Pakistan President's statement saying
that even now Indja does not appear
to have been reconciled to the crea-
tion of Pakistan also came to our ne-
tice and 1 was very much disappoini-
¢d to read the statement notwithstan-
ding the fact that this matter was
mentioned in the course of our talks
when I and my colleagues went to
Rawalpindi and we had madg the Gov-
ernment of India's position categorical-
ly clear on that issue. After that state-
ment again, I was sorry to find the
President of Pakistan making such =
statement.

Then he has referred to the state-
ments of Mr. Bhutto on several occa-
sions. 1 have no doubt that these
statements that have been made by
Mr, Bhutto inside thelr National As-
sembly and outside, are completely
contrary to the spirit of the Tashkent
Declaration; they go even against the
letter of that Dec!.ration,

The third point which was asked by
Mr. Mathur related to r:gisration ov
the Declaration jn the UN. It is nct
necessary that both the sides should
join in making an approach ts tae
U. N. for registration. But we had in-
formally sounded Pakistan that thzy
should join India in making a propc-
sal for registration of the Tashkent
Declaration, Even if they do not join—
as they have not joined—we have
taken steps to get this registered In
the United Nations.

The last point which has been urg-
ed by Mr. Mathur is very vital. It is
correct that wunilateral'y it will be
wvery difficult for India to eontinue to
adopt their present attitude of ras-
traint if this thing continues in its
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present form from the Pakistani side.
I would again urge that we have sub-
scribed to this document and there are
two ways of looking at it: one is that,
as sopn &s they start violating it, we
alsp start violating; and the other is
that, it they violate, we bring to their
notice those violations and try to kevp
them to the discharge of their ob'iga-
tions which they have undertaken
under the Declaration; I think that
this gecond course, we should try fust
before we come to any other conclu=
sion,

Shri Hari Vishnu Eamath (Hoshan-
gabad): Another Panch Sheel.

Shri Harish Chandra Mathur: The
hon. Minister has been very kind and
he has given a very precise answer.
But he has slurred over gne point that
I asked. What is the hon, Minister's
own assessment of Pakistan's attitude?
What has happened since then? Why
is Pakistan behaving like this? What
is his went of the situation?

Mr. DePuty-Speaker; He has given
the details.

Shri Harish Chandra Mathur: He
hes given only factual information, -

Shri Swaran Singh: Perhaps by ans-
wering that question, ! might be us-
ing the type of language which hLe
described at one stage as ‘diplomatic.’

Assessments are something which
are deductions from certain fants.
Where as I can give facis
precisely, an assessment will be van-
turing into opinion.

Shri 8. M, Banerjee (Kanpur):
Apart from calculated and sustained
anti-Indian propaganda by the leaders
of Pakistan Government, may ] know
whether it is a fact that Pakistan has
also started, ;”i~r the acceptance of
the Tashkent Declaration, concentrat-
ing forces on Rajasthan border and
whether the attention of the hoa.
Minister has been drawn to the fol-
lowing news item appearing today:

1]

“China alone is reported to have
supplied Pakistan adequate quan-
tities of sutomatic rifles, machine
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guns, mortars and other ammuni-
tion to equip one whole Division.

“Pakistan has also been quietly
acquiring armg and equipment
from jts CENTO allies, particular-
ly Iran and Turkey, despite the
U.S, assurances to the contrary.”

I want to know whether they have
soncentrated their forces on the
Rajasthan border and whether it has
been brought to the notice of the hon.
Minister that they are getting equip-
ment from CENTO Allies, despite as-
surances of the USA to the contrary,
and it so, whether this matter will be
taken up by our Prime Minister with
President Johnson when she goes to
the USA?

Shri Swaran Singh: It is true that
the presence and concentration of
4#roops across the Rajasthan border dii
come to the notice of the Govern-
ment, and my colleague the Defen.e
Minister made a statement about thar,
I think, in the other House, where he
said that the agreement which haa
been arrived at between the two Ser-
vice Chiefs had not been violated. The
point that he made was that we were
entitled to keep our troops at places
on our side and they were entitled to
keep their troops on thejr side.
The agreement was about keeping a
certain zone free from troops, and my
collegue stated the other day that
that agreement had not been viclated.

Shri U. M. Trivedi: Was it in letter
or in spirit?

Shri Swaran Singh: About the re-
ceipt of armg by Pakistan from seve-
ral countries.....

Shri 8. M. Banerjee: My point was
different.. ...

Shri Swaran Singh: Let me finish,
There have been reporty that Pakis-
tan has received some arms from the
Peaple's Rapublic of China. They have
also been getting arms from other
BOUTCEs.. ...

L S
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Shri Hari Vishnu Eamath:
Turkey and Iran.

From

Shri Swaran Singh: They appear te
be going ahead with these prepara-
tions. These facts are known to Gov-
ernment, and the Defence Ministry
on our side are glso taking adequate
steps tp keep up their defence pre-
paredness,

Shri §. M. Banerjee: My question
was different. Pakistap is also quietly
acquiring arms and equipment from
CENTO Allies, particularly from Iram
and Turkey, despite US assurances
to the contrary. 1f that is true, may 1
know whether this question will be
taken up by our Prime Minister with
President Johnson when she visits
the USA?

Shri Swaran Singh: I have already
answered this. In these maiters, i
should be appreciated that jn regard
to any arms supply, the informatiom
comes to us, but we cannot really.....

Mr, Deputy-Speaker: He wants ts
know whether this question would be
taken up by our Prime Minister in hex
conversations with the President of
the USA,

Bhri Swaran Singh: It is very difi-
cult for me to say.

Shri Hari Vishnu Kamath: Ng
agenda for the talks; she has an opem
mind.

st gew ww wwwwm (Famw)
arfET grer Wi gt =< fwar
a1 g & W Ay araT anwe T
¥ JFEET ¥ O § | X9 v ¥
FATE G0N 7wy gOeTT BT A (e
¥ 9% W w gox e § 7 afe
&l wTaT § At 3w 6T € AT v
aw & it ?
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Shri Hem Barua (Gauhati): In view
of the fact that Pakistani leaders like-
Field Mershal Ayub Khan, Mr. Bhutto:
and Mr, Ghulam Ahmed, Pakistan.
Ambassador to the USA, have launch-
ed upon a vigorous and vehement cam-
paign against India after the Rawal-
pindi talks, may I know whether our-
Government—

(a) are convinced that these
campaigns are a preparation only
by Pakistan to have a debate on
Kashmir in the Security Council
and pressurise India to sccept a
solution that is favourable to Pak-
istan?;

(b) have brought these trans-
gressions by Pakistan to the notice
of Mr. Kosygin?; and

(c) are convinced by now that:

Taskhent was a mistake, to put it
in & very mild way?
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An hon. Member: What about (d)?

Shri Hari Vishou Kamath: (d) is
D-day!

Shrl Swaran Singh: (a) 1 will not
be suprised if they take the matter Lo
the Security Council. This will not
be a new experience, We know how
to deal with it and put our case in the
Security Council.

Shri Fiem Darua:
Tashkent Declaration?

Shri Swaran Singh: (b) We have
already informed the Soviet leaders; I
have already replieq to that.

In spite of th2

{e) I could not follow.

Shri Hem Barua: (c) was: Whether
-our Government are convinced by now
‘that Tashkent was a mistake, to put
‘it in a very mild way?

Shri Swaran Bingh: (c), No, Sir.
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(ii) CanceLraTion oF IAC FLIGHTS
FrROM CALCUTTA—CONLd.

Mr. Deputy-Speaker: There is a
call attention notice, Shri 5 M.
Banerjee,

Shri 8, M. Banerjee (Kanpur): I
have already called his attention te
that.

Shri Hem Barua: There is another
call attention notice—about Naga
hostiles.

Mr. Deputy-Speaker: I will come L0
that. Please sit down.

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): Honourable Members will re-
call that on the 17th February, 1866, 1
made a statement in this House on the
general question of indiscipline among
the staff of the Indian Airlines Cor-
poration, with particular reference to
some jncidents of disharmony between
Pilots and Air Hostesses at Delhi and
Calcutta, [ had mentioned in that
connection that certain sections of the
I.A.C. employees at Calcutta represen-
ted by the Air Corporations Employees
Union, who also represent Air Hostes-
ses, have been resorting to 'go slow’
ond 'work to rule’ tactics, to prevall
upon the Management to withdraw
the orders passed taking two Air Hos-
tesses off roster pending enquiry.
Despite these tactics, the frequency of
services ex-Calcutta was maintained
although they were subject to delays.

On the 5th March, 1986, Regional
Unions T (Technical) and Il (Non-
technical) of the Alr Corporations
Employees Union gave g strike notice
to the Manageme:': under Section 23
of the Industrial Disputes Act intimat-
ing that they propose to go on strike
on the 4th April, 1088. In the strike
notice, the Unions have listed six de-
mands including one relating to can-
cellation of the orders issued against
two Alr Hostesses allotting them
ground duties pending an enquiry. The
strike notice had been brought tn the
attention of the Regional Labour Com=
missioner, Calcutta, and coneiliation



7299 Cancellation of CHAITRA 12, 1888 (SAKA)  Flights by L A. C. 7300

proceedings were held on the 15th,
16th and 18th March, 1968, The con-
¢iliation proceedings did not, however,
result in an agreement.

On the 20th March, 1966, Cabin
Attendants at Calcutta reported for
duty with paper cards bearing the seal
of the Union and purporting to have
been issued on its behalf. The cords
contained all the pointg raised in their
strike notice, such as, “put back Cabin
Attendants on flight duty”, etc. The
Commanders of the flights objected to
the Cabin Attendants wearing these
cards while on duty. The Cabin
Attendants refused to remove them us
a result of which the Comman
decided to off-load them. Even after
the receipt of written orders from the
Commanders in this regard, the Cabin
Attendants refused to get off the air-
craft as a result of which it became
necessary to cancel some flights ex-
Calcutta. The feasibility of operating
the services without the Cabin Atten-
dants but with the help of other offi-
cers who would be in a position to
render necessary help for the safety
of operations, had been examined but
because the pllots apprehended per-
sonal safety on account of intimidat-
ing tactics of some of the ACEU cate-
gory employees, the pilots were un-
willing to eontinue the operations
under those conditions.

The Management, however, have
‘been able to maintain certain flights
with ap additional officer to perform
the duties of a Cabin Attendant. There
are 13 regional services and 6 serviees
operated on the trunk routes, emanat-
ing from Calcutta. Of these, only 8
services were cancelled on the 20th
‘March, 1968. On the 21st March, how-
ever, only b services could be operated
on the trunk routes and B services
eould be operated vyesterday. The
Management hope to maintain all the
@€ services on the trunk routes and
operate 6 services on the regional
reutes today. The Corporation is plan.
ning to maintain some of the impor-
tant services to Assam which are now
operating ex-Calcutta as services In
transit through Calcutta, should the

2000 (Al) LS—3.

(c.A)
present difficulties persist. Steps have
also been taken to maintain the securi-
V¥ of the airport ang equipment in the
premises and also to prevent unautno-
rised persons from using the vicinity
of the area required for operations,

In the meantime, 1 am glad to
report that the discussions which have
taken placg between the Management
and the President and General Secre-
tary of the Central Headquarters of
the Air Corporationg Employees Union
on the basis of the proposals made by
the Concillator have borne fruit and
an agreed solution has been found.
The Representatives of the Central
Union and the Industrial Relations
Officers of the Corporation have left
this morning for Calcutta to persuade
the Regional Union to fall in l'ne with
the understanding reached in Delhi. I
have myself seen the formula of un-
derstanding and consider that this pro-
vides a good solution for the impasse
that was reached in Calcutta on the
points of demand contained in the
strike notice. I should like to com-
mend the spirit of accommodation and
conciliation shown by both parties
which has resulted in this accord with-
out any sacrifice of the essentialy of
discipline in the Corporation. I should
also like to point out that the Mem-
bers of the ICPA and the Officers
Assoclation of the Corporation at Cal-
cutta have promised to render full
cooperation to the Management in this
difficult situation which has enabled
the Corporation to maintain their ser-
vices In the manner that I have des-
cribeq earlier. I would also like to
congratulate the officers and staff of
the Corporation in other Centres who
have remained unaffected by these
developments in Calcutta Region and
have been rendering every help and
cooperation n maintaining the services
at and through those Centres.

Should, however, the hope that 1
have expressed not materialise, I need
hardly tell the House that both the
Government and the Corporation are
fully determined to maintain discipline
and orderliness in the operations of
the Corporation and we shall not allow
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[Shri Sanjiva Reddy]
any section of the employees to get
away with the feeling that by their
insubordination and undisciplined con-
duct they can succeed in blackmailing
us into submitting to their unreason-
able demands,

Shri 8. M. Banerjee: I would like
to know whether it is a fact that these
badges worn by the cabin attendants,
air hostesses, etc. did not bear any-
thing except the six demands put far-
ward by the union. I would also like
to know the basis on which the com-
mander ordered them not to wear such
badges and turned them out. Is it also
a fact that the commanders generally
misbehave with the air hostesses ...
(Interruptions.)

Shri Sanjiva Reddy: No, Sir, they
were expected to wear uniforms. These
badges were not expected io be warn
by them. I do not find anything wrong
with the commander for asking them
to remove those badges.

Shri S, M, Banerjee: Those badges
were worn without any objectionable
slogans.

Shri Sanjiva Reddy:
tionable.

It is objee-

ot gen WX e AT
sft AT ¥ off w¥T QOT 4T IW K IAC
 srarrer ferrT Tt fi o qFt e o ot
wg iy Y @ 1 g at
o wifgd o, W Wt T w
Cyw forat wrar, gam@ wEt W |
W T AT T & O N aw AT g
A fargT & 99 ¥ 41T w7 0¥ AT FT A
<t iy iy wirsg § @7 wwfa
% fad 34T arg ¥ T HET T WA,
I % 0T AT g 9 o1 qgy § A
feran o, afe ww g # feafa dat
ag

Shri Sanjiva Reddy: The central
wnlon people had gone to Calcutta; the

MARCH 23, 1068 Flights by I. A. C, (C.A)73023

regional union will have to fal} in
ling with them. Let us wait and see
what they are able to do.

ot wy fomd (d) @ ffem
QUIATEE FTERMA W quR et
o, ¥ oY et L L.

TR WER : WY §fEar §zT-
e W w@ v Y ANt §

ot wq fomdy : 7y ar § i
g grq IF W § 1 AT 9w age
T § A1 6 AT AT T )
%g ¥ wg Sy wr G )

FuTerR wEN : 9Ty $feaa QU
WGE FTERAE § TR § g3 99
wifad 1

ot wy fomd : e Qe w
SR AR EU AT Am i ¥
R & & s W g fr wrafat

& wE! ¥, SOTEEeET, %8
It T gl & @t § qame-
gt fow ® RgT TR WG T
SRd TR wad AN Fa§
wiw A% fo¥ w7 g w9 Tt
ufefe www i

Bhri Sanjfiva Reddy: First let w
enforce discipline and see that it runs
properly. Then naturally we can take
further steps. I do not mean to say
that everything is perfect but the flrst
priority is to enforce some discipline
and to care for the safety of the pas-
sengers. Later on we shall certainly
look into it if necessary.

Shri  RBanga  (Chittoor): Mr,
Deputy-Speaker, that question has nok
been properly answered. You are
having discipline now. There is an
agreement, In the light of this, would
you like to enquire into the past hap=
penings and analyse ways and means
to prevent such occurrences?
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Mr. Deputy-Speaker: He  has
answered it
Bhri P. C. Borooah (Sibsagar):

Overlordism on the part of a certain
I.A.C. pilot exercised on the hosiesses
on the one hand and the weakened
policy of the I.A.C. management hand
not to cause displeasure to the pilots
on the other are the immediate cause
of this malady. May I know how long
it wil] take for the I.A.C. management
to take courage and overcome their
weaknesses and to bring to book any-
body who is at fault?

Shri Sanjiva Beddy: I have sald
in the last para of my statement that
we would take action if necessary. I
cannot say how long it will take; we
would certainly do it.

Shri Brij Raj Singh-Kotah
(Jhalawar): How many cases of indis-
cipline have come to the notice of the
management since lthe inception of
this corporation and how many have
been prosecuted?

Bhri Banjiva Reddy: I think it is
a separate question. We have to col-
lect particulars for all these years.

Bhri 8. N. Chaturvedl (Firoza-
bad): May I know if it is one of the
terms of conciliation that no action
will be taken against recalcitrant hus-
tesses?

8hri Sanjiva Reddy: That is not
#80. It is a very reasonab'e agreement
which has been entered into yesterday.
That is not one of them.

ot gwew fag : wT oEOOC Oy
e K g w3 e @ gRfefafer
foer sty Fer et ot & e g rgrer
¥ gw oIt gue fevT w8
gt o g W awd off W g
7g fegfr o ov 3w axfe wow
FOOT T A T Oy T 5 T |

Bhri Sanjiva Reddy: We are also
worried about it. We are taking ac-
tion to see that the things are all right.

Shri N. R, Laskar (Karimganj):
This has happened not for the first
time, particularly in the eastern re-
glon. It is a regular feature, because
we ourselves have experience of it,
80 many times. Either the service is
cancelled or it is delayed for hours
together; sometimes the delay is four
to six hours, May I know at least
what steps are the Government taking
so that these unnecessary cancella-
tions and delays may be prevented in
the future?

Shrl Banjlva Reddy: I myself am
very sorry for this. But the delays
are there, then staff get inside the
plans and do not obey orders, At
times, flights are delayed for various
reasons. It is unfortunate.

Mr. Deputy-Speaker: Shri Buren-
dra Pal Singh—Shri Yashpal Singh—
Shri D. C. Sharma—Shri S. N. Dwi-
vedy—Shri H. N. Mukerjee,

Shri Hem Barus: What is this,
Bir? ’

Bhri

(Kendrapara):
this subject, Sir?

Mr, Deputy-Speaker: It is all
right. I am coming to that.

Shri Hem Barua: Did you call
our names [n connection with the IAC?

Mr, Deputy-Speaker: Yes.

Surendranath Dwivedy
Did you call us on

Shri Hem Barua: Then let me
put a question.

Mr, Deputy-Bpeaker: Your name
is not there; I did not call you

SBhrl Hem Barua: Then, whal
about us?

Mr, Deputy-Speaker: I am coming
to it
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RE. CALLING ATTENTION NOTICES
—(Query)

Mr. Deputy-Speaker: Is the hon.
Minister prepared to make g state-
ment?

The Minister of External Affairs
(Shri Swaran Singh): With your
permission, I would like to make a
statement tomorrow because all the
facts are not ready today.

Mr, Deputy-Speaker:
take it up tomorrow then.

Shri Surendranath Dwivedy:
(Kendrapara): Why not at 4 O'clock?
Tomorrow I will not be here. (In-
terruption).

Mr. Deputy-Speaker: Order, order.

ot wy fewd (i7) o faq W &
YT, 9 at 99T 9w ! fyw faeg &
Tt ?

We will

Mr. Deputy-Speaker: Unless you
are called, why do you ge: up? (In-
terruption). On the question of the
Naga federal government, he wants to
get information; he will make a state-
ment tomorrow.

8hri Surendranath Dwivedy: Can
he make it at 4 O'clock today? 1
won't be here tomorrow. That is why
I am esking whether it is possible for
him to make the statement at lcast at
8§ O'clock?

Shrl Swaran Singh: It will be
safer that it is kept at 11 O'clock to-
morrow because we will be able to
collect all the information.

Mr, Deputy-Speaker: We will call
him tomorrow then.

Shri U. M, Trivedl (Mandsaur):
Bir, I had given notice for calling at-
tention. I do not know what has hap-
pened about this question of Mr. Naic.
ker saying that he will welcome Rus-
sin.  (Interruption).
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Mr. Deputy-Speaker:
take it up now.

Shri U. M. Trivedi: There must
be something . . . (Inierruption).

Mr. Deputy-Speaker: He may
come to me and discuss it with me
later.

Bhri 5 M. Banerjee (Kanpur):
Sir, I have a submission; 1 am asking
for your permission.

Mr, Deputy-Speaker: No permis-
slon now.

Shri S. M. Banerjee: Thank you,
Bir.

We cannot

12.33 hrs,

PAPERS LAID ON THE TABLE

Rerorts or COMMISSIONER OF RATLWAY
SarFETY FOR 1963-04 AND 1964-63

The Minister of Transport, Aviatiom,
Bhipping and Tourism (S8hri Sanjiva
Reddy): I beg to lay on the Table
a copy each of the Reports of the
Commissioner of Railway Safety on
the working of the Rai'way Inspecio-
rate for the years 1963-04 and 1064-65.

[Placed in Library. See No. LT-
5843/66]. .

ANNUAL REPORT OF TRAVANCORE-COCHIN
CremicaLs, KERALA, FOR THE YEAR
eNDED 31sT MARCH, 1865, AND REVIEW
BY GOVERNMENT or Krmara

The Minister of Petroleum and
Chemicals (Shrl Alagesan): I beg to
lay on the Table a copy each of the
following papers: —

(1) Annual Report of the Travan.
core-Cochin Chemicals Limit-
ed, Udyogamandal (Kerala)
for the year ended $1st March,
1965 along with the Audited
Accounts and the comments of
the Comptroller and Auditor-
Genera] thereon, under sub-
section (3) of section 619A
of the Companies Act, 1906,
read with clause (c) (iv) of
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the Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relacion to the State
of Kerala.

7307

(2) Review by the Government of
Kera'a on the working of the
above Company,

[Placed in Library. See No. LT-
5844/66].

Goa, DamAN AND Drv (Assoreep Em-
pLovEEs CoONDITIONS OF SERVICE)
Rures, 1965, AND AMENDMENTS TO
ScHEpULE II1 OF INDIAN ADMINISTRA=
ave Service (Pay) Ruies, 1854

The Minister of State in the Min-
jstry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): 1 beg to lay ob
the Table:

(1) A copy of the Goa, Daman
and Diu (Absorbed Employees
Conditions of Service) Rules,
1965 published in Notification
No. G.S.R. 1896 in Gazette of
India dated the 30th Decem-
ber, 1965 as corrected by
G.S.R. 154 published in Gaz-
ette of India dated the 26th
January, 1968, under sub-gec-
tion (3) of section 3 of the
Goa, Daman and Diu (Abs-
orbed Employees) Act, 1985,
[Placed in Library. See No.
LT-5845/66).

(2) A copy each of the following
Notification making certaln
amendments to  Scheduls
I1 of the Indian Administra=-
tive Service (Pay) Rules,
1954, under sub-section (2) of
section 3 of the Al]l India Ser-
wices Act, 1951:—

(i))G.SR. 118 published in
Gazette of India dated the
22nd January, 1066,

(ii) G.S.R. 194 published in
Gazette of India dated the
5th February, 19686,

[Placed in Library. See No. LT-
5848/68].
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ANNUAL Rrporr or HmvnusTAN TrLE-
PRINTERS, L0, MADRAS, ror 1864-65,
AND AUDITED ACCOUNTS AND COM=
mxENTs or COMpPTROLLER AND AUDIT-
OR-GENERAL THEREON

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications Jaganatha
Rao): 1 beg to lay on the Table a
copy of the Annual Report of the
Hindustan Teleprinters Limited, Mad-
ras for the year 1084-G5 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-gection (1)
of section 818A of the Companies Act
1856. [Placed in Library. See No
LT-5847/66].

NormricaTions unoer Emprovees” Pro-
vipeNT Funps Act, 1952 AND ANNUAL
Reporr on Emrrovers’ ProviDEne
Funps ScaEME ror 1964-65

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shrl Shahnawas Khan): I
beg to lay on the Table:

(1) A copy each of the following
Notifications under Sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
Act, 1952

(1) The Employees’ Provident
Funds (Twelfth Amend-
ment) Scheme, 1085 pub-
lished in Notifleation No,
G.B.R. 1707 in Gazette of
India dated the 27th Nov-
ember, 1963,

(i) The Employees' Provident
Funds (Thirteenth Amend-
ment) Scheme, 1985 pube
lishegy in Notification No.

G.SR. 1838 in Gazette of
India dated the 18th De-
cember, 1965.

(itl) The Employees’ Provident
Funds (Fourteenth Amend-
ment) Scheme, 1985 pub-
lished in Notification No.
GSR. 1837 in Gazette of
India dated the 16th Decem.
ber, 1065,



7309 P. M. B. Com. Report MARCH 23, 1988

[Shri Shahnawaz Khan)

(iv) The Employecs' Provident
Funds (Amendment)
Scheme, 1368 published In
Notification No, G.S.R. 170
in Gazette of India dated the
B5th February, 1066.

(Placed in Library. See No. LT-
5848/06].

(2) A copy each of the following
Notificationg issued under the
Employees Provident Funds

Act, 1952:—

() GSR. 1779 published in
Gazette of India dated the
4th December, 1985 extend-
ing the Employees’ Provi=
dent Funds Act, 1952 to cer-
taip stone quarriea.

G.S.R. 2 published in Gaz-
ette of India dated the lst
January, 1988 extending the
Employees’ Provident Funds
Act, 1952, to banks doing
business in one State or
Union Territory and having
no departments or branches
outside that State or Union

Territory.

[Placed in Library. See No. LT-
5849/66].

(3) A copy of the Annual Report
on the working of the Em-
ployees' Provident Funds
Scheme, 1852 for the year
1964-65., [Placed in Lib-
rary. See No. LT-5850/68.]

(1)

—

12.34 hra

COMMITTEE ON FPRIVATE MEM-
BERS BILLS AND RESOLUTIONS

E1GHTY-SEcOND REPORT

Shri Hem Raj (Kangra): I beg to
present the Eighty-second Report of
the Committee on Private
Bills and Resolutions,

—

7310

1234} hra.

PAPERS LAID ON THE
TABLE—contd.

StaTeMENT RE. FIE 1N THE Heavy
EncINEERING CORPORATION RANCHI

The Minister of Indusiry (Shri D,
Banjivayys): Sir, in reply to supple-
mentaries arising from Short Notice
Question No. 7 on the Heavy Engi-
neering Corporation, Ranchi, on the
11th March, 1966, particularly in re-
gard to action taken agasinst the fore
mer Chairman of the Corporation, Dr.
Nagaraja Rao,—

8hri Harl Vishrm EKamath (Hoshan-
gabad): Sir, it js a five-page state-
ment, It may be laid on the Table
But those who have got copies of it
may be permitted to put questions
now. According to the direction of the
Speaker, the statement is available in
the Notice Office. But those who have
got copies of the statement—I have
got a copy—may be permitted to put
questions straightaway.

Mr, Deputy-Speaker: It will be

laid on the Table.

Bhri Harl Vishnn Kamath: 1 know,
but the practice has been—perhaps
you are not aware—(Interruption).

Mr. Deputy-Speaker: If you want
to ask questions, we will take It up
tomorrow,

Shri Hari Vishnn Eamath: Defi-
nitely tomorrow. Please do not for-
get.

Bhri D. Sanjlvayya: There s one
difficulty. I have to answer questions
in Rajya Sabha tomorrow.

Mr. Deputy-Speaker: After the
Question Hour,
8hri D. Banfivayya: With your

permission, I lay the statement on the
Table of the House and 1 will answer
questions tomorrow, [Placed in Lib-
rary. See No. LT-5331/66].
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B8hri B, M. Banerjes (Kanpur):
When the Speaker was in the Chalr,
lots of questions were put snd a3 a
regult of that the minister has made
this statement. Kindly allow a dis-
cussion on this,

Tarx

Mr. Deputy-Speaker;: No discus-
glon; only some questions will be
allowed. For discussioa, you have lo
table a motion.

Bhri A. P, Bharma (Buxar): It is
not a question of asking questions on
the staiement; we were given to un-
derstand that there wili be a discus-
slon.

Bhri Ranga (Chittoor): First let us
go through the statement. If there is
any need to ask questions or have a
discussion, we can see afterwards.

Mr. Deputy-Speaker: Only clarifi-
cations can be sought. For discussion,
you must table a motion and it will
take its course,

Bhrl Radhelal Vyas (TUjjain):
Clarification can be only by means of
questions: so, as a matter of fact, it is
only circumventing it, because under
the rules :t is not permissible. If you
kindly refer to the prorerdings yester-
day, Sir, the Speaker did not give a
decision. When Mr. Mathur spoke on
this point, the Speaker only said he
will lock into it. T submit that once
you have taken a decision, you must
stick to it; it should not be changed.

Mr, Deputy-Speaker: That conven-
tion has been there, under the discre-
tionary power of the Chair. I will
permit some questions.

8hri Hari Vishnn Eamath: I am
thankful to you for your ruling. I
do not know why Mr. Vyas wants to
curtail the rights of Members.

CHAITRA 2, 1838 (SAKA)
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DEMANDS FOR GRANTS—RAIL-
WAYS, 1068-67

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1965-68~
Contd,

Mr. Deputy-Speaker: The Houm
will now take up further discussion
and voting on the Demands for Grants
in respect of the Budget (Rallways)
for 1968-67 and Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1965-88. Out
of 11 hours allotted, 6 hours and 38
minutes have been taken and 4 hours
and 25 minutes remain. How much
time does the Minister want to reply?

The Minister of Rallways (Shri
B. K Patil): For both of us, we want
1 hour. Half an hour for the Minister
of State and half an hour for me at
the end.

Mr. Deputy-Speaker: Shall I call
him at 5 o'clock?

Shri U. M. Trivedi (Mandsaur):
How can he be called at 5 o'clock, Sir,
when everybody wants to go away?

Shri Harl Vishnu Eamath (Hoshan-
gabad): The Junior Minister can
intervene today and the Senior Min-
ister may reply tomorrow.

Shri 8. K, Patil: All right Sir, 1
will reply tomorrow.

Bhri Hari Vishnu Eamath: Are you
taking up the Demands for Grants
and the Supplementary Demands for
Grants together? Were they {aken
together yesterday?

Shril U, M. Trivedi: I cananot under-
stand how they can be taken together,

Mr. Deputy-Speaker: Yesterday snd
day before yesterday also, they were
taken up together with the consont
of the House.

Shri Mochan Nayak may continue
his speech.
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Shri Harish Chandra Mathur
(Jalore): Mr. Deputy-Speaker, Sir,
even though the Railway Minister has
not been very fair and charitable to
the various suggestions which we made
last year, we have something laid down
in the Library against each suggestion
a8 to what hag been done. I think,
these have received only the attention
up to the Director’s level. I do not
know whether even the Rallway Mini-
ster has looked into them; otherwise,
they would not have come in this form
in which they have appeared. I wish,
he takes a little particular care to
examine the suggestions which we
maka here.

In spite of this personai complaint,
I have no hesitation in congratulating
ths railway administration and the
Railway Minister for their perform-
ance during the year. With some sense
of pride and considerable satisfaction
I would say that they have acquitted
themselves well, exceedingly well,
during the hostilities and whenever we
were faced with an emergency the
rallway staff particularly showed
extra-ordinary sense of responsibility
and faced all difficulties and they need
to be congratulated by this House,

The rai'way administration in other
soheres also have, for the first time,
been a little ghead of the demand of
the country, as compared to all other
sectors. Of course, it is true that our
economic growth has not been what
it ought to have been; still even if
the economic growth had been as per
targets, they would have been in a
position to meet the full demand be-
cause they have carrled more than 10
million tonnes of originanng freight in
addition tnig year,
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They have also made a congiderable
improvement in their manufacturing
programme of rolling stock, signal
equpment and wagons and I particu-
larly congratulate them for being able
to fing a market for their equipment
abroad. It was really heartening to
know that they would be exporting
more than 2,000 wagons outside this
country in a phased programme, This
definitely means that with further
concerted effort they could have a tar-
get fixed for them so that they would
be able to meet the entire foreign ex-
change demand of the railways only
out of the exports which they make.

When we are now talking of self-
reliance—I do not mean that we will
not have to import anything when we
talk of self-reliance—I think, a depart-
ment like the railways should give a
lead to all other public sector enter-
prises—thiy is the oldest public sector
enterprise—to show a way also for the
private sector that the large-scale in-
dustries and establishments like that
g0 reorient their manufacturing pro-
gramme that they are able to meet the
entire foreign exchange demand, if
they cannot spare a little more of their
own administration, that our further
expansion may become a little easier.

Even in the matter of efficiency,
they have shown a liitle better effici-
ency, But this should also not throw
us into any complacency because so far
as efficiency is concerned, there is con-
siderable scope for improvement. 1
hope that they would tell us what par-
ticular steps their Efficiency Bureau
ang others are taking in this particular
matter.

13 hrs,

1 wish to refer to two or three im-
portant policy matters. It has been
suggested on the floor of this House
by one particular Member that to bring
about better coordination between all
modes of transport, whether it is road
transport or waterways, airways or
railways, all these should be placed
under one ministry. My very esteem=
ed friend, Dr. Singhvi, made this sug-

i I can understand his el




3%

[Shri Harish Chandra Mathur]

to bring about better co-ordination;
but, I think, the suggestion ig almost
fantastje. We would make the greatest
mistake if we just reversed the entire
process which has taken place in
bifurcating the Ministry of Transport
from the Ministry of Railways. There
were two reasons for it. Of course, I
had a chance to glance through the
report which hag recently been submit-
ted, but the railways as a dominating
partner will not be very conducive for
the growth of other modes of trans-
port. The other modes of transport
are growing in such a proportion that
it is physically impossible for any
single ministry to take care of these
modes of transport. It does not hap-
pen anywhere on the face of the earth.
Nowhere in an advanced country
where these modes of transport have
grown to a particular stage are they
all clubbed together and put under one
particular ministry, That should
never happen. I think the anxiety
of the Members only underlines the
need for a better coordination and to
bring up the road transport in com=-
plete and better understanding with
the Railways and other modes of trans-
port. I can understang that. Almost
all the facts ang flgures and data on
which we have worked for years and
years have complete'y exhausteq our
patience—T] think all the necessary data
is available with the Government, The
only question is that at a very high
level there should be some decisions
taken. Even certain decisions are
taken and they are not implemented.
Sir, quite a few years back, I happen-

D, G, and

ed to be a member of the Road Trans-.

port Reorganisation Committes set up
by Mr. Patil when he happened to be
the Minister in-charge of that Ministry.
We had submitted the report and that
report had received full support of this
House and yet, unfortunately, in spite
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&5 to how to do the job and I suggest
if there are four or five important
decisions which can be taken and im-
plemented, the grievance of the road
transport will be very much redressed,
It would be wise if the Prime Minister
under her chairmanship hag a small
committee, one for the Railways and
the other for Transport and Aviation,
and these three persons would sit
together ang chalk out those decisions
which have got to be implemented and
use their personal influence and see
that those decisions are implemented.
The Prime Minister will have to use
her personal influence because it is not
only the Railway Ministry which is
concerned but the more important au-
thorities which are concerned and
which are handicapping are the State
Governments. Therefore, 1 suggest
such a committee even if it is there for
one ye , to take those decisions and
get those implemented, and if the
Prime Minister takes & personal inte-
rest, I think that would be much
better.

Another critism which was offered
was about the Railway Board, that it
is a top-heavy administration. I think,
the Railway Boarq is an organisation
which we have devised with consider-
able thought and care and that this is
one of the finest types of organisation
which we have been able to build up
with all the necessary autonomy as
well ag departmental control which is
necessary to manage the public sector
enterprises, As a matter of fact, 1
wish to reming the House that when
we were talking about the P& T
Board, we have been all the time tel-
ling them, putting before them,
approaching before the Government
and them, the example of the Rallway
Board. If my hon. friend who made
certain cntism had studied the entire
background angd also studied the mana-

of so many years lapsing, hing very
substantial has been done, no coordina-
tion could be brought about, mo im-
portant decisions could be taken. I
important decisions are taken, they are
not being implemented. Therefore, we
have got ta devise ways and methods

question regarding the publie
sector enterprises, I think, he would
never have made such observations on
the floor of thig House. I think, as &
matter of fact, we should have a fur-
ther examination and try to see how
other public sector enterprises and the
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P & T can benefit by the experience
which the Railway Board offers us.

Then, passing on to the question of
fares and freights, I am afraid, I have
some criticism to offer, It is really a
phenomenon, as a matter of fact, which
should be examined analytically.
What has happened is that we here in
this House and the psople in the coun-
try are almost indoctrinated in the
sense that when the Railway Minister
sayg there is no further rise in fares
and freights, we just applaud him asif
it ig in the ordinary course that every
year the Minister for Railways must
come with additional fares and freights.
It just nmever happens in any public
sector enterprise, in any worthwhile
utility concern. Ag @ matter of fact,
let us be reminded that from year to
year here has been not one single vear
when the Railways have not increased
either fareg or freights under one pre-
text or another. I think the public
attitude should change in this matter
and the attitude of Parliament should
change In this matter and it should
ask the Railway Minister that dt is
out of his eficiency and out of economy
that he shoulq manage the affairs,
Both the Railway Minister and the
Finance Minister have got into a vici-
ous circle in which the consumer and
the citizen finds himself enmeshed.
They are weaving a vicious eirc'e, The
Railway Minister says that he increases
fares and freights because the Finance
‘Minister has levied certain excise
duties and, therefore, he must increase
them, ang the Finance Minister says
that it is costing uz a little more to
implement our projects because the
railway freighty are more. Therefore,
this is a most viclous circle which is
strangulating the citizen and it is go-
ing on from yvear to vear and it would
be just a mvth and a deception to tell
the citizens that the Government is
wedded to the policy of bringing down
the prices. Where is the question of
bringing down the pricest In the
manner in which the Government is
proceeding, whether it is the Finance
Minister or the Rallway Minister, the
prices must go up from year to yesar
and the country must be in a very
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unfortunate state of affairs. It is such
a vicious circle which has been going
on for such a long time that a realistic
approach of the situation must be
taken.

Let them also understand that thes
are a monopoly concern. Let it not
be forgotten that they are a monopoly
concern and that there is no competi-
tion with them. They should not take
advantage of monopolistic exploitation
simply because they only happen to be
in the fleld. I do not very much ap-
preciate their attitude so far a» this
matter is concerned.

1 again wish to remind—I do not
know how loosely the hon. Ministers
talks and when they come to the
House, they say something else—the
hon, Minister for Railways that, whjle
in Rajasthan, he talked of a zone for
Rajasthan. 1 am not one who is ask-
ing for a particular zone for every
State. That would be a most fatal
thing. If you succumb to this, vou
will be making the mistake of vour
life. I do not want it. But I definite-
ly do suggest that for increased effici-
ency and for better service, you must
have a metre-gauge zone, taking those
portions from the western rai'ways
and from the northern railways and
putting them together. It would be
both for Gujarat and Rajasthan
There i3 no reason why thjs zone
should not be made out. A glib ans-
wer is given about the load factor. I
do not know what they mean by the
load factor. Their own division of the
zone is such that it has absolutely no
comparison, one with the other. The
load factor of the metre-guage zone
would certainly warrant a separate
rone, It would mean greater effici-
ency and better attention to these neg-
lected areas where the metre-gauge
runs,

Mr, Deputy Spesker: The &on
Member may conclude.

Shri Harish Chandra Mathur: T will
take a few minutes more. T think, we
have the whole day and for want of
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speakers, you will have to adjourn the
House,

Mr, Deputy-Speaker:
of 18 speakers.

I have g list

Shri Harish Chandra Mathur; There
are not even 18 Member; in the House.

Bhri Harl Vishnu Kamath On a
point of order, Sir. I am glad he has
said that there are not even 18 Mem-
bers in the House. It meang there is
no quorum in the House.

Shri Harish Chandra Mathur: If you
insist on it, I don’t ming it,

Mr. Deputy-Speaker: The bell ig be-
ing rung........ now there is quorum.
The hon. Member may continue.

Bhri Harish Chandra Mathur: I was
just saying that it is in the interest of
efficiency and better service that a
metre gauge zone should be formed.
I would like to invite the attention of
the hon. Minister that, when, for the
firat time these zones were being for-
med, this matter had been gone into
that a separate zone should be there
with Jodhpur as the headquarters of
the zone. I would, therefore request
the hon. Minister to re-examine it im-
mediately and form this metre gauge
rone with zonal headquartery at jodh-
pur.

I will now rush through the three or
four points that 1 have got.

It is really depressing to note that,
so far as the outlays of the Railways
are concerned, in spite of the fact that
we want an increased tempo, the Rail-
ways have not, as & matter of faet,
gone into under-developed areas at all.
‘What has happeneq is that the outlay
of the Railways has gone down during
the last three years: from Rs, 814
crores it had come down to Rs. 282
crores; and now it hag come down to
Rs. 225 crores and even this much
amount goes only to the rich, making
them richer and the poor continuing
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where they are, not poorer, because
they do not go and break the routes,
they go only to certain industrial sec-
tors; for instance, if there is a steel
mill, then they go to those areas to
serve there; | can understand it. But
they have completely neglected, in
their scheme of things, to develop
certain areas. They should not forget
their responsibility to develop the
country. Therefore, what I would
suggest is that, whatever provision they
make—let it be Rs. 300 crores—m
least 30% of the total outlay should be
earmarked exclusively for the deve-
lopment of under-developed areas be-
cause otherwise, I do not have the
heart even to ask them to go and take
a rallway line from Abu Road to
Siroha. I cannot ask them because
there is no provision in their scheme
of things. If they earmark about 30%
or even 25% of the total outlay, them
that should go to develop those areas
and my friend's requrement of Orissa
would also be met,

Another thing, is really very funny,
is that they still continue to charge the
inflated rate, They have a strange,
outmoded theory which does not fit
in with the socialistic pattern of
society, which does not fit in at al
with the welfare state. In the case of
those under-developed areas, they want
to charge double rate. 1 cannot
understand it. Even the Air Service
has provided Rs. one crore to meet the
deficit of those areas. They were run-
ning at a loss from Delhi to Madras,
but they were not charging a higher
rate; they were charging the same
rate and they meet the deficit from
somewhere else. I can understand,
they can oblige a particular section,
but that is not the thing. The whole
mental attitude shoulgd change in this
matter.

1 now come to the last point, le.,
about personnel. I referred to it last
time also and it is with deep regret
that T have again to reinforce what I
said last time. Railways used to be
the best service which attracted the
best talents in the country sometime
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back, but now it has ceased to be such
an agency. I said, “you have got no
personnel planning at all and your peo-
ple from the lowest level stagnate.”
There are people who enter the Rail-
ways as UDCs and retire as UDCs.
It is the most unfortunate thing. In
Railways, the officers stagnate; the
Class I officers stagnate; they have no
chances of promotion, ] was most
amazed when I looked at the reply
given by the Railways to this question
when it was raised last time. They
say, “yes; we find that so far ag civil
engineering is concerned, so far as
mechanical engineering is concerned
angd so far as traffic is concerned”. So
far as all the three important sections
are concerned, there is stagnation; they
have got no career prospects and they
have got to wait for a long time com-
pared to what happens in other depart.
ments—PWD and other departments.
‘This is what they admit, What is
their explanation? “What we do is we
try to provide an opening for them in
some other public sector enterprises”.
This is the most amazing thing, It is
one of the most important and hugest
empires, Mr, S. K. Patil very rightly
calls it a “big empire”. It is really a
big empire because it has more than
half of the entire government person-
nel employed by you. You say that,
for the career of your senior officers,
you have to fall upon some other pub-
lic sector enterprise. It is a question
which should be examined; otherwise,
you will have discontent in your ser-
vices; otherwise, you will stop attract-
ing the right type of personnel and the
efficiency which we expect from the
Railways will not be there,

T do hope that the Rsilway admi-
nistration will give a real, imaginative
thought to all the problems which I
have poseq before them.

Bhrli Muphammad Ismall (Manjeri):
One may say that, as compared to the
pre-Independence days, the present
position of the Rallway system of the
eountry has indeed recorded an ad-
wance. It cannot be denied that it has
made some progress. But how much,
at what cost and at what speed is the
question. The railway Ministry is
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enthusiastic and congratulates itself on
the progress the Railways have made.
They speak of the performance of the
Railways in glowing terms. One of
the publications says this. Speaking
of the journeys performed by all the
passenger trains in the country during
the year, they say that, if they were
totalled up, they would come to more
than 210 million kilometres, I now
quote:

“In these days, with rockets and
other bodies regularly taking off
for the celestial regions, it will be
opportune to talk in terms of
space and say that this is the equi-
valent of 547 journeys to the
moon.”

They pay themselves a high tribute.
But such comparisons with celestial
and heavenly travels do not evoke
much enthusiasm in people like us who
are still confined to the sordid planet,
Earth, and particularly in people of
this country who actually see the con-
dition of the country.

What is the real position so far as
the Railways and their progress are
concerned? Here are some figures fur-
nished by the Railway Ministry; they
relate to the progress and improve-
ment effected during the last fifteen
years.

In 1850, with the capital-at-charge
at Rs, 8270 millions, there were about
54,000 route kilometres; in 1983, the
capital-at-charge hag been raised to
Rn, 24,000 end odd millions, but the
route kilometres have been increased
only to 57,600, 'While the capital-at-
charge has increased by about 200 per
cent during this period, the route-kms.
have increased only by about T per
cent. Taking the number of railway
stations, we find that in 1850 there werg
5500 odd railway stations, but in 1863
the number was about 8300. Here, we
have got an increase of only 20 per
cent. This comes to about one stat'on
for every B85 villages in the country,
and about 1 km. of line per every 57
#q. km. of the country. This is the
position In which the rallway system
is in the country,
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With particular reference to such
SBtates as Kerala and Madras, I would
say that the experience of those
Btates does not provide much ground
for gratification. Their backwardness
in the matter of railways is very strik-
ing as it is in the field of industries too.
The case of the Kerala State is espe-
.cially noteworthy; it is more neglected.
Again, in Kerala, the Malabar region
is subjected to still more glaring neg-
lect. Not only the Centre but also
the local Government treats Malabar
in a step-motherly way. This region,
Malabar, is much in the same position
as it was in about twenty years ago,
so far as extension of railway lines is
concerned, Not a single-route-mile
has been added during the last twenty
years and more in Malabar. The peo-
ple of the region and their representa-
tives have been earnestly pleading and
pressing for the construction of a small
line, & new line between malathur on
the Nilambar-Shoranur line and
Feroke on the main West Coast line,
This proposed line is a small and &
short one, being only about 35 miles
in length. Even this small line has
not yet been taken up by Govern-
ment. This line, if constructed, will
open up a region full of natural and
valuable resources such as timber,
rubber, tea, coffee. coconut. fruits and
g0 on. Tt will conneet the timber for-
-est reglon with the second largest
timber yard In the world
namely Kallal. An assurance was
glven about twelve years ago by the
then Rallway Minister that this line
would be included in the Second Five
Year Plan, but it was not so included.
It then transpired that the Kerala
‘Government had put it in the four-
teenth place or so in the list of priori-
ties. Worse still, it Is now found that
the local Government haw not included
this Melathur-Feroke new line in their
list of proposed new lines at all. This
{s inequitous and highlights the paro-
.chial gpirit of the Kerala Government.

Raflway is the responsibility of the
Centre; particularly at present when
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Kerala is under President’s rule, if the
Centre takes a little interest and in=
vestigates the feasibility and useful-
ness of this line, they would be con-
vinced of the great importance of the
line not only to the whole of the
Kerala State but to the economy of
the country as well. It will not only
open up this rich region but will also
add considerably to the revenues of
the existing lines.

Another point is that there is a
great need and demand for construct-
ing a railway overbridge in the place
of the level-crossing which is located
in the busiest and central part of the
Tirur town and which ls a pestering
source of inconvenience and hindrance
to the heavy traffic of this market
town. Because of the topography of
the place, the cost of this overbridge
would be much lower than that of
overbridges in other places.

Again, Ponnani, an important cul-
tural and trade centre on the Arabiam
Sea Coast in Malabar should be con-
nected with the main line,

Where Malabar is concerned, even
the railway timings and halts are not
arranged with a view to serve the
interest and convenience of the people
of Malabar. It is said that the arrival
time of the West Coast Express at
Callcut is going to be changed from
the present 6.30 p.m. to midnight, for
the benefit of the passengers outside
Malabar area. This is a convenient
evening train for Malabar and it will
be an injustice to make it a midnight
train. 6.30 p.m. must be kept up for
Calicut.

Moreover, this train should stop at
Tirur which s an important statioa
from the point of view of traffic and
revenue. Betel leaves and fresh fishes
exported from this station alone give
thousands of ruoees of revenue. The
stooping of the West Coast Exvress at
Tirur will serve the interests of Ernad
and Tirur taluks also.

Further, it is necessary to stop all
fast trains at important fishing centres,
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that is, such important stations as
Tanur and parappanangadi This
much of consideration at least is due
to the fishing ind which has got
an important bearing on the food posi-
tion. A few minutes taken up by such
stoppages must be made up in other
ways, if they have to be made yp at
all.

Taking Kerala as a whole, the only
line that the State has been given
during the last twenty years or so is
the metre gauge line from Quilon to
Ernakulam. More lines and amenities
are surely due to Kerala and they are
seriosuly needed for its economic
development.

My hon, friends, the other hon.
Members from Kerala, have already
spoken in the House about the need
for providing several new lines, doub-
ling existing lines and converting
metre gauge into broad gauge lines. I
also support those demands. Out of
them, I shall mention just one iem, that
is to say, a new line connecting Bod-
inaickanur with Cochin. From a mere
look on the map, the importance of
this line can be seem. It will make a
radical cut in the railway distance bet-
ween a place in the Madural reglon
and the Cochin grea. In most cases, it
will cut down the distance to one-third
of the present railway distance. Such
s reduction will surely increase the
passenger and goods traffic between
the two regions to an enormous ex-
tent.

Coming to the Madras State, during
the last twenty years, the only new
line that has been actually completed
is the one between Manamadurai and
Virudunagar, and that tqo after a dis-
concertingly long delay,

The one inequity that has been
perpetrated on the Madras State is
that the larger portion of its railway
system is of metre gauge. This In-
justice was committed, of course, at
a time when people had no voice on
such matters. But it is now hampe-
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ring the economic development of
the State. If there is a real interest
and anxiety about the balanced de-
velopment of the country, this grave
inequity and inequality must be re-
ctified quickly.

The eletrification of the line bet-
ween Tambaram and Villupuram
took an unconscionably long time to
be completed. About ten years ago
it was sald that the electrification
would be completed in a year's time,
but it has actually teken more than
10 years. Again, electrification alone
could not fulfil substantially the de-
sired object. For that purpose, the
Villupuram-Tambaram line should be
doubled.

I have tabled certain cut motions
and I have already spoken on some
of them, The remaining cut motions
relate to the following items. The
first item relates to the need for con-
necting Pernambur, an important
tanning centre, with the Madras-
Bangalore line. The second one re-
late to the need for constructing an
overbridge or a subway in Vanlyam-
badi, a busy trade and tanning cent-
re between the old town and the
new town of that place,

My third point relates to renova=
ting and modernising the very old
and out-dated station at Ambur, The
fourth cut motion relates to expedi-
ting payment of compensation to per=
sons involved in accidents, especially
at Valathoor in Madras-Bangalore
line.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Muhammad Ismail: This Is
the last item, Sir. 1 will just take
one or two more minutes. The last
item refers to the inordinate delay in
settling claims and effecting payments.
One case of death of one young man
occurred in Valathoor owing to the
absence of proper signal system a
year ago, and the case ig hanging
fire still



7333 D.G. and

[Shri Muhammad Ismail]

Then, Sir, there iz another item
regarding improvements required in
the Chrompet station on the Madras-
Tambaram suburban line. It has co-
vered roof just for a few feet only
and the covered roof is now being ex-
tended by few more feet. During the
hot season and the wet season passen-
gerg are put to great inconvenience
on the platform and so the whole
length of the platform should be cove-
red. It is very inconvenient now for
the passengers t be on the platform.
This station has now grown into im=
portance by leaps and bounds. It has
no sufficient office accommodation; so
much so, when the people are stand-
ing in queues for buying tickets, the
officers have to move about in the
same place and inconvenience them-
selves and inconvenience the people.
There is a small stretch of road, it is
just a stretch of 10 feet or 15 feet,
in front of the Station. It is so mud-
dy thata few showers make it impos-
sible for the people with some decent
dress to walk over the place.

There iz the projected line between
Tinnevelly and Cape Comorin and bet-
ween Nagerkoil and Trivandrum.
Without this, the rallway system of
the country cannot be said to be com=-
plete. But it is being kept pending
for decades now.

Mr, Deputy-Speaker: The
Member's time is up.

Shri Mubhammag Ismail: All these
works and certain others mentioned
by other hon. Members of the House
have to be taken up and executed
speedily. Then and then alone the
southern States will be one and will
be equal with the other parts of the
country in the matter of Railways.

Mr. Depuiy-8peaker: Dr, Chandra-
bhan Singh.

Dr. Chandrabhan Bingh (Bilaspur):
Mr, Deputy-Speaker, Sir, I must con-
gratulate the Railway Ministry for im-
plementing one of my suggestions

hon.
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made last year about the raizing of
the standard of medical officers, first
grade graduate assistant surgeons to
the Class II service.

st gent wx wwam (¥ETW)
I FEIET, AT R XA oA ¥
g &/t

FNEN T WA wHG G
@ 2 &, aff ar

Dr. Chandrabhan Bingh: I offer my
congratulations and thanks to the
Railway Ministry on behalf of those
doctors.

St geR WA wemT [ IITER
wgren, #wORT sEe wEETE |
g i @@ onw wogfe ¥

1333 hra .
[SaR1 SHAM LaL Sarar in the Chair]

Mr. Chairman: The bell is being
rung, Now there is quorum.

Dr, Chandrabhan Singh: While con-
gratulating the Railway Ministry for
raising their status from Class III to
Class I in respect of Railway Doc-
tors (M.B.B.3.), I must also point out
one important factor. While doing
this to them, the authorities have de-
nied the same recognition to the licen-
tiates who are doing the same work in
the Railways. There are licentiates
of fifteen to twenty years of standing
but only because they are licentiates,
they are not being given this advan-
tage. I plead with the Railway
Ministry that their casey; must be re-
considered, because, they are doing
the same work and they should be
glven the privilege of being placed in
the Class II service,

There is one more important point
which 1 wish to bring to the notice of
the 'way Minister, That is about
the specialised service, The Railways
have to be congratulated on bulld=
ing very good hospitals and etaffing
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them with specialists in surgery, in
medicing and other specialities, but
what has happens to them? In respect
of those specialists, the moment they
reach their promotions, there is no
higher cadre and if they are promoted
they do not remain specialists, they
become D.M.Os, and they are doing
mostly administrative work. They
have got their special qualifications,
but they cannot be promoted in their
special category. I want to plead for
them. I understand this case, and
some of the doctors came to me and
1 want to plead their case. I want
to suggest that a specialist cadre must
be created in the Railway Medical Ser-
vice, If a cadre is created, then, they
will be able to do better service in
that section, they will work hard, and
they will not fight for being promoted
as D.M.Os. The number of posts of
D.M.Os. is limited. There cannot be
any increase in their numbers. There-
fore, Sir, I pleaq that a special cadre of
epecialists in the Surgical Department,
Medical Department and other special-
ist departments should be created. If
that is created, then the complaint of
these specialists will be completely
eliminaf they will be able to do
better work, and as such, they will be
able to serve the Railway better, I

must also congratulate the Railways

for better hospitals, which they have
provided.

The third point which I wish to
state is this. This iz a very important
point. The Rallway Board, as it is
constituted now, consists of specialists
in Engineering traffic and other bran-
ches concerned, but there is no Mem-
ber in the Railway Board representing
Health Department. The Health De-
partment has increased to a very great
extent and has come of age and the
time hag come now for the Railway
Minister to consider this and provide
for a Member, belonging to the Health
Service in the Rallway Board. 1
would like to plead again in respect
of this important point. Health mea-
sures are very important and there are
large numbers of medical officers and
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therefore, 1 wish to stresa that there
should be a Member from the Medical
Department, who should be a full-
fledged Member of the Railway Board.

My next point is this. For the de-
velopment of various sections, there
should be a national policy for the
development of transport. One of my
hon. friends has just pointed out that
there is no national policy for deve-
lopment of transport in the country.
Regarding development of transport,
Railways being the major partner,
Railways must play a very important
part in strategic places. For exam-
ple, they are constructing roads in va-
rious places, but they are not conec=
ting those areas with Railways. It hag
been pointed out yesterday that in
the northern division of Uttar Pradesh
we should have 5 railway communi-
cation beyond the present line. So I
would suggest that there should be a
regional department which must look
into these things and connect the
roads with strategic railway lines.
That is & very important point. The
northern area there ghould be con-
nected by railway lines.

Now I come to another important
point. This i in Madhya Pradesh
‘The Bailadilla-Bastar area, contigu-
ous to Orissa is very poorly develop-
ed. It is go poorly developed that in
vast areas of about 200 or 250 miles
there is hardly any rallway line.
This Bailadilla-Bastar area abounds
in mineral resources, iron ore, mica
and other very important elements
lke bauxite, dolomite etc. There is
everything there, but there are no
meang of transport.

A railway line connecting Dalli—Ra-
jahara and Jagadalpur in Bastar is a
very important line which has to be
constructed. This will connect the
north and the south and as such will
accelerate the development of this area
where you can have cement factories,
steel factories, aluminium factories and
about 20 or more other very impor-
tant factories. Not only that This
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will also help develop the Dandaka-
ranya area. There refugees are com-
ing and settling. For that also, we
need a railway system. So I will plead
very strongly that this should be
looked into and a railway line connec-
ting Dalli—Rajahara (which is a very
important junction) and Jagdalpur
laid. This will open up the areas 1n-
habited by the Adivasis and also help
in the development of the Dandaka-
ranya where refugees are settling.
This will be give a chance to the
people of these areas to live a better
life.

Another important thing in connec-
tion with Madhya Pradesh is this. The
Mandla portion is a very backward
area glso Adivasi area. There should
be a railway line connecting Bilaspur
with Mandla. I had made this sug=
gestion two years ago. This will open
up the vast hinterland which is rich
in mineral resources, very rich in fore-
st resources. This connection will de-
velop very important sections of that
undeveloped area. I will plead again
with the Ministry that a rallway line
from Bilaspur to Mandla should be
constructed. I was told that a survey
was made., But nothing further seems
to have happened. I will plead again
with the Ministry that the time has
come when this srea must be deve-
loped and a railway line connection
Bilaspur with Mandla constructed as
soon as possible.

Another important point I want to
make concerns the co-ordinated ope-
ration and development of transport.
It is a complaint very commonly made
that there are many junctions, many
strategio ang vital areas where there
are no over-bridges or under-bridges,
with the result that there is conside-
rable bottleneck in transport. This
is only the result of lack of co-ordina-
tion between the transport depart-
ment gnd the Railway Ministry. We
are told that the Railways are pre-
pared to construct the over-bridge or
under-bridge, but that they are not
responsible for laying the approach
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roads and the State Government con=-
cerned should be responsible for it
The State Governments say that they
have not got the funds for the pur-
pose. I would plead that there should
be proper co-ordination between the
two depariments, and on the excuse
that the State Governments are not
undertaking their responsibility of
providing the connecting roads, the
Railways should not get away and
deny their responsibility. I would
suggest that the Railways should get
apart g special fund for this very pur-
pose so that this problem is solved
wherever it exists.

Many members have complained
about the bottleneck in many level
crossings. I can cite many more my-
self, There can only be one solution
to this, namely, there must be co-ope-
ration between the Railway Ministry
and the Transport Ministry. Where-
ver an over-bridge or under-bridge hag
to be built, it must be a combined
rail-road so that both the media of
transport can operate without hind-
rance. [ will give one example of
Hasdeo river bridge near Champa
Junction in S. E. Railway where there
must be rail-cum-road bridge. I had
suggested last time that there must
be a combined rail-cum-road bridge.
If this is done, a great apd urgent
demand of the people there will have
been met. The Railways have a grea-
ter responsibility in this matter. The
excuse that the State Governments
are not co-operating should not be
put forward. The Railways them-
selves should attend to this and do
the needful. This is a very important
point which I would urge before the
Ministry.

Some Members have mentioned
about catering. I would suggest thas
there should be a national policy
about catering, Formerly, catering
‘was exclusively done by private con=
tractors. Now the Railways have taken
over a part of catering depart-
mentally and the rest is done by pri-
vate contractors. This is some sort of
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a mixture, partly railway catering,
partly private contractor catering.

This is a very unsatisfactory state of
affairs. The Railways must have a
national policy on this, If they can do
it, let them take over the entire cater-
ing departmentally, If they cannot,
let them hand it over to private con-
tractors. The time has come when the
Railways must decide on this. I am
not saying that the private parties
must do it But the Railways must
decide on a national and uniform
policy. Many Members have pointed
out the difficulties and hardships ex-
perienced under the present arrange-
ment. These must be removed by the
adoption of a uniform national policy.

The condition of third class passen-
gers is pitieble. I would suggest that
every train must have two more
third-class compartmentg than they
are running now. This is the least
that Government can do to relieve
the hardships and difficulties felt by
the third class travellers. If the
Railways cannot provide more lines,
if they cannot provide more trains,
they must at least increase the num-
ber of third-class carriages.

Some Members have suggested
abolition of classes. I do not agree
with that. I would suggest: let there
be two classes, upper and lower. In
some countries, they have abolished
classes. But conditions in our coun-
try at present are such that we cannot
but have these classes (Interrup-
tions). I am not defending the clas-
ses as such. But we cannot have one
class. Let us have two. As it is, we
have three probably four including
the apir-conditioned class. I have seen
some passengers who travel in first-
class by passes, how they use these
first-class compartments is pitiable, I
am not going into that mow. But
the fact remains that two classes are
necessary, a superior class and an
Inferfor class, Proper facilithey, muat
be given for these two classes.
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Another important point I want to
make concerns employment in certain
sections, in certain zones. I have
written to the Railway Ministry
about this, Even for class IV stafr,
they import people from outside the
area concerned. | can cite any
number of examples. This must be
looked inte by the Railway Ministry.
For classes III and IV services, local
people must be encouraged to come
in, I had suggested last time that they
must ix a quota; that at least 80 per
cent of the people recruited to the
class IIT and IV services must be from
the local area concerned. I am mot
including in this technicians, That
is a separate thing. But for class IIT
and class IV service, local people
must be given preference.

One more important point. There
are occasionally certain difficulties bet-
ween the junior P.W.D. inspecting staff
and the contractors, I have brought to
the notice of the Railway Minister the
fact that this has resulted in stoppage
of work and shortfall in plan outlay.
I have mentioned the case of Bilas-
pur in this regard where due to lack
of co-operations between the con-
tractor and the inspecting staff work
had to be suspended. Although I am
grateful to the Railway Ministry for
looking into the matter and inform-
ing me that the situation has been
remediated, this is not a solitary
example. There are many such
examples. The Railway Ministry
should take speedy action in such
cases and restore nmormal work to
achieve planned targets.

Before I cloge, I have to thank the
Railway Ministry and the employees
for the wonderful work they did
during the emergency. It is a glorious
record that has to be kept. and
cherished. I am told that in three
days' time they transported two divi-
sions to the area of operations
Everyone concerned deserves the
thanks of this House for this. I again
compliment the Railway Ministry, the
staff and the Rallway Board for the
marvellous work that they have done.
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g mr fe ot ddwc Al I ®
s frrft 4T it &1 & T

fe &t quat o ¥ wEe @ fe
T ¥t wafa & wrd A wifgg

@ wR & am ¥ e s
¥ &R g e Ay smresar @
W LT, TFAT F 479 FH 50 WK
B & a3k w1 & gur wam fe
e e Ao Wi o wfigd o 8
g WA ¥ frq &are f fs ag s frdle
T o Wy oy woer Wt wifgg
o ow Gm e g gy W daw
o wE Tt fis 3w ¥ w8 dar
e &5 6F A o ¥
oot sifsdad e 4@ ¢
wy & § it wfgm 1 fer i aol
ox arar wifgw oY it fy A AT
wfgy | Sof dwaw X W F QU
& o R & g R go QA @
A wifgg
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Wt %o Wo umw (drTAfY)
werafy o, Wk ey fear vk fag
aTame | & arod o ey ko
o wo T gw fg w1 W Swd
fagr & drrdt dw oW ¥ A
g § 1 Serd fagre # Tl o ot
wify sroeay § fow avg W 1047 ¥
qga 3 dar av 1 & am¥ gra woR
¥ T s Y Friw ¥ f e ag
weRT 4§ | TgRTNTE & AvRfeaTiv
off «irz ot 2 ot § wdw &) e W
R am s X Iy a4y
1947 % 9g¥ WY ggeTaTe & AOwfegr-
L R Each SPE cf N
T WITKE AW G AT w1 ¥
iz ot et gt Tl fagre o
W s o o & fom T Aq
47 % qg¥ 6t | qgAE™TE ¥ TORfTaTTY
W 3 3 oAl § IEE af ww W
syeqT A wOw & ), Tow s ¥
foa % W % 2wy fs Iwk whwmg
# qrY o g & wwT 90 o iy
&7 Zu fir wamer 3 avt e Y it
o & ag WY e g § 6 qe
wORfzam & qZAAEE W W A
7w § S faad o fask wed
T a9 ww ¥ wag T g
wit frsd 197 S v wrgu
wafere Fas aft wolt § 1 W wEIT
8 % & 1 3w frie & fr & forrdy
ot fesk § ag a7 fesdt 3% wfgg

% arq ¥ gra R dArEy 1 e

ATEITICAT A AT 6
fem igan § 1 ST
A S WA w1 e
1928 ¥ gwT W 1 I9 ¥ AW 1948
% 39 1 gdA9 gur | YW weew ¥ ay
fawfor 1 ok fs et a=r ) o
Tgt TWT WA ¥y syaear 9 wifgg )
1 qga Wt s O s faslt @ qe
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av &t gl o tv wdw 700 e B,
T g Sy ¥ F v o § dfew
W W g ¥ oz & s o
T ¥ ot aw AW F s vy
& warey Wz wd €, o fF daw o
ofter & worwr o & 1 xafag A frde
t fr ov ol M Tosfoamiw ¥
qaTTE W wifgm o

aFN araTy AT A A fesht
W a8, 3@ 3 oW Ay fagre
¥ Toefegma & wft as fedd
g w1 s T b fag
¥rar i & i Arowfeamia & ety
o% o gradtw et gt anfeg, faed
I fagre & & wrE A9 & @
¥ feelt w1 &%

waw W ¥ ot as W O
o9t aryrar 78 § 1 qafen 3w ¥ g
e WX A wifgg

T, ®AYT, AN, FIANUY
warfz RwAl 9T WE A ok ¥«
w1 a1 sqweqr ) wf §, ag agA wUa
& 1 ot g A AT fe g
22 gu o1 endl = e wmE, @
9 W @ ¥ F0em g st q¢
e ax @ fear arm & 0 &
w4t wgiea & (A wem fe aa g
fgre ad, @t ag R frwed: =y
faemr g o3 gu goan @ g
&7 &1 ek w1 1T @d | ax 3an
aryqw £rm fe arfadi #1 wtaq & gag
% et agfar gdr &

7 & wrz & w19 w7 w7y ey iy
& qoeftt 2w A A1 ¥ ae agar gy
o fadea & Fe qoahft e wr 1
WA T STEC AR g XAk S
w2 foar w1 & o9 w) w3 g
g fe arge awder fag fegre & om
T AF AATA ) 1947 ¥ Oz fagre
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[t 7o 5o qmaw]

% ax v Wt vl ¥ e fod,
wx § fan qu Sf—arge waw faw
Y argT e fep—aw anw dw
o ¥ 1 1942 ¥ Wiy & aw I
mm fog v & wg o amml
¥ femt 37 #) g § w1 IR
e fag o wrardt & arg AT oag
wot wgrey & ¥ frdea § e o
EuA KT AW TqA $T SFT THASA
fag ™t )ww w7 ¥ gy

g damdt qa-fefays

qeare W den oft £t amngfa of
1 ¥ frdew § s fag aog da ¥

et ¥ oF wradfew fiar aifgg
gt 2w 9T AN vt awTy T b, A
w o § 1 wefag agh 93 qw a

& whw 37 e ot & 1w 37 e
w1 ag gl a7 w0 A Tk & awlt o
wiw ws W2 7 & whw o
iz & f st & qEwge aw
o qvete Tt gt wnfieg W o
¥ w Wt & Ferg syt & ey
e —xire aTfay aw fi—aqe qeele
it gt wfieq o
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el 9T Wi wfs 6 e
¥ A ¥ oY wete O <t ot B, Sw
# arft oot wo foere fow 3
%39 & omg el & are fawmr &
feoet #1 WX & foeram v am@
a7 fYe, a1 w7y arfagy, vy fem faar
arar § fe weer Wiww 7 faerdt & art
AaT AN S N E, 3wy WA
afawrfogt & sy ases § Wi
writ gad gae w8 | & friew s
g f fe f e ad Fdag W W
@ wafa ¥ & Wi € gt & @y
¥ vt wriew & gf sy ¥
W WX T § f—, A oww R
o vt & gu< amar §, & e f fiw
forg g *1 Wi qg¥ faen ar, 2%
Y o w7 9w W R—gR
Y, ford arefr o §, 97 ot Fr—
faerar & 1| WX v wd¥E A aefm
T 1 WieArag & 5g fon s e
o w1 Wi arfgy, @ weaT W
fererer &, e wore farr ag e g
gq WNT W o, At age e
e fawar @ 1 39 ®) qEen ¥ e
¥ 9w 4% wd w9 gre WA
fasr wwr & 1 wafag ¥o fadaw
fe oY wredzy £ vt §, a4 % fag
o% FeArfasTd A wfge,a W@
fis wecdfz war § | IE% AT% A WrANTE
wtw-qrary ¥t 917 foT grag araw
% gwrtgs @ wrfge | wfer ®q
wqva § fF W darwg ¥ W
wEy OC W o g A fea
T &

& ol wgvey 7 saver o wofar
et ¥t wre fiesrrn angar § 1 aorfar
O T wE 2w e A T
*t wrg & T ¥ wrOv 1962 ¥ 300
¥ ¥ AT gz o, 1963-64 ¥
ot et T Y@ wmer i 1065
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3 oir Wl 500 Wiz WA ATEA ZE T
ORI A WX & 3§ AT A S
w0 & fag afy af smel wi ad
g §, #feq o aw o ot § =
urg gare T gwn 7 | & " wqu
ot %1 feaw 2ar § fr et qug 03
oA ¥ A T gATE 479 39 A g W
drmdy T 1 ¥ aonfaan aF | A«
A K1 A 100 W ¥ g a7 *@
# Wy wE 0 W IA F @1 T«
s e o Y s § 0 W
famms § 5wt wgma & wux A
¥ ard fagre & Wa ¥ aga ave
" gETT & |

o9 ¥ g auy foan, o & fao &
97T %) g AT E |

sit wzy fag (W) : SacEw ATEw,

O IWR wwrew AR 9X e
¥ o wow ot wwg frar g, SE%
fer aga Wl g gW® §EE
o gW S WAt e e L.

g & wend oY fe sfefaoqee
o 1, fem g o R W
wgw fig 0, N agw e
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W % A A A e |t
W AT A Wa &
o & wofy ot oo A Ko Y
TRTE | WA e aiw Y
mwA §, wgE & ww oo
L aok

TP AW g ok Y feaf g,
g T A Aamw A e y 8, 7w
& W AR TwAT § AT wrwd § ar o
aEfre T it §, 99 6 dw e .-
o ot wmga & o o agw W
e WMo W AT g ©), ¥ 77 AR
¥ ey o dur ag WX g, IEw
fad ar FT & wm | wife T
wdrk A i ¥ o ¥ @, oft g
Wt e s e}
ot T AR W § | wTT o A dear
ot fEt T X wwC e B, T
e # w7 qurc Al ger & ) gw e
W FETE H AT §, I AT W o
o ¥ Ardy O #rw vy i T wer
¥ adfrord Yo gw ave wAR
firdt 2w & oY mfwal § wow A aT
o At o & qEfed w1 g e
Fraw A fdt F dwr Y, afer dey
wEfrat srar g oy o A o
T g Wt Ik fad &% oY amg
at & K ag avrar § fe s
# ot wgar gx aw fes ARy At
wt W @@ & fr o il areT aft
ot tAgw aw & WO "W B
g, & ard & Wi gat qEiey ¥

& forlt ormg Y SR § 1 A

fewz © 1 #1, W gy e A
i el § 3T & fad 1wl Wt
frsd vy g 1 £ e 1 Tt e
i aghsaae il 1 v
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[ 321 i)
T R g AR 1 e W g -
Wil B g s qvar § A
@ § R FAITAN 3w
et WAt

I 17 § OF oW g WG &
WG @ ) uwererar v g fee
wgt mfwar aga w9 wedt § dmiey
% g% 31 wg arelt o IRk qra O avd
| wg T ST YA & oz et
quemer) Rk v egfe 2a) oy
gat w1 @ §, IR WgR ¥ el Wy
oy @1 sna T fadr | we e
o e g fa, Y wer € o it
oy gwt s I ARt g R M # O
famm Wi o g wE A i A sEe
qry feee mar, W T avg ofed ®
Wi I ox o faegm o wE
wifet 5@ o 3 i N e ) KR
w1 i Il R T T T, 99
A A W af Wi IEn g W
ERATE & T | 7T Fak o o frdt
& &3 T fear, @ {0 2w AvEy A,
7 T & €@ A W gfer A, foenr
& & arg v ol ey o § e
waifedd o fpema w2 1 fafr &
dar aw T O & HrEn QgAY W
girusgn e & qEied ®
Lieg: i

w3 ¢, SwH e W &
wiard @3 Y § | ond wRE @
W g & o fewe ad &y & o 9w
ot wax § 1 ® fedt © qun @t
Lol

o T G e, e g e A
#fe faew w9 w1 fom 0 ¥fw
fa=w we W, e wAgeiEs
e @< a3 fedy o\
g o wg ek Y wmE ¥
fsd ¥y s frarawar )
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MRt g g e T W
wit §, ag o &ar Yok derew w fem
AT d, A e g M e sa @
Waw W o apfaa & X fen
Ty wTE %< i v % e S a9
feram & fadr fiar am o

£ dar gy fear a1 fe dw
R ¥ frawr i wre ol # g aTA
o O fams T & wrf €, & fiedy
by w6t e Y e, W O g
fr forret g, forie w1, forr ey
w1 wltwe, e = W w1 Tl
wga & ghwroe ¢ 1 & wok amd
frarw Rav g wmd ok we A}
fir W& & wirfa 7 frest awrk #
fre as ot g w1 & fom,
st faaw aff . ferdY | iwad &
wTEE WY ot R e & il 7 fow
o & R il s g faar
37 it wr fean, wpeeR, gfwme o
WEET S Rvml 9T i i
T i e faemar, o AT 3 e ag
et sl § an fafafoas &, 570 e
¥ fom grna ¥ 98 Wil 4
e, Iuk ford ag «ve aw T @
T § W s el g
g o feif § gt ¥ W
el wa wf gl aet
afimt, oifeam & &g Iaw wif
witie o1, faad dgn fggam & §9
fesd ofvam & we gww X
7, I WA & fad, SR ST
o ¥ fad ot S dow e ww
& fa, QA1 qeni & sk qunie a1y
#t e ¥ ag wry Wk o i wfewe
¥ dwyi fesd, g feed o i T
TR &, T T AT waT and, afvere
¥ dwyi fosd ¥ weeaEw ¥, T
wige ¥, fomdt wltwr wpm wow
O & @, a3 i W e R,
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IR gHg ¥ arqw Y feqr mn o
g0 aTh gaTt 2w & o wW ¥
fes?, Tw1 W wa W, §
WA N, G FATH TAT w3 i
T e A ad K v f fw
@ AT &7 TV FT T W qwT oy
fr xa¥ fad sl foredre & wiT oudt
wi 97 & aw @ ALY & & wgm
e st amgw v AT £ g wt |

AR agT 59 & @19 °g WA wEA
qefr § fe gula & andd T &
S g fefiaw # g (¥ arfsat ar
oy § fomwr char e # @A av—
wt & fow wg oY aga & a7 w6
qaaw grm, wife ww g agt (oo
w7 ATy ¥y § A & oy e £ fry-
L SicilE 7 { S

wafe wiw : few i fieg-
w g

o wz7 fem ;T 9T I AT
ot it § ot g A A qwn
& 1 5w g o Wy Fag oft ia A £y
ugt wg1 e & fis St Aty 4 o,
fegrar) wfegd | o =% &g Wik
st it § o g e g
T g &1 A R § felag
fe¥yT & ST ¥ e W
fora w frer nage &, 97 w19
qF ot ¥, a7 Q% S & WA
Wl IR v EEd | wTee)
war waT % faw ardr s A §
! fod 1 fom o aadier W
fear amar § fs s 9 oot €,
& 39 T v § 1 & fedt wmae
W A AEY o W o Sfew &
wg wET g § fr G
fael & faws w amdt & fis wore wilf
q¥ @iv 5 W g faw faw ol dY
forw W ¥ 710 WY W /i9 &7 aR
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# 1 ¥re uwo o mti‘mkmﬁ
qg® few * wrem o fnv &iv &t |

wmfe Wi - AT '@
o Wk e g i et &1 afegmy
¥ § o fafree age & Afe &
wy ET AN § o

ot w¥y faw : WX T gy WY
g ot & gw aff woiaT ¥w  fafex
aTgw W v g 1 & wge wign
fw %1 wo (eawix @o ¥4 )
I fgewn fipgeata &1 amA & @y
W g § 1 e ooy §
7 fas v gg g § afion o
wyr figer ¥ " W @ B, IW 9
o S &1 & e g e wme A
wi ot gy el & g wh
w § W qi att § v og waw
LCRICE L R atic o ]

% Wa It ¥ o & o ¥ 2Ny
£ A 37 Ay & 2ux § =k a
¥ Wy WAt ) weT ¥ & e
war g | foeslt aw W wig 2 fw
&t fedlt o7 2w 9T Feafor «x wEt
k1 max Gaat @ a1 ww g€
afm gardh meside & W vavh saaegr
agt W), (] g A & afea
qF (O fafody dz 8 1 o
o agt & afEh awde, e,
AT WX w9 o ¥ oot @ 1 xw
a9 fgrgeom wY s g wfgd o
Tt o ¥z o weer ot § 1 Tl
a% femafor wn w1 garg §, g o
¢ A

Te WA G4 (vewar qd) :
W wghrgt aff § 1

ot T fey  wopET ¥ oaf),
At ¥ afY, qarreie ¥ 47 1 forrd
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[ gz fag)
quTa ¥ ¥ qE-ad 2w § agr o A
g

Lo TIT &Y : TErEmIE H A
aserE |

ot wzr ey : & =g § 6 w0

7w gw fag @ g0 era € fie e

ot fF faforam = & 7} § afes @
TOEz €wa W § a1 &g ff @
fesig 1 @of F1 o wETIT W
Tt ATy A 7y A o W fedw
w1 §2T g A%AT ¥, IAET TF WK
wga af gwe § faewy arar gE
warem & e ¥ arar mar § A7 aE
wwen o8 & & sfuaar mee & A
Iyt awedt § w7 gt 97 Afwarr
AT ATET F FIT A QF 1A WA E
wrT Ik SV g # awE ¥ A
e mfwai s=at 7edt & 27 1T w1
7 ®rf qw¥z 1 mar § 1 9" wian
g7 g A9 w1 7wk e § aman
t 1 gfum & wefwi @ T ¥
ot YT e wae qo & ot e dare
w1 ST §F WIT &i=T §, IEw gE A
3 firar & f g g 1 & 7w an
TreryT 3 o T W oAk g fm
arg | I gard fowe are afeeT
Famarfgf A AR e A A qA®
wTeT ATET T A fro wwEo Fe ¥
o arfyra freT W ay fafaed
&t weT o wEr gDt 1
ag &1 B "%t a7 AfeT Ag aw agt
¥ WP 1 v §, T 6 g g,
ag Ao Yo Vrx ¥ FqT § wix yafag
ara 2w TR wifer & grec o §
W agw awdTE T g & e
wERT ¥ Ardar w7t § i gw i
9 T g W1 (oo feat ong arfe
7 fad qfear & W w1 afes
qory % Wi w agfeaa § aF
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& ag ot wgm g § fr 509
&t mizat & 91 fir xiw sEw WY
Wi fomer ¥ wmew # mfemi ¥
wvaem A wifgd 1 i wifezgodt
¥ ovm, fefewe fegT ot wizw
Wi § Wi 7z oF G A g A
T L g 1 77 OF TAT @ N
Fergeare W s o Wy o fiE wE
I F AT A oga ¥ we@ & A
T A€ g 1 wgt ¥ ot mfwai
agdt § & Afwarm § ¥ s A
mfegt & fasmt & | 37 mfegt &
ot arew TET g1 § W A E A
feor Y werelt § S g e 2, AW
3% T ¢ | T TATRT A ¥ qEe
THAGTAAE A FET AT AT | T
Y T ATH TEA KT GEATET W W
v fear mar | & gEre Bar g e o
AT ATH € T’T A1 | I/ AT
! pode freeft @ ot gy e
w1 Al § W fomw e & fag
e Y dwrlt W T amEr ¥ Wi
Y T FX § | I T R g
% forg wizar ot srawge & mfvat
ot & | WO o A e o Y §
fir mfent I v o< aga w7 Iw §
i Wi sy £ oY aga § w 9sE
g W AT Ao e
Ta% 9 ¥ g @ frae ar gemgT
W gz it & 1 fadh aiw @ faae
w7 gaw § oifagi w99 e a%
wy & fag Forerar & 1 oW a2 fee
ot T fafrw w7 wrE W B o
oty & W Ao 7g gar & fs oF ar
¥z wiw amw #t mfggi & 5
g & W g aiw g fre fafawr 1
W A H W ooy A AUy § IR
it aff freeht & 1 g v AR
et & Forewt aes oed) care e
wrt ¥t arewrwar &1 & v f e
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Wit wen ww T agafags
cendadl

& qroe A @ o Aw far
vu% fag s R g

Wt wo wre wiwdt (wgwr) )
el SeAw egw, W@ & 3
fearew dw % mf §, et & amida
w g (smwwer) | oww qw Sifed
aff | o ww e § oAt f ooy
T A s@r g |

a fat ¥ o fewiew &Y
warfawa #t &)1 & wrowr awern
srgan £ fr fom 2w gm e e
¥, fafewr g & "7 R ¥, qEAT
¥ R ¥ IEET T R MY
waRi & ¥t o amm & o
ozl Mz X a1y gua) 39 TR WI6H
Ay g o IR B weE ATy ¥
¥ g A g § gwer o o
aed 7<g ¥ oy § 1 T ager wEr

ot B o G T
Wamﬁﬂmgaﬂﬁ:ﬂ
& &t oy ff | w19 gy Wt AW fe
mr ferft qoet Y 8RR
faarda # & o a7 &7 FTCATAT
et fear § 1 qar Y 9 v
g w7 framar & ) fosd s gt
W H oA Mg § ) FETECETA
ot & e ¥ W< w10 w gw foyg ¥
A ¥ gk ¥w & g waf gt &,
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a7 fead, ot ol § :mﬁu
o eqry 7 feard /few oy o W
v € & wgfer giuw @AY
wifgd | oot &9 ff @9 W A
w1 ot gfirfrdz woar wifedr fie wromdy
& qEH Wi F | ogree 6 o v
w1 T emed A g,
* T wTw g ¥ ogur s R,
37 ¥ ¥ az@ vy w0t of, gwrk W

ot wo ®mre
w@ﬁumfmmwimmﬁ
filt & o ot ) oy fge &
fadr £1€ awa o aa o § 1 Al
Ham w0 T WY sl b
¥ I S €7 OF aga GveT Wt
v | 7 fr=ft emwar @1 o SEr
gt & fefr & e o ) oTowy
g ¥ gae fgdt & awo aff o
W qt W w wE A WT e W
foera #t ama gwey § Afer o
faw wf a1 aroe oft qeit et 8. .
(v ™) W WY ORI Ay ¥
el w® a7 A & arowy xar dor
fie o b s o wmow
awA aff g & age weey wret
g1 % o oy arh § o e eve
aff vr g
1518 hre,
[Mg. DxzUTY-SpeAker In the Chair]

Tt A ¥ 45-46 WOF WY
arar@t § | vy At W prog won
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[t %o aTo W]
wTEd § | WTT §TRTC W SR T
wigd § wowy s At ey § )
et ¥Y ach wry A aff v §,
To@Ei st ww e §

wga ¥ s wwedt & owgr k
i Feardor =i forere & 1 Bfe & wr
€Y warar g § e e feest wae
# oo a xwr o Forwe & mied
far %O w0 W@ 97 | & 9w
faredy | & form s g
« | ¥R qE are war qr | &
et I vmw & g werd ¥ der
fis ag am § Wi R oo ifgd )
Far ¥ fer | TEwT W gEw arer
it gar §, vew w Af g 8, g R
gl AT § 1 WY w9 s A T
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e miferaraie § ot e Y €Y AT
wTTwT FEE) a7 W agarn aifgafe
o xog § fr & Foorwwe ooff wor gt
R wa AT, wWae
o W Feordwer ST wrowT
gt gl & o g Afi G
fr ag wroer fodoa 7w X
X UTEHT & qT9 TN & 1wy w7
T d W owT 9@ W AT
aawd § o oy off wmow et Ay @
2T | W v T & a S
rAfNsrgi s wgun®
ary #Y et %1 & e wrg fedt
&Y a1l R o vy o el et aet o
... (wewTr) | IUTETE AT, A
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W! THE AT w0 Ay o W@ o T
ds awd § 1 Ty arer q g da andy
& | e A A, wATETETH ATE A,
et oft &, ag AT &w & qTee T
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I wET : wre twd e
qT Aifad

stwo wowiw?t: & wrg &t
wéy wgr wgarg fn K wd ad
JwewT #Y T T FWE | IEA
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fageow & q7% & w9 aGrErr #
W Au AT ¥ @y a1 I Wl
W 9X w2eA ¥ W g wifgd o
ST HAFHTYT, [ACHTI, g
d7am wa &) & gwwn f fe 37
WEIET ¥ AT qT A WA @ T A
& o Tt a1 oy § W P g
| &

% AT WOE O w1 )
fovrz & 1

st wo ®wro Whedt: a7 vy At
o | ¥ wgen wgan § v 9w aggd
& AT 9T gW 21 & 1w ey w1fgd)
W g & g A wry arey
@if|wl T W @ e gt
e # QA0% T g7 ¥ W wrandr
frogf oty T W oW W
T YW IAE AW GHLER | WA
¥ g™ WATRT Wo TR YW FAy
o qifew qrEw 3T W W AR
w1 gy §Y avq & qg ey g
g 5 o o agaow Ay ardi &
wrt woew Y O | & Al T
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fie ¢ Tt o feely & fowr o fewmr
firelt argrge Wt w1 T Ja1 ERT
L i

q wref SR T W A
ot wfgd
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ford mff arpw w w e wmd
afier & agt wg W e s
¥ wawT N M wEw A% arr §
ot ¥ fafaqdr o= &% agt®&
orreer FAore Y Arogg ¥ v R
O v ey 1 A T e e A
¥ fr oy ad & Y W ¥
qurat far | KqraqEr X E
ag 7% a1 fis & gF qe o FAwT agt
war ar | & ag wgar ngar § w5 W
o AT F1E qre wTw FTAT g A
qar 7 g1 anfgy e ek smwr
HEAT 7 FY a1 )

oF arE wt ach ¥ Wi wrew sy
wyTwTar W AT (v ) mrfat
o8 afaariie & €1 feafdt ot et
wrfgd | forn v & agi arar zrE) o
§ ag gt wvoiA & Ay od
Tm . ¥ g@ awg @ fedr
aT w7 st wfgy )

& wtq & wfcr 7o 1w guw fay
¥ wgA wrgan § fir waw fafaqt &
& 3 oY ey wrw st Yo 3w
7 ¥e Tgo Uo Aty &Y % gt W
wO S A age A firay | ek & el



7393 D.G. and

[t do mro <hrdt]

6 A W S g g -
WAl & AT W W g 79
mar fr dok o ag ad A gf ag ad
Aft g€ 1 3w 3 few qt dw
1942 T 1921 % gare gfcomi &Y
St gt ? oww N AR wT
o JagTE™ ot wer o 97 off
AT AgE T97 WY 9rAE F vaw
¥ fgrgram ¥ afqww o fmd gl
1 7 a5 Tea sy 1 s &1 oy frme
T § g Wi T frelt i qeame #
e | d T oz w gl
*1 ®1€ % of | Ffe wfgean wfge
WY W YR I | WK g el & wen
g § & gt it g dow W AR
a1 gfoemt w1 ot arfe o vmo TRAF
forq ag aves g awd

TF aTE W & ST sqv et
wigaT g, | fggea ¥ ot W & et
I FT W FAT FH gU AE qOE
& 1 e R s & o aww
av § forrey o W averg foerh &
YT AT W FEH ¥ gy § A Wk
wiwfal & @A T W 9T
4 @ JaF AT T T AEE I
fora oft W & W wpw A wf st
A & forady Ik aw oY ey frear sty
b Wi e W |

W wETET 2wAl ¥ arer o &
i ¥y ot § & s ot
& 3 o wiidl w1 AT W @ S
&7 AT Faraft v AR formy g qAEH-
TAW | [AEHYT AT At
e EFea afi g

FaeTw W W W |
w% 9w st

MARCH 23, 1906

D.S.G. (Railways) 739+

ot waaAfoew Wttt ot ¥
w19 & 3d fewiy %1 39 *7 v §
o Fu#t arfz s@T )

Shri Bakar Alli Mirsa (Warrangal):
Mr, Deputy-Speaker, Sir, I will not
take much time of the House. I have
got only two points to make. The
Railway system is a measure of the

country's progress. The length of
railway lines and of roads proper
communications, proper means of

transport all these are the indica-
tions of the progress the country has
made. That is alsp an instrument
of social revolution. The differences
between various communities and
various castes and creedg and various
linguistic divisions are removed
when wg travel by the Railways.
And it is an excellent example of na-
tional integration. For the closer con=-
tact of the people of India and for
the removal of all distinction from
class to class, community to com-
munity, etc. we have to see the con-
dition of our third-class carriage.
All distinctions are removed, except-
ing the distinction of wealth and
status,

I am not one who would condemn
totally the condition of the third
class and I would not agree with
such & view, because, conditicas h-ve
changed quite a lot nowadays. Sleep-
ing accommodation is provided in the
Indian Railways. Sleeping accom-
modation over long distances can be
reserved beforehand. This is a thing
which was unheard of and which
could not be dreamt of during the
British days. There i8 no over-
crowding there but there is over-
crowding else where no doubt, but
anybody travelling on the Railways
will admit that the crowd is less to-
day than it was before.

About the speed of the railways 1
wish to say somthing I am glad that
the Rallway Department and the
Railway Ministry have put gresisy
stress on the movement of goods than
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on the movement of passengers.
They have tried to help in the in-
dustrial development of the country
by using diesel engies in railway
trains for goods movement and steam
engines mostly for passenger trains.
But, Sir, we must admit and we must
alsg realise that the Indian Railways
are probably the slowest. in the
world, 1 have travelled many times
from Hyderabad to Delhl. On the
way the train would be two hours
late, or two-and-a-half hours late or
even three hours late. They make
up that and reach Delhj in time.
They can make up because there is
no difficulty in making up; what is
the difficulty then in respect of in-
creasing the normal speed. Why can-
not the normal speed of the train be
increased when the capacity and
capability is there. That is one of
the important points. Speeding is
very essential. I am glad in this re-
gard that there is some improvement,
espcially in the speed of the Llrains
in the Madras-Delhj section. | have
been writing to the Railway Minis-
try and the Railway management for
adjusting the time-tables in such a
way that you can save some time
in reaching Hyderabad from Delhi.
The trains start from here with two
hours difference and with a little
speeding and some adjustment in the
time table time could be saved and
people could reach Hyderabad or
Madras in reasonably good time. I
have travelled on this line very
many times and spo I can speak of
the condition here. In the new time
table they have reduced the time
between Kazipet and Delhi by as
much as four hours. Now, it they
could start two hours earlier from
here, you could peach Kazipet; ins-
tead of 9 o'clock, you can reach there
8t 7 o'clock and you can be in Hyde-
rabad by 10 o'clock, or 11 o'clock ins-
tead of reaching there the next morn-
ing as they do now, You save the rol-
ling stock. You save the precious
time of the passengers. I think, Sir,
this is not g very revolutionary sug-
gestion. The Rallways have done
something in this respect this year.
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I hope in the near future they will
be able to reduce the time further.

About catering, a great deal has
been said. It is very difficult to satis-
{y different classes of people with
different tastes and all that. You will
agree, whether it Is run by the Rail-
way Department or by the contrac-
tors, the one thing that is very cs-
sential is c'eanliness. It does not
matter who runs it, who gets profit.
1 think one condition must be impoa-
ed that all those who are serving
tood should have clean clothes &nd
In cases of persons who are found to
be serving with dirty clothes necces-
sary action should be taken. If a
person wears clean clothes he also
moves in a clean way. The Rail-
ways should see that necessary
cleanliness is observed. This is the
minimum that the Railways should
do.

About the waiting rooms in Kazi-
pet, a part of my constituency, the
Railways have already started build-
ing one, At Warrangal this is not so.
Large number of people llve round
about this station of Warrangal. The
mail and express trains do not stop
even for one minute. That Iz causing
lot of difficulties to the passengers.
This town has not grown in a normal
fashion. It is a thin strip going from
Warrangal to Kazipet and the third-
class travellers have to travel beyond
seven or eight miles to catch this
mail or express. Therefore, the ques-
tion of making Warangal a halting
station for mail and express trains and
of providing waiting rooms for third-
class passengers in Warrangal should
be looked into straightway.

I am glad that there is going to be
a speclal train from Hyderabad to
Delhl. I hope this will not be post-
poned till the new Zone ls actually
formed.

The last thing which 1 wish to say
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in the district of Lulhiana or Amert-
sar and so on. This approach by
itself js really annoying and, to say
the least, disgusting. Anybody who
is travelling in a third class is a
passenger. All the persons travel-
ling in the same train will suffer the
same dnconvenience, whether they
belong to one community or another.
I£ there is no waiting room and if
there is no facility, all will suffer.
How is it that he can say that a

particular community is not treated
well?
Shri Buta Singh: It was in the

context of the employees in the scr-
vice.

Shri Bakar All Mirsa: In services,
you could argue that efficiency should
be the criterion. Whoever is ineffi-
cient, whether he is a Brahman or
Sikh or Muslim, should be thrown
out, If he says that, I can agree
with him; but if he says that just
because a person is a Sikh and the
officer ig & Hindy or Muslim, there-
fore he is being removed, that is not
a fair thing, That will lead to ineffi-
clency, because all the time if I re-
member that I am a Muslim and my
subordinate is g Hindu and if 1 do
something, it will be interpreted in
such a way that I am doing it to him
for some reason other than that for
good management; if I proceed on
that basis, efficiency will certainly
suffer. If a particular employee has
not been given justice, his case can
be brought to the notice of Shri Patil
or Dr. Ram Subhag Singh and you
could see that justice is done; if it
is not done, you can make a com-
plaint.

But to take a genera] remark that
some particular community is being
fll-treated is not right

Shri Buta Bingh: It was a ques-
tion of facts. It was a trend which
could not be checked.
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8hri Bakar A!i Mirza: He belongs
to one minority, I to another. I also
know how things can be interpreted.
I am a believer in this that whalever
injustice is done to a particular per-
son or group, by pursuing it and try-
ing to get justice with a particular
communal object in view, and all
attempts from that narrow angle do
not help. This search for security
iz really a thing which does not lead
to progress of the society.

My hon. friend was talking sbout
Sikhs not being treated well in Am-
ritsar and sp on. May I tell him that
the Jews had been persecuted and
condemned for 2,000 years not in
one country but in several countries?
And yet what has happened? They
are now the most prosperous people
in the world. Theé biggest bankeis
of the world in Wall Street are Jews.
Most of the eminent scientists, srti-
sts, musicians, litterateurs are Jews.
How is that? 'They have in their
State, by sheer industry and perse-
verence, made the desert bloom,

This search for security, therefore,
only leads to insecurity. We should
not go after it. The search for secu-
rity—only shows up a weak and im-
becile mind. It will only make one
insecure. Why should one be afraid?
Why should one take the stand that
one belongs to a particular commu-
nity and should try to get things
done on that basis? Bring the cases
of injustice to the notice of the House.
11 Shri Patil does not do it, we will
all support you. Everyone of us will
bg with you. But if you bring it
under the garb of communalism, that
is not fair,

For example, in Warsngal there is
oo third class waiting room, there
is no overbridge. Shall I say that it
is just because the people in that
area are Telugu-speaking Hindus
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and Shri Patil is not an Andhra, that
is why he is not attending to it? I
cannot say that. This is not the
type of argument we should adduce
in support of our points.

This is all I wanted to say,

Shri Muthu Gounder (Tiruppet-
tur): First of all, I would thank the
Rallway Minister for the provision
the Ministry has now made for stop-
ping the Vrindavan Express at Jala-
rpet, on my suggestion made on many
occasions, though it was done at the
eleventh hour. Jalarpet iz a very
important junction in Mdaras State.
If they had omitted to do this, it
would have been a big injustice done
to the Southern railway system and
particularly to my constituency, be-
cause Jalarpet is the junction from
where lines go to Mysore as well as
to the southern side.

Vaniampadi is a very big leather
trading centre. There Is a flourish-
ing leather industry there, We are
earning valuable foreign exchange
from that product. There is every
justification for having at least the
Important mail trains stop at Vanla-
mpadi, which is a very big municipal
centre too.

Dharmapuri is another Important
place. It is 40 miics between Salem
and Jalarpet on the northern sido
Morapur was a junction before, but
now it is not. It is near the Dharam-
apuri district centre. I would request
the Ministry to see that all the im-
portant Express/Mai] trains stop at
Morapur because it will help officers
going to the Dharmapuri district cen=
tre and also to Harur.

Algo there was one train service
between Tiruppatur and Krishnagiri.
It was removed at the time of the
war. If it is possible to do 80, I would
request the Minister to resume that
rafllway line between Tiruppattur
and Krishnagiri or connect Tiruppat-
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I also would request the Railway
Minister to construct a line between
Salem and Tiruchirapally viz Rasia-
puram and Namakkhal. These are
very big trade centres. There is a
very big starch industry there. It is
& rural industry, a cottage industry,
a small scale industry. There are
about 400 or 500 units operating.
We are sending daily 300 tonnes of
starch to northern India, specially
Ahmedabad and Bombay. But on
account of the heavy railway freight
on starch, we are not able to compete
with other manufacturers, speclally
mamnffacturers of starch from the
Malabar area who are sending their
goods by sea from Calicut to Bom-
bay. Therefore, I would plead with
the Railway Minister tp give some
concession in freight charges Lo
starch, 300 tonnes of which are being
sent daily to Ahmedabad and Bom-
bay, from this area,

There is need for overbridges at
Morapur and Vaniambadi. Buses and
cars and other vehicles have to be
stopped for hours together. Nowa-
days the diese] engines carry many
wagons so that you find that a tratn
is nearly two furlongs long. There-
fore, we find that the leve]l crossings
are plways closed and the other tra-
ffic cannot move. So at Vaniambadi
and Morapur, there is every justifi-
cation for overbridges. It has been
under consideration of the railway
department for s0 many years, But
now tne construction of the over-
bridges at these places has become
all the more Important. This work
should be taken up immediately.

In the catering department, they
have increased the price of coffee to
22P. Mven when good coffee iy aval-
lable in Madras for 15P the railways
increased thelr price to 22P, There 15
no justification for it. Even now in
Madras, In the best hotels ome can
have good coffee for 15P. But the rail-
ways have unnecessarily increased it
to 22P. Simply taking advantage of
some excuse or other, they increase
the pricy and that too for ordinary
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coffee. It is the poor people who
suffer In the process, We are not able
to get good coffee, even standard
coffee, at any of the railway stations.
Even in the train when we trawel
from Madras to Delhi, we are mnot
supplied peaberry coffee; we get se-
cond-rate coffee and that too for 22P.
There is no justificdtion for this
high price for ordinary quality. In
the best hotels in Madras, even in
very costly hotels, we can get pea-
berry coffee for 20P, but here on the
railways we get ordinary coffee for
22P. There iz no justification for this
increase in price.

Some of the refreshment roomse
are run by the department itself. 1
find from experience that they are
not working well. Only where there
is competition, there will be im-
provement in quality and quantity.
Therefore, wherever there is refresh-
ment room run by the Railway De-
partment, it is better to hand it over
by tender for competition to othe:x
traders. That will be very much pre-
ferable. With thig T end my speech.

st Wit oW (T o ST
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T ORI g1 #ET e #F sy e
vl 7 fr & ag wgan f, afew amfy
Forgorer, e &1 7§ @@ § fe
% Wt Wl I AEewsfer &
®OT A AW, AR WAL ET AT Y
a7 gfg S w7 AT | R W Ywe
wiwd & oY Aregw g i it @ forrmr
draress 3 g § ag e e
T A gwr & Mg ¥ T
% W BT ¥ M@ TF | gAife
ag W Tiferae 2w &, e e
stoifer st el st 1 SR A e
w1 g §, ag 7 & e e e o ¥
g &, R W AR Ax 6 A A
aTe A o i 1964-65 ¥ 318 mifemt
wef, fai 208 T T WA W
wiff, 106 #iex o o well, Wit 4
R ol | ot eg y S I
Y wEll, IR ¥ 887 AW Fu WX
W 9T WX 746 WS A X | iR
¥ fre-wre o & & fag gw af ogt
s Hwe gt T, miE ¥ o fed o
WA | 1965-66 ¥ 311 ey
% wfafor fesk g T 1R & 203
mfegt @ aréy T Wi 108 miwmt
iz wriw ot Frafre wo & wo off ff 1
Y T B g & ot wind §
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s wrarm wgg fF W
T T AR ¥ foesw el §
g wd oo gxosw W
wifnr &3 | IR & AT AR
fie Gerr Woromw far v § 6 o Wit WY
wgz g &1 dar ot 7 T @, W
gt Y AT qwan § 1 o ¥y g 180
YFAF@ IR AT Ia® qfarc o
I 9T W W §Y v § oY IRy
a4 Ty o, Qe s
T ST T ¥ | W o fowa §
N giaad | Wt & g7 %
&0 wegaT § o T & s e
ergfre §, fentata & aw@g
wearet A oft dya oy § 1 o ¥
ufz wf fawra g€ 21 oY 3 ey o A
£ T F A FY AT T Fq
T g gw T g w1 A s e
&1 Tur g it fog wewa A §
& e < =t e 2 fear may
RiTg g T ot wweY &1 TR
foelt 2w f iR gawgrdfe
et & ziwe & fadr o o woy fa
AT T &Y T 6 AT WY AT Y Tamar
A v TN T @ o e
o AT g g wwfr f wr ag A
ity 4T ¥ & qeTe e A S ey
qATT g AT FTER |

FuT T WEw 7 W swne of
A W a9 7B WA GEEl & W w7
g frma 3w § qifedi & aex
agré art enfey oYt evese mfeat
4 ot wifgw 1 feeqe © & g ST
Tq R IR & fauare w07 | aow
# a1t § %9 Fg A1 wf67 § 1 gAe
e Wt & femgr ¥
% fesar o A @ w6 & I
g AR Gt geft e Tage & faema-
Y F g W qed feedt aw
auet arfw &
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gt Toq oy o A o
f fraw sfeer afmy & art #
TR A o o oft fes e & W
ez wwe o oY fs fear & | it <fie
I a<F ¥ 7E g wrar ¢ awieg
W At # g AT i | A
Ty firg oft finfir avk & Yo §
THR &0 oo & R ¥ o e g
I AW H & ag g wgw e
oY a1 ag 7E Y § W wesr W
w1 gw A w99 9 W
w* & 1 Ty feg o o o ¥ SfE
& T Y wwar # € o -
o fear mr g o oAy @y gk fed
¥t A & 1 TN A gerT T
Iw 9T @ W fEr w5 ) I
v ¢ 6 ag a7 s & d= & ofor
Lo

T g ot 3 mrwgT I 3
& art ¥ wgr § 1| IiN ag o sEmar
& e wg # % Qar e & P
YR st & o s g § i
Ik fag Wt ¥ sweqr & S
wifgd | o ol waE G
) & | 99 oW A gw W A fam
ar fis onfm & & 1 tod & ot wf
g g R wr dar § R W i

8hri Subodh Hansda:
‘Why not the achool...,

(Jhargram):

Dr. Bam Subbag Singh: That is
another thing, We have accpted the
first suggestion to provide g suitable
plot to that school at a site convenl-
ent from the railway point of view.
Your alternative suggestion is that
failing that the railways can take
over that school. The first suggestion
is accepted by the railways and the
second will have to be gone into only
when g situation arises...,
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Bhri Bubodh Hansda: But the point
is....

Dr, Ram Subbag Singh: Later on,
not now, To meet the immediate local
needs of the passengers, one Machhda
local has been extended to and from
Gidhni and train Nos. 321|322 Tata-
nagar-Nagpur passenger trains have
been extended to and from Khargpur.

TR WX TEmI § @iw W
waETaw #1 ¥ W miEr e
T % qU W &

e wawrT fay & wgm § f
Wk O ¥ or v Afeew Sl
T EFT wifgy | W a7 I e
¥fe ag dwa mff &) g &7 & -
wifcat wt A ¥ wre sfafrfoer fEr
@ IEd AW wAdel @1 o
TR fag gy W agt AhE @
agw & OF a1 I g wwen
&t Yy A T A AT ¥ fe
ards o wE §

ot arwe ;g wfgEi § o
&

Tio T @Ww fg A
wrd faar § W ot Wy W SO 9w
TR ¥ qgr w0 g femr mar
ol gATL WTT WTEW A IEE ST oY
W @ ¥ WA f e
fe ot = sofiel T o wifire
6 g wifgd 1 IR 7 f W
fir Afeww sidwer & frerd o ot @
§ o9% oW & Wi W wfed
& IeT e W § e o ot a
ot grow ¥ vy ameft & 9w ov g
acg ¥ fawrc fear war § e @
T ¥ oAl o ot § oY ww oY
i a1

I am s0rry 1 am switching bver to
English because he may not able to
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follow Hindi, I refer to Shri Muthiah
He said about Tinnevelly. He want-
ed that caution gign boardg should be
provided at all level crossings. That
has been the practice and the railway
accidents enguiry committee suggest=
ed the provision of road signs and
signals at approaches to level cros-
sings %0 warn the road users to re-
duce their speed and to pass bver
level crossings cautiously. The rail-
ways have fixed caution boards at ap-
proaches to all unmanned level cros-
sings. We have also given sug-
gestions to the road authorities to re-
peat it on roads which are owned by
them. He galso referred to the pas-
senger amenities, This also has been
attended to and the provision for
users’ amenities hag also been raised
from Rs. 3 crores to Rs, 4 crores, as
the House knows, and basic amenities
have already been provided at more
than 5000 stations. Within two years
we are going to extend those facilities
to all the other stationg on our rail-
ways. He also suggested abvbut the
provisions of facilities such as bigger
waiting halls, bathrooms, covered
platforms at Tinnevelly station. The
general manager had already paid a
visit to the place and whatever sug-
gestiong were offereq they are under
his examination, not examination in
the sense that they will be gone into
after some years. They have virtually
been taken up and gome have been
finalised also. There is the proposal
for increasing the accommodation in
the third-class waiting hall at Tinne-
velly and for providing separate co-
vered accommodation for ladies to-

gether with bathroom facilities. Plat-
form 1 is covered for 245 feet and
platforms 2 and, 3, for 212 feet. Cover-
ing for 120 ft. more on platform No. 1
is in progress and proposaly for
covering the entire length of plat-
form Nous. 2 and 3 will be taken up
progressively in  the coming vears.
Shri Muthish also suggested the
Tirunelveli - Trivandrum . Kanya-
Kumari railway line, and so
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did Shri Warior and some other hon.
friends and Shri Maniyangadan who
ig not at the moment .present here.
That is being gone into, this project
has been surveyed and it will be ex-
amined.

Shri Muthiah (Tirunelveli): What
about the overbridge, Sir?
Dr. Ram Bubhag Singh: The Chietf

Minister of Madras told us orally that
he will be including the programme
for the over-bridge near the Tirunel-
veli railway station in his plan and
he will have that send to ug and we
are awaiting it. It may be that he
might have got that sent to our
Southern Railway  Headquarters.
Whatever the position, the Chief
Minister had himself brally told me,
and I think that will be done.

Shri Mauthiah: I came to know
through the Divisional Engineer, Tiru-
nelveli from the Chiet Engineer,
Highways, that the Chief Minister of
Madras has included jt in the fourth
Plan and has allotted Rs, 40 lakhs and
he is seeking more Central aid.

Dr. Ram Subhag Singh: That is the
information which he is giving. We
will be accepting that without any
hesitation. Then, Shri V. B. Gandhi
mentioned that industria]l accidents
had increased in the railway work-
shops, and said that the flgure was
42.4 per 1,000 workers in 1962, again-
st the prewar figure of 20. He sta-
tad lhlt he had been informed

g these identg and suggest-
ed tha\. a specig] organisation be
set up for controlling the accidents
in railway workshops, as had been
done in respect of open line accidents.
But the information that we have got
after his speech is that there has been
a progressive decrese in the incidence
of accidents in railway workshops as
can be seen from the flgures which I
shall quote. In 1852-53, the number
of accidents per tlmusand employeu
was 05.0. I am pot giving yearwise,
but the figure has gone down.progres-
sively. In 1052-53, ag I said, it was
88.9 in 1058-50, it came down to 80.6.
In 1900-61, it came down to 64.1. In
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1962-83, it came down to 48.5. In
1964-65, it was 44.5. So, 1 think Shri
Gandhi will appreciate that rather
than increasing, it hag progressively
gone down, But we are not going to
be complacent, We ghall take suita-
ble precautions to further reduce the
rate of accidents. There hag been &
steady improvement in the precautio-
nary measures also.

Shri D. C. Sharma—he is not here:
at present—referred to our research,
designs and standards organisation
which is located at Lucknow and sald.
that not even one per cent of the rail=-
way revenue is being spent on that
He stated that he has been taking
interest in this organisation. We
are ourselves particular that every
step should be taken to improve this
organisation because this is an orga-
nisation which will provide avenues.
for improving the railways. He might
be happy to know that the expendi-
ture on this organisation which used
to be of the order of Rs. 30 lakhs in
1958-57 has increased to Rs. 1.3 cro-
res now. It wil] further go up, be-
cause we want to expand the activi-
ties of this organisation.

onary matters were also men-
tioned by Shri Kashi Ram Gupta
and gome other hon, Members. Shri
Kashi Ram Gupta pointed out that the
staff who retired after 1957 should be
given another chance to opt for pen-
gsion. From 1057, the staff in service
have had nine distinct opportunities
of opting for pension, and the last
option was recently given on 3rd
March, 1968 and is open until 30th
June, 19086. The staff in gervice on 1st
April 1857, had the opportunity of
option up to March 1861, Those
and 30th September 1958. Those in
service on 1st July, 1857 had anbther
option up to 30th March, 1861, Those
in service on 1st April, 1981 were
given an option up to 30th June 1061
and so on untl thig last option. Those
who retired on contributory provident
fund system, therefore, did so of their
own deliberate choice.

Regarding quarters, some mention
was made by some hon. Members. The
Railway Ministry ls fully consclous of
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[Dr. Ram Subhag Singh]

the needs of the railway employees.
Particularly Shri Subodh Hansda
mentioned Khargpur and Shri Mohan
Nayak also made 5 refernce today and
several other hon. Members suggest-
-ed that there should be improvement.
Nowdays, unlike in the pre-104T pe-
riod, we are not having one room te-
nements. Anybody who would like to
see the gquarters which are under
contsrtuction on the Ranchi-Bonda-
munda line or anywhere else in India
will realise that the pattern is more
or less the same; that is, they are
having at least two rooms, with store
kitchen, lavatory, etc, Anyway, we
are not satisfied with this either, be-
cause al] the rallway staff have not
yet been able to get housing accom-
modation. Only g little less than 37
per cent have got the facility. But
every year, during the third Plan
period, on an average, about 14,000
units of quarters have been added wn
to the Indian railways, and the total
expenditure on these during the same
period would aggregate to about
Rs. 53 crores. For 1086-67, the alloca-
tion made for staff quarters is about
Rs. 11.36 crores. As goon as the
fundg position imporves, further
efforts will be made.

Bhri A. P. Sharma: How many re-
cruits were added every year, as
against these 14,000 unitg which have
‘been added every year ?

Dr. Ram Subhag Singh: I have
given the figures for the quarters. If
the hon. Member wants the recruit-
ment figure, that can be separately
given, because that point was mnot
Taised during the course of the debate

Bhri A. P, Sharma: T was only ask-
ing for those figures of recruitment.

Mr. Deputy-Speaker: If you want
‘he will give it later,

Dr, Ram Subhag Singh: Then, Shri
‘Warlor referred to the staff who stay
In and arpund Olavakot. TUnder the
extent priciple, the house-rent allow-
ance as admissible at Palghat to staff
serving and residing outside the muni-
cipal limits of a qualifying city but
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within eight kilometres from the
peripherey thereof, can be allowed
provided that there i no other sub-
urban municipality, notifled area ©or
cantonment within the elght kilome-
tres limit. However, whatever be the
position, Olvakot railway station pro-
per falls within the munieipal limits

of Palghat and the staff are, there-
fore, already  eligible for
house-rent allowance, It is only

the Divistonal Office, Permanent Way
Inspector's Office, hospital, electric
repair shop and the office of the As-
sistant Inspector of Works that are
situated a few yards away from the
municipal limits. But all these per-
song also, as I gaid the other day,
will be having the facility.

I have already covered Shrl
Mathur's suggestion regarding the al-
location of Rs. 300 crores. I also made
a reference to the suggestion about
the need for the construction of a new
line between Trivandrum and Cape
Comarin. In the budget for 1966-87,
provision has been made mostly only
for continuing schemes, but 5 survey
for thig line has been made and the
survey reportg are expected to be re-
ceived very shortly. When they are
received, from Nagercoil that line is
proopsed to be constructed down to
Kanyakumari.

Mr. Warlor and Mr. Maniyangadan
pointed but the need for converting
the MG line at least between Quilon
and Trivandrum into BG.

Mr, Warlor (Trichur): Not between
Quilon and Trivandrum but between
Ernakulam and Quilon,

Dr. Ram Suobhag Singh: T he posi-
tion ig that the density of traffic
operating on the Quilon-Ernakulam
section is 1075 net ton kilometreg per
route kilometre per day which Is
very much below the highest density
attained elsewhere on the metre-
gauge, namely T300.

From investigations of the capacity
and traffic prospects, it is seen that
spare line capacity is available on the
existing MG line which can be fur-
ther augmented by the provision of
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minor line capacity works and dieseli-
sation and no difficulty is anticipated
for handling ell the traffic foreseeable
in the near future. This is the poai-
tion and whole thing is being gone
into.

The need for the construction of a
BG line between Guntakal and Hos-
pet was emphasised by Mr. Shankar
Alva. With a view to step up the
movement of iron ore from Bellary-
Hospet area for export through Mad-
ras Harbour and to aveid tranship-
ment at Guntakal, it was considered
necessary to lay a separate BG line
from Hospet to Guntakal.

Shri Basappa (Tiptur): That is not
enough. The BG line must be exten-

eded from Hospet to Hubli and to
Miraj.
Dr, Ram Subhag Singh: I know in

the general discussion he had em-
phasised it. It will receive our at-
tention.

About Paradip port, Mr. Raghu-
nath Singh, Mr. Deo and others have
spoken. The South-Eastern Rallway
have carried out preliminary engine-
ering and traffic surveys for g new
broad gauge line from Banspani to
Paradip port via Nayagarh and Tom-
ka Daitari iron ore areas. The gurvey
reports of this line are now under ex-
amination of the Railway Board. The
justification for this line is dependent
on the schemeg for export of Naya-
garh ore via Paradip Port.

8hri Raghunath Singh: Without the
railway line, Pradip Port is useless.

Dr. Ram Sobhag BSingh: Sardar
Butg Singh referred to the Ferozepore
loco shed. I may say on the floor of
this House that our colleagues in the
Ferozepur loco shed rendered marvel-
loug duty towards the country during
the Pakistanj attack. We are proud
of their performance Everyone of they
despite the bombardment
their duty. I do not know what is the
position there today. I went there soon
after that. If there is anything of the
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nature which has been pointed out by
my hon, friend, we shall immediately
attend to that.

It is a fact that there has been some
difficulty on the catering front, be-
cause sometimeg materials also are
very scarce. We will do our best to
improve the standard.

Shrl M. L. Dwivedl: Why not hand
it over to private parties?

Dr. Bam Subhag Singh: That is »
matter of policy, All these matters
wil] be dealt with tomorrow by
my senior colleague. But constant
efforts will be made to improve
catering.

Shri M. L, Dwivedi pointed out
about Bundelkhand. We know the
zeal with which he and others work
for it. The rallways would not lag
behind them, This much assurance,
I will give. (Interruptions).

& wr @ § ot ot W Wi | WP
& ot ¥ Wi Wi 5o fwAl & i
& i F o fdy oft ¥ wermar e
agt o e first A wfieg | Y ofr

fis ek X & g9 TR & WY
&g 0% w1 o 77 fro x&go o w1
qg §AVA IRT § WU IEH wfeAT
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[Shri Subhag Singh]
Several hon. members, including

Mr. Mathur, said there is not much

scope for promotion for the railway

people, that the railways used to at-
tract the best talents, etc. It is g mat-
ter of pride that our officers who were

Assistant Engineerg or Divisional

Engineers or others are today run=-

ning the railways; some of them are

members of the Railway Board; they
have attained the highest post. That
does not mean that we should not
create a proper and congenial atmos-
phere to attract the best talent We
shall consider this matter, go that the
best talent may be attracted towards
one of the best public undertakings
-of India.

o wew wvin ()  THE
¥ art ¥ a0

To T gun Fog @ & wmen §
9T WY | qidw S W s A o
ﬂﬁ\i’ #o o WIT To THe THe
iy g7 W & W & W wr =i
& wf ot g7 a9 od o § F it
frem w7 & faa v W www
¥y W g qrd a9 fre w{i

Mgy & &t # I WA g a
Fat At ¥ qidw o F v STl
ot gt e ¥E o B2 Rww § 3 w1
HEMR A WA T
T4 & 6 SuC & A T wW I
orft famr g ot g wwl W o
faar gt fe oF & gfir & & ard
gfaT w1 & ) A aY  wn wifyg
A s anfor frerar & 0

ot wex wviw : froeht T o
wgy O o7 A AT ¥ qCAC Y W

f

we W www Tag : T f oy
w g fege i § w2 ke
A AT g ¥ A e el v
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Shri U. M. Trivedi: He has not
coverad some of the points, ...

Mr. Deputy-Speaker: The debate is
not over. Shri Patil iy going to reply
tomorrow.
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mShr: U. M. Trl;a:: 1 klno:rolhat the & dw w7 A A £ W W W
nister ig goin reply tomorrow. ,

The Minister of State in hig reply Y9 3% ¥ €forda o g foreeft st
covered only the points raised in the WAy ¥ wir un & Ay o aT oAy
speeches. Unfortunately, the very pur- i Lcicoedi i ® qE
pose of moving Cut Motions is defea- | T e

ted if the hon. Minister does pot ap- I T ¥T 9T ¥ vt
Pply his mind to those Cut Motions and Az ﬁ L a7 62 ¥ l'{ﬁ'"Fl’
refer to them in his reply. So, I would % amt

request him to deal with the Cut

Motions also. It ig not as if he should ogt ¥

discard them. - ‘Tfﬁf“

Bhri Buta Singh: I brought to the .
notice of hon, Minister :;e qu:sthn i Zi‘! wrif & fed ¥ ¥w W

of the exchange of wagons between

L§
India and Pakistan. g€ ﬂ'.il'r e e e i
¥o W |u foy . TWAT WE e ¥ wir | ww 7g I W W

o o f fege WX aifewT & S0
Aedkgmy gmv iAW

g

T A freraa A § TEe Tiw wOg wrd g 9T 0% wATTEr Wy
ey o Luul

ot %o Wt ®A (qferaT) : FaTemW mﬁ!ﬁ%-&.sm;::w
wgrw & okt mrd § fRoww A Wl £ ) v I e b
R e W aiRed f e w@wi‘ﬁtu_wtnntl(cmm
mnﬁﬂmm‘(&ﬁl AL IR
: TwAw ¥ war i wife w82
A Tl vad
o g ¥ Ty & wor e & ﬁﬁ%_mﬁmﬂﬂunﬁ:
™ Wit wgt O O S F e §
e & A waorar € & Swer @mR wTC wgh 9T pEdE Fw o e

tafafradwr & = v fwar &

o
T E LK T f R o g ek gw e frfrer

i
i
1
S

RSty b a i Lol bl DA
FRAEMARTMIMT e @ #x 7 &0 &1 wrw ard
oY & o 37 ® & arfz v g ot |

M ewm N e ag § s gt

agi 7% o g 2w § fay fe ax wht m & oy fAw

AT
& W @ § 1 G ZAT O g g fie wfagre & O aw Wit
Rl weiwiftmww w0 wifgy | wfeme &
BW 4, 5 TAC WY A wrwaAr £ wwiw g ot § SR T @
fowdi &t ¥ §1 w & 7 Fow W s dwix § ot @ m owfEre
23 frwrdtee o ¥ ¥ § Fo¥ wrer oty dwww o f§ 110-112 Fw
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[t o Yo 4]

w § W dwe ® W A W
wT Ay ¥ o faeet & P wew IW
o1 T AYei gy e § | Ay feeet &
T 92AT ¥ ST qO@H W@ AR | wr|
Lad cinif e nniE pelceadin i
# fagre & WY THo THe TWo R
ax §, A wwizew § foak e o
fagre & o e wmw awar @ Wk
T OATEA g & o @ g 0 &
g e wel wET v = § R
woy ¥ a9r W migm s dew
T ¥ ™ waEd W arf o &
ard 17, 18 WY 20 ¥ & wnF )
T&fﬁﬁm*mﬂol{ﬂnWo
iy § Wi & wedAvm & wrow fagre
F wTY Fa vy A E AR @ H
weafuw iy gt § amewe oY Tad
arft whier s amf od v 2
TrgE Y wiET OY IOE A s
TR aTgeT g W ¥ wafew o T
o oF wifEr S T § Ao
ot | R W § e ower e
T waw sr i S | A i
# ywr g% o 2o arEh el o
w0 & | §fE g THe THo UWe
W g W W § weeg 9w i
R WETE T wwTETE WY SR e
wifgw |

g T wieg & WS W
T www § wi wlzgre w1 dedr
®1 2w auT & ot ST Ay e
T feargm & X w5 =
eFT 1 Wi w1 fear 9 0wt
B § fiedior &1 @ s 0w wid
#w & e g | v qan A fE
g =M W ag ¥ wEwe Wl
W T § i e vt i agl fear
wr g ? Al A e vyl v
fir wrferT Gu Y ww aee & feendne
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Refar Mt sifine 7Y wre Afew 9T .=
<@t &1 s onfgx & s ore dzfer &7
w137 A1 wrfine &Y &Y dfew o w8
& Fui A T g wA™ war @ ?
defor o dar faortw &, oF @ o
£ fr @ ¥ gefr = Y g figg
fire defrr s Ay miftee. At [wher dfewr
qT T aq I § WE w1 g aae
g7 defor & s & aw ad § w@
afez § fe 59 § &9 * qa= @
ez W AT A wd e
w1t % faw @ uefagl & fag
gror § @ ag 5, 6 WIT 8 WRfHal &=
e fear amar § oY o Al g @
ar w7 gave f Wy w@ard !
A e §o WA TromY AT
e tod ¥ Que @ Y § 9 ¥ W
a7 Ry AR freNe g @ g 1 Iy
frefyfrgadec frar @ &
wE § 9§ W aEfogEs fa
o wrfgr 1 @ Gaeld g Grmity
¥ &g fawmaT &1 g R g & 7
1515 WX 20-20 & % WK
s A § Sfe Iue o, | e
Fuwfy s gr o 1 g YTy
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Mg femom s ? @
art ¥ frar oft w7 9% § TR Td
w¢ Tard arer A @ G A g
wifgr | g ™ fw ¥ ow foe
% & fiF 37 A7 B w9 W oI
o d o www wET 9T E | IEE
FAT FET AGIAE AT AMEW |
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16.54 hrs.

[Stirt Suam LaL Samar in the Chair]
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WIS ®T WY FEC W w0
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oF o am famr WY 7 W
v fafrees e o foadde o
WH R OF ¥ 1 17-18 T @ oM
are w faw gy, afew feh o
W T 7g I afl i i few
it § fafees ar #r afrerd g
m‘rgnﬁqwot.mnw
O & §W 9T g ST uE o,
afin fiew anft § & Wt ag ovh wgi
ot @5 A §, 9 fedy B g Ay
a1 | W4 97 shem § Fw7 wrAd
T o WY W W e gl T o
g R W A wwar & | wuig
g 9T gt wTE w1 feen @y g,
wE 9T W TR T AT I, W
qart Y g & s Tl T o did
g ¥ gt aw wr &, afen e Wt
qT frg oy i & 1 xw w0 A wrf &Y
w1 s Y &, o ¥ Fww wrfac aw
9-10 dfrai Fefr & I9FT ZwA g
w9 framer s fa and, fre®
&t Y qg¥ ¥ qaw g Ak fv 7l 9
gt ware & anf wree wdh gnh, agr
7T o s ot @ @t ) o 3D
fareft & 1 cui ford Wi o W WEE WY
awd &, ¥fer g v Ty wT g E
AW arae fafrer Wi fearddee 3w

Dr, Ranen Sen: I takc this oppor-
tunity to raise a few imporiant points.

The Sealdah Station is the only cen-
tral station in the municipal limits ot
Calcutta. It is one of the most busy
stations in India. For the last 13
years, we are hearing about the re-
modelling and re-alignment of this
station. 1 want to know why there
should be so much delay in regard fo
the remodelling of such important
central stations, this onc in the heart
of the city of Calcutta.

Secondly, there are some suburban
stations near about Calcutta, like Ul-
tadanga, Jadhavpur, Dhankuria, Bally-
gunge and Kalighat which need re-
modelling, because in these places the
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pressure of the population has increas-
ed, and with the pressure of popula-
tion, there is increase in the pressure
of passengers also. Therefore, 1 want
to draw the attention of the hon. Min-
ister to these {wo points,

Then there is the question of having
halt station at Haltu between Jadhav-
pur and Gharia. It is a distance of
only six or seven miles. It is a popul-
ous area, and the people belonging
to that area have been demanding
a halt station or a lag station here
between these two stations. I do
not understand why the Railway Min-
istry should take such a miserly atti-
tude towards those people living in
that area. Moreover, & hall station
will satisfy the people there, and their
difficulties will be removed.

Then there is the gquestion of the
squatters on railway land in the Seal-
dah Division of Eastern Railway. Two
or three years back the railway autho-
rities had transferred certain plots of
land to the West Bengal Government
for settling those squatters. The West
Bengal Government, after settling a
few squatters, are not taking interest
in the resettlement of most of the
squatters who are squatting on the
railway line. The railway needs ex-
pansion, therefore, the land should be
acquired, nobody denies that, but I
request the Railway Minister to see
what has happened to the railway land
which has been transferred to the West
Bengal Government for the resettle-
ment of the squatters. [ also pray tc
the Railway Ministry to see that the
squatters who are now on railway
land in places like Panchnantala and
in the railway land like Dhakuria and
Tollygunge are transferred to some
.other land belonging to the railways
near about Calcutta, 80 that these peo-
ple do not suffer, and at the same lim=,
the railway also does not suffer.

Lastly, the attendants who are mov-
ing in the first clas; compartments in
the main line mostly, are drawing &
salary of Rs. 75, going up to Rs. 8.

Shri A. P. Sharma: First class and
A.C both.

CHAITRA 2, 1888 (SAKA) D.S.G. (Railways) 7436

Dr. Ranen Sen: After working for
14 hours, if a man draws only Rs. 89,
what will happen to him and his fami-
ly when he retires? Therefore, there
should be a little consideration shown
to those attendants, because in the
A.C. compartments there are two Lypes
of attendants, one getting Rs. 120 to
Rs. 200 and the other getting Rs. 78 to
Rs. 89. Therefore, I request the Rail-
way Ministry to see that this invi-
dious discrimination is done away
with,

Mr. Chairman: Shri A. P. Sharma.
Seven minutes.

Shri A. P. Sharma: At the outset,
I would like to thank the Railway
Minister, Shri 5. K. Puatil, for his an-
nouncement for establishing a service
commission on the Eastern Railway,
at Danapur. This decision of the Min-
ister and the Ministry will meet the
long-standing demand not only of the
people of a particular State, that is
Bihar, but the people of the particular
area, i.e.,, the people residing in the
States of U.P., Bihar, Madhya Pradesh
and area round about. In the Jimited
time at my disposal I would like to
deal with two or three points. First,
I would say something about the rail-
way board at the ministry ievel man-
aging the affairs of the Indian rail-
ways. The members the railway board
are drawn from the various railways
from the ranks of the general manag-
ers. Then [ would like to say some-
thing about the appointment of ofl-
cers both in the technical and the ad-
ministrative departments. The same
old system which was guiding the ap-
pointments and promotions of these
officers in continuing even today, The
usual way in which officers are ap-
pointed to higher grades and promo-
tiona] posts is based on the ronfiden-
tial reports of the Immediate superior
officers. These reports are sometimes
based on the prejudices of the imme-
diate superior officer . . . (Interrup-
tions.)

Mr. Chairman: Order, order, When
hon. Members go out, they should not
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[Mr. Chairman]

talk in the gangway or stand there.
They should sit down if they do not
want to go out.

Shri A. P. Sharma: I do not know
whether there is any system or proce-
dure laid down to scrutinise ihese re-
ports. Sometimes even the contents
of these reports are not conveyed to
the officers concerned. If a particular
officer is not considered suitable for
promotion to the next higher grade.
the discretion of the appointing autho-
rity,, whatever may be the appointing
authority should be exercised at a
much lower level. In my opinion, this
screening should be done, lhis selec-
tion should be made at the level of the
junior administrative rank and there-
after promotion should be based on
doubt on the performance and senio-
rity of the particular officer, because
what is being done today creates a
lot of disgatisfaction in the minds of
the officers concerned. Lot of influ-
ences and wirepullings are exercised
in various quarters to get promotion.

According to the present rules, one
has to retire at the age of 58 years.
This limit is applied only in the case
of the gazetted employees. Most of
the non-gazetted employees are made
to retire at the age of 55 or with great
difficulty, and sometimes ut the discre-
tion of the higher bosses, they get their
extension from year to year. There
should be no discretion left to give
extension. There should be a fair and
square ru'e laid down according to
which these things should be done.

There is no personnel management
cadre in the rallways. 1 asked a ques-
tion as to how many railway officers
at varlous levels are qualified in the
personnel management courses. The
figures that I have been furnished, you
will be surprised to know, show that
there is not a single chief personnel
officer qualified in the personne] man-

agement courses.

Mr. Chairman: You may please
conelude now. There is no time left.
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Shri A, P. Sharma: You gsve me
seven minutes, Sir; I have not even
laken that time. | was saying about
the personnel management course, Ac-
vording to this statement, two deputy
chief personnel officers are qualified.
If you go downwards, that means
senior scale officers, there also you
will not find sufficient number of qua-
lified officers in the peorsonnel depart-
ment. Therefore, at this stage, T wiil
repeat my previous request and draw
the attention of the hon. Minister and
particularly our hon. friend Dr. Ram
Subhag Singh, that this question
should be examined, it they want to
manage the labour relations of the
railways fairly well and according to
the satisfaction of the labour also.
The same answer should not be repeat.-
ed again and again, namely, that the
labour relation is very good and the
workers are satisfied, in spite of the
fact that the labour organisations,
whether they belong to the right or the
left—everybody—complaining that the
labour relations on the railways are
not managed well. Therefore, 1 re-
quest the Minister that the time has
come when this question should be
cxamined and there should be a regu-
lar personnel management cadre on
the Indian railways right from bottom
to the top at the Railway Board level.
I this is not done, the Railway Min-
istry may feel satisfied, but the labour
on the Indiap railways are not going
to be satisfied.

Since you have asked me to close
and I do not like to take much of your
time, I will simply say only one thing
more. It is the popular demand of
the people of my State, Bihar, that
there should be a direct train betwean
Patna and Dhanbad. This demand has
been repeated and it is a very popular
demand of the people from that area,
I need not emphasise the importance
of Dhanbad either to Dr. Ram Subhag
Singh, the Minister of State or to Shri
S. K. Patil, the Minister of Railways.
I think both of themn ore aware of the
importance of Patna being the capital
of Bthar, and also the importance of
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Dhanbad which, so to say, is the gold-
mine of India because coal is gold.
Therefore, the necessity for a direct
train in that region and the import-
ance of that place need not be over-
emphasised. 1 hope they will consider
this question and see that a direct
train is provided between Patna and
Dhanbad.

Only one word more and [ will
finish, and that is about the railway
quarters. I had many points to make
but since the time at m. disposal is
very short, I am -<losing my speech
with this suggestion, My hon. friend
the Minister of State said that the rail-
ways are constructing 14,000 quarters
eVery year.

Mr, Chailrman: Say immedialely
what you want. The time is up.

Shri A. P. Sharma: He has also said
that only 37 per cent ol the employees
on the railways have been provided
with quarters. I just wanted to know
from the Minister of State how many
lower grade staff in the railways are
provided with quarters and how many
higher grade people are provided with
quarters and how long will it take 1o
provide a]l the railway employees
with quarters at this rats of consirue-
tion of 14,000 quarters cwvery year.

W Wwwr T (WEAEiE)
ot A gw 9 sE @ § 9 g
HORTT WY a1 A 4 g9 T g e
ug st /et &, afew fEe o
W sinfa & T &
o, O gaTear W # ) e i
Tz a@ shwfel N wi e §
Afe o 912 B12 1 § I %Y ey
aga 9 {1 ¥u ¥ g & g A Dfar
s & & ag vy W f fe oy
waren A gF wifed | & A o
# wft 7 qveg § ag S o Sifar
o ¥, #fiw ag 3% oy Frer oY vy
8
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R, A Arawm SR T W T e g § R o aoed
ST gfew &1 a7 et Wi aeg o Ty T wrey §oaw Al @Y aer &

o fea a1 o e ¥ gfew
¥ faanit § & o) 3 # o awT vy gy
farerr fewz 2w g 1 & o g ¥
wT gy v aw i der e o ww ¥
gfew & faordy dar gur w1 W &
o gfeew § I8 # @ T | WX
g ¥ o el s g o oW oA
¥ faroelt w3 & Wi ol @
ar aw § wiife wowe  fiar fewe
et oy svgfer age A o o § Wi
s T g 1w &

&Y g W e : AwTaRy o,
TR sremadi

Mr, Chairman: The bell is being
rung . . . The bell has stopped ring-
ing. As there is no guorum in the
House, the House stands adjourned.

17.33 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursdny,
March 24, 1966/Chaitra 3, 1888 (Saka).
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